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1)IRECTORATE(〕ENERAI」 0「 FOREIGN TRADE
(DES―II SECT10N)

RATI「IED ⅣlINUTES OF THE NORⅣIS COⅣ lⅣIITTEE― II ⅣIEETING

NO.09/81 DArrED 25。 07.2017

Plcasc Notc

(1)  l'Or inform江 lon of cxportcrs,Norms Committcc― H handlcs aH cascs pcrtaining to

llxation/rati「lcation of norms ibr l〕xport Products faHing undcr ITC(IIS)Chapter 72 to

76,78 to 80,85.(〕 onlrrlunications in rcspcct of cascs/pcrtaining to lNC― H may bc sentto

cmJl addrcss:nc2.生 負cniC・‖1

(ii) In ccltain cascs thc dccision of the Norms Committee rcibrs to thc Recommcndations/
()bscrvations/1)cllcicncics rcccivcd fronl the conccrned´ 1｀cchnicalノ uヽthOrity. Whcrcvcr

applicablc,a scanncd copy of stich documcnt has bccn placcd at thc cnd ofthc Minutcs,

in running scrial ordcrs. 
´
l｀hc concerncd irrn/company may go through thc samc and

rcspond accordingly.

(ili) Similarly,a scanncd copy of thc blank Standard Dcflcicncy I「 ormat,which may ind a

rcibrcncc in lヽ C dccisions,has also bccn attachcd in the cnd.′ I｀ his rnay also bc referrcd to

by thc conccrncd「l rrY1/company and may bc rcspondcd accordingly.

(iV) 
′
I｀hC Norms Committcc has takcn decision only with respcct to tcchnical aspcct/wastage

norins. Whilc rcdccnling thc applications, RAs should chcck that the applicant has

fLII「lHcd aH rcquircmcnts as prcscribcd  in policy/proccdurc including thosc in Policy

(lirculars No.50/2009-2014(RIう 2010)dated 28th I)cccmber, 2011, Policy Circular

No.14(RI〕 -2012/2009-14,  datcd  4th  lrcbruary,  2013  and  O.M. No.
01/92/180/ンlisc./ノ ｀`/1.13/P(〕―V1/10 datcd 15.04.2014 or any othcr provisions under

ll′ I｀ P/11BP R)rl〕 ()1)(〕 .

′
I｀hc Ⅳicctin3 No.09/81 datcd 25.07.2017 of Norms Committee― H forthc ycar 2017-18

、vas hcld undcr thc Cllairinanship of Shri Jaikant Singh,Additional I)irector General of lrorcign
′
I｀radc to considcr thc 6oHo、ving applications for ratincation of norms in rcspcct of advancc

authorizations undcr I)uty I〕 xcmption Schclllc(Chaptcr¨ 4)of Forcign Tradc Policy 2015-20.Thc

fo1lowing mcmbcrs wcrc prcscntin thc mccting:

l sI.NO.
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1    2.

1 4.

1  5.

Name & I)esignation Dcpartment

DIPP

DGIr′ Iヽ

Shri K.K.Tcwari,IA

Shri S.K.Jain,DO

Snii S.(, tihatnagar. Dy. IA

BaUI Singh,DD(〕

Shri Vinod Kurnar Kashyap. III'I)O

Minutcs of thc Mccting No.9/81 datcd 20.07.2017 are confirmed by the Membc.' 
tra4
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Casc No.:6/16/81¨ALC2/2012  Party NamciCROMPTON     Mcct No/1)atc:9/8卜      status:
GREAVI〕 SIン IMI′ I｀ 1,D,       Al′ (「2/2017          Dcね rrcd

しasc No.:o/10鳥 l¨A LC2/2012  Party NamciCROM PI()N    IⅥ cct No/1)atc:9/8卜      status:
GREAVI〕 SIン IMI′ I｀ 1,D,       Al′ (「2/2017          Dcね rrcd

2507.2017

HQ Ii‖ C                RLA FHc               I´ ic No/Datc:0310709777  Dcibr Datci
:O1/81/050/00313/AM13/       :03/94/040/00129/AM13/       20.09.2012              05092017
1‐
Dccision:NC obscrved that DHI vide thcir dcncicncv lcttcr No_TWBrBヽ :3r35、/2ol,d21cd
= Dccision:NC obscrved that DHI vide thcir dcncicncy lcttcr No.TWB(13):3(35)/2012 datcd

19.07.2017 has requcsted thc flrrn to subrFlit thc informatiOn sought vidc t」 ()of cvcn numbcr
dated l.07.2013, 10.12.2014 and 16.09.2015.

'l'hc case stands delcrrcd to 05.09.2017.

was rclcrrcd to t)citY lor

'l'he case stands deferred to 05.09.2017.

Casc No.:16/20/81-AIッ C2/2016  Party Namc:ICON POヽ VI:R     Mcctl
SOlン UT10NS PVT I′TD      Al′(12

2507

HQ Filc              RI′ Al'ilc              l´ ic N(

2  :01/81/050/00449/AN417/       :05/23/040/00227/ノ Mヽ14/       2708

Dccision : NC obscrvcd tllat application for thc abovc メ、A～ ――^― ‐――  ・  ` V ψ Vν―ヽ,ν ― ・ヽ・―" ¨rri`ψ ―・ヽV'■  ●V■  し“
V ‐υ ′ヽ▼V `ヽ

comments.NC decidcd to awaitthcir rcply and dctrthc casc.

Casc No.:73/24/81-AIフ C2/2013 Party Namc:MOTHERSON Mcct No/1)atc:9/81-

SUMISYSTEMSI′TD, ALC2/2017
25.072017

Status:
I)eferred

1ンiC No/Datc:0510371064  Dcfcr Datc:

14.11.2013               05.09.2017

Decision :NC observcd that reply of the firm has bccn rcl'crrcd 1o MSMI: lor commcnts.
decided to await their commcnts and defer the casc.

The case stands deferred to 05.09.2017.

4

Casc No.:6/24/81-AIン C2/2013 Party Namc:SIECHEM        4ヽcct No/Datc:9/81-
.TECHNOLOGIES PRIVATIt  Al,C2/2017

LIMITED               25.07.2017

HQ F‖c                 RIフ A Filc                I′ ic No/1)atc:0410152322
:01/81/050/00394/Aヽ 414/       :04/24/040/00192/ノ Mヽ14/       27 11 2013

Decision : NC observed that application for thc abovc AA was rcferrcd
comments. NC decided to await their reply and defer thc casc.

The case stands deferred to 05.09.201 7.

Party Namc:SH〕 CHEM
TECHN01ン OGIES PRIVATI〕
lン IMH｀ED

Status:

1)crcrrcd

【)cfbr l)atc:

05092017

DOT R)r

ンlcct No/1)atc:9/81-       Status:

AI′ C2/2017            DofclTcd
25072017

1′ic No/1)atc:0410152323  DcFcr Datc:RLA「 ilc

Ψ"3欄に
下 a雨 、 こ ′8´、L」 lI E:F.GH

HQ File

:01/81/050/00461/AM14/
RLA「 ilc
:05/24/040/00295//ヽ M14/

ノ



:01/81/050/00395/ノ N`/114/        :04/24/040/00193//ヽM14/       2711 2013               05092017

Dccision:ヽ (〕 ()bscrvcd that applicati()n ibr thc abovc AA was rctrrcd to DOT for
commcnts. NC dccidcd to await thcir rcply and defcr thc casc.

'l'[rc casc stands dcl-crrcd to 05.09.2017.

′■

^

'l'ltc casc stands dcl-crrcd 1o 05.09.2017.

Palty Namc:TATA POWER
S01´ AR SYS′ I｀EMSL′ I｀D.

HQ IrilC               RIッ AF‖ c

7 :01/81/050/00473/AM14/      :07/24/040/00413/AM14/

Casc No.:85/24/81-AIノ C2/2013 Mcct No/1)atc:9/81-

AL′C2/2017
2507.2017

1ン ic.No/1)atc:0710102050

07.02.2014

Dccision : NC observcd that application for the above AA was referred
comrrolts. NC dccidcd to await thcir rcply and delcr the casc.

.l'hc 
casc slands dclcrrcd to 05.09.201 7.

lo MNRE

Casc No.:43/14/81-Al,C2/2016  Party Name:MAK CONTROLS
AND SYS・「 EMS PVTlッTD.

Mcct No/1)atc:9/81-        status:

Al´C2/2017          Dcfcrrcd
25072017

Lic No/1)atc:3210072953   1)cfcr Datci

0509.2017

HQ「 ilC
:O1/81/050/00294//ヽ M17/

RIン A「 ilc
:32/21/040/00182/ノ M`14/ 0702.2014

I)ccision : NC obscrvcd that application lbr the above AA was rcl'errcd 1o

commcnts. NC dccidcd to await thcir rcply and dcl-cr thc casc.

'['hc casc stands dcl-crrcd to 05.09.201 7.

ヽ
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I)ccision : NC obscrvcd that application for thc abovc AA
commcnts. NC decidcd to await thcir reply and defer the case.

was rclcrrcd to MSMII lor

.+{'a\* "'""vu.roo x'til6en xAsH raF
lrlil, mqrv rtrqtrr Yfirll+i

, ,;, ';; T.!d. ooeotoem.h! ott'c2'
,...>yr arrrrr< qFlflaYlrrq,r

.t, ' .,,i.i.io 6ohe?tt ct For'ign r"'o

.rr1ri.,o f+rlffrrr.'Ual. v' gi"'r"r':'( "- 

- -, -3' g'X5i.It*$#',.,

′
`>~¬′`

′U曜′、ニニ_“ ¬事Tl…‐ '十“do撚
1

Status:Dcferrcd

Dcfcr Datc:

0509.2017

to MNRE for

Casc No.:84/24/81-AI′ C2/2013 Pany Namc:TATA BP SOIン AR McctNo/1)atc:9/8ト
INDIA I´TD            Alン C2/2017

25072017

HQ「 ilC RIン AI:‖ c I´ ic.No/1)atc:0710101901

Casc No.:17/20/81-A LC2/2016 Party Nainc:IMAGItlン ABIう 1ンS  Mcct No/1)atc:9/81‐
PVTI′TI),               Alン C2/2017

2507.2017

Status:
Deferred
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'fhe case stands deferred to 05.09.2017.

Case No.:16/6181-LLCZl2}l4 Party Name:LS CAlll-tl INDIA Mcet Noil)ate:9/81-
PRIVATIt LIMITED,        Alン C2/2017

25072017

10

Decision : NC observed that application for thc abovc AA was referred to DO'l' lor

comments. NC decided to await their reply and defcr thc case'

'l'he case slands defcrred to 05.09.2017.

HQ IrilC

:O1/81/050/00170/ノ ヽヽ 415/

RLA File

:05/23/040/00004/ノ lヽνl 1 5/

1ンic.No/Datc:0510386026

08.052014

4ヽcct No/1)atc:9/81-

AIッC2/2017

25072017

1′ ic No/1)atc:3110064957

09102014

Status:

Dcft・ rl・cd

l)crcsr l)atc:

05092017

Status:

Dcfcrrcd

Dcfer Datc:

0509.2017

Status:
l)eferred

Status:

1)cFcrrcd

I)cfcr l)atc:

0509.2017

to  I)()′ I｀ lbr

Casc No.:20/15/81-ALC2/2014

HQ Filc RI′ A Ililc

:31/83/040/00160//ヽ N115/

Party Namc:SM AR′ 1｀ CARD il｀

S01ッ UT10NS IンTD.

,, :01/81/0501004771 AMlsl

Dccision : NC obscrvcd that application lbr thc abovc AA
commcnts. NC decided to await their rcply and dcl'cr thc cttsc'

'l'hc casc stands delcrred to 05.09.2017.

was rclerrcd to t)eitY lor

12

Party Nanlc:Z13NI′ I｀ 11

PRIICIS10N PVT l,TD ,

RlッA Filc

:07/24/040/00347//ヽ |ヽ115/

Mcct No/1)atc:9/81-

AIンC2/2017
25.07.2017

1ノ iC●No/Datc:0710107288  Dcfcr Datc:
24.12.2014              0509.2017

HQ Filc

:01/81/050/00631/AM15/

Dccision:NC obscrvcd
14.07.2017 for comments.

'l'hc case stands dcferred to 25.07 .2017 .

that application for the abovc AA was refcrrcd to DIPP on

NC decided to await their reply and delcr thc casc.

Casc No.:55/18/81-Al,C2/2014 I)arty NamciVINDHYA
´
I｀ Iう 1ッ I]I′ INKSI′

′
「 I),

RI´ A Ililc

NIcct No/1)atci9/81‐

Al,C2/2017

25072017

1ン iC NO/1)atcll l 100281 26

1901 2015

4ヽcct No/1)atc:9/81-

HQ Filc

13.:01/81/050/00674/今 Yl'`
Dccision:NC obscrvcd
commcnts.NC decided to

'l'he case stands delcrred to 05.09.2017.

:11/24/040/00004/AM15/

that apptication lbr thc abovc AA rvas rcl'crrccl

await thcir rcply and dclbr thc casc.

Party Namc:ABB INDIA

・■li,1・ =1111″「фttFiJ珈
「

14 Caso No.:2/8/81-Al,C2/2016

聰
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I′ I M ITl〕 1)             Alン C2/2017
25072017

HQ IfilC              RI′ A「ilc              I′ ic No/1)atc:0710107777
:O1/81/050/00166/ノ |`｀117/        :07/21/040/01099//ヽ M15/        10032015

1)ccision :N(」 Obscrvcd that I)I H dcllcicncy lcttcr datcd 06.04.201 7 follo、 vcd、vith rcnlindcr

datcd 31.05.2017、 vas scnt to nrill. sincc, no rcply、vas rcccivcd fl・ onl the company dcspitc

Casc No.:5/24/81-AI,C2/2015  Palty Nalllc:PHOl〕 NIX       Nlcct No/1)atc:9/8卜      status:
INI)US´FRH〕 S PV′ 1｀  1´TI)      AIン C2/2017             Dcfcrrcd

25072017

HQI'‖ c                 RI′ A「 ilc                lン ic NO/Datc:0310795328  Dcfcr Datc:

15 :O1/81/050/00507//ヽ
4ヽ16/       :03/95/040/01051//ヽ 4ヽ15/        15042015               05.092017

1)ccision : N(〕 obscrvcd tllat application for the above AA 、vas rcferred to  MSME 「or
cornlllcnts.N(〕 dccidcd to a、vait thcir rcply and dcた r thc casc.

′
I｀hc casc stands dcibrrcd to 05.09.2017.

rcminder, the committce decidcd to reject the case with direction to company to pay customs
duty & applicablc intucst for UOI)C.

I{A may take suitable consequential action accordingly.

ALC2/2017
2507.2017

HQ Filc
・01/R1/0:01/81/050/00074//ヽ M16/ :09/24/040/00535//ヽ M15/ 06052015

RI´ A Irilc

:09/24/04

16 1)ccision:lヽ (〕 Obscrvcd that I)III dcncicncy lcttcr datcd 27.Ol.201 7 follo、vcd、vith rcnlindcrs

datcd 27.02.2017 and 31.05.2017 、vas scnt to rlrrll. si ince, no reply was received from theuaLCu ∠′.υ∠.∠υ l′  dHu Dl.u」 .∠ U1/ WaS Sじ HL L0 1HIH. δ Hlじじ, 110 「 CPly V`as rじじじlvじ 0 1rOrll LnC

company dcspitc rcmindcr,thc commれ tcc dccided to rttcct the case with dircction tO
company to pay customs duty & applicable intercst for tlODC.

RA may takc suitablc consequontial action accordingly.

Case No.:32/14/81-AI′ C2/2016  Party Namc:JAY BHAWANI
MI〕 1｀ AI′ INI)US′ FRHtS

HQ IrilC              RIン A Irilc
:01/81/050/00283//ヽ M17/        :03/94/040/00377//ヽ M16/

l7 l)ecision : NC. obscrvcd tlrat hard copy ol-rhc application no1 rcceived lrom the IlA, Mumbai.
NC dccidcd to ask thc I{A conccrncd to providc thrcc sct ol- application alongwith rclcvant
documcnts lbr considcration ollhc casc.

'l'hc casc stands dcf-crrcd to 05.09.2017.

l8 Case No.:43/3/8I-Al,C2/2017 Party Namc:VIiER-O- ME'|AI-S

|ヽ4cct No/1)atc:9/81-         Status:

Al′C2/2017          Dcfcrrcd
25072017

1ン iC No/1)atc:0310798078   1)efc・ r Datc:

11 082015               05.092017

Ⅵ燎籐朧AP
IIi                     :

Rejectcd

Status:
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Casc No.:72/14/81-ALC2/2016

HQ「 ilC
:01/81/050/00323//ヽ Ⅳl1 7/

Party Namc:′ IVI｀ P            MCCt No/1)atc:9/8ト

TECHNOl′ OGH]S PRIVA.1｀ IB  Alッ C2/2017

LIM ITI]D 25.07.2017

RLA「 ilc
:07/24/040/00237//ヽ M16/

1′ ic.No/1)atc:0710109092

1ッ ic.No/1)atc:0710108701   1)cfcr l)atclHQ「ilc              Rlン A IFilc
iO1/81/050/00077//ヽ N118/       :07/24/040/00191/ノ Mヽ16/       09.092015               05092017

1)ccision : NC obscrvcd that hard copy of thc application not rccCivcd ioln thc lt/ヽ ,

13angalorc.卜く(〕 dccidcd to ask thc lt/ヽ conccrncd to providc thrcc sct ol｀ application along、 vith

rclcvant documents For considcration ofthc casc.

'l'he case stands dcfcrred to 05.09.2017.

AI´C2/2017
25.072017

1)cfcrrcd

Approvcd

l)clbr l)atci

05092017

pcr I)lll comrncnts vidc
19

2611 2015

Dccision : NC decided to ratily thc norms lor thc abovc AA as

lr.No.3/69/20 1 7-'l'SW(l)) datcd 25.7 .201 7 (Copy cncloscd)

I{a may takc suitablc conscclucntial action accordingly.

20

Casc No.:25/24/81-AI,C2/2015

HQ「 ilC
:01/81/050/00527//ヽ N416/

Decision : NC obscrvcd that application for thc abovc AA
comments. NC de cided to arvait thcir rcply and dcl-cr thc casc.

'l'hc casc stands dcl'crred to 05.09.2017.

Palty Namc:「 C101:N
CONNI〕 CTORSI′ IMI・ 1｀ 1〕D

RI´ A Filc

:10/24/040/00081//ヽ 4ヽ16/

Mcct No/1)atc:9/81-

AI´ C2/2017

25072017

1´ ic No/1)atc:1010059345

17.122015

Status:

Dcfcrrcd

I)cfcr I)atc:

05.09.2017

Status:

DcFcrl・cd

I)cibr I)atc:

05092017

DcitY ibr

was rcferred to DeitY for

Casc No。 :28/24/81-Al」 C2/2015  Party Namc:FCI OEN
CONNI〕 CTORSI′ IMITIι D

1

HQl'ilC

HQ IrilC

:01/81/050/00531//ヽ M16/

Nlcct No/1)atc:9/81-

AIッ C2/2017

25072017

1ン iC●No/1)atc:1010059344

つ
４

う
ん
０
４

:01/81/050/00530/AM16/       :10/24/040/00083/ノ Nヽ116/        17 1220!5

1)ccision : N(3 observcd that application ibr thc abovc /ヽ /ヽ 、vas rcibrrcd to

commcnts.NC dccidcd to a、 vait thcir rcply and dcibr thc casc.

´
1｀hc casc stands dcfcrrcd to 05.09.2017.

Casc No.:29/24/81-AI′ C2/2015 Palty Namc:「 C10EN
CONNl]CTORS LIM H｀ ltD

RI´ AI'ilc

:10/24/040/00082//ヽ N116/

lヽcctや (ヽヽ

11)を
lt ci()181-        Stを ltus:

.ヽ 1´ (｀ 212017                1)。 lbl・ 1・ c(1

25()72017

1 ic)ヽ ol)atc:1010059316   1)cibr l)atci

…

5%晰
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Dccision : NC obscrvcd that application for
comments. NC dccided to await their reply and

'l'hc case stands dclcrrcd to 05.09.201 7.

the above AA was referred to DeitY
defer the case.

for

Casc No.:26/24/81-Al,C2/2015 Palty Namc:「 C101tN       Mcct No/Datc:9/8卜      status:
C()NNIICT()RSIンIMITED    Alン C2/2017          Dcfcrrcd

25072017

HQ「‖C                 RI´ A FHc                Iン iC No/1)atc:1010059352  Defc・ r Datc:
23 :01/81/050/00528/ノヽヽ 416/       :10/24/040/00089//ヽ 4ヽ16/       30 122015               0509.2017

HQ「 ilC

Decision : NC obscrvcd that application lor the above AA was referred to DeitY lor
comments. NC decidcd to await their reply and defer the case.

'l'hc case stands dcferred to 05.09.201 7.

―

１

１

１

壺

(〕asc No.:27/24/81-AIJ(〕 2/2015  Patty Namci「 C101tN
CONNIt(lTORSI′ IMI´ I｀ I〕D

HQ IrilC

:O1/81/050/00529/7ヽ 4ヽ16/

l)ccisi<ln : NC obscrvcd that application Ibr thc abovc AA r,vas rcl'crrcd to
cornmcnts. )(C dccidcd 1o ar,vait thcir rcply and dclbr thc casc.

'l'hc casc stands dcl-crred to 05.09.2017.

Status:
Defcrred

24

DcitY ibrヽ０

Casc No.:21/14/81-AIノ C2/2016 Pally Namc:I'1ン ASH 110RGE
PVTl´TD

Mcct No/1)atc:9/81‐         status:
Al´(,2/2017              1)cfcrrcd

25.072017

lン ic.No/1)atc:0310802152   1)cfcr I)atc:

01022016 0509.2017

HQ Ililc              RI´ A Ifilc
:O1/81/050/00272//ヽ |ヽ417/        :03/94/040/00856/ノ Mヽ16/う

一

I)ccision : NC obscrvcd that application tbr thc abovc AA was rclcrrcd to MSMI: lbr
cornnrcnts. N(l dccidcd Lo arvait their rcply and dcl-cr thc casc.

'l'hc casc stands dc{brrcd to 05.09.2017.

Casc No.:9/2/81-AIッC2/2016   Parlvヽ anlc:Iう【ンKAY        Mcct No/1)atc:9/8卜       RcicctCd
I｀ 1う 1′ I〕 1´ INKS L′ I｀D        Λlン(12/2017

25072017

HQ「ilC               RI´ A Ifilc              lン ic.NO/1)atc:0510397504
:O1/81/050/00009//ヽ M17/       :05/23/040/00419//ヽ N/116/       04022016

1)ccision:]ヽ(l obscrvcd that l)IPI)dc「lcicncy lcttcr datcd 1 0.04.2017 follo、 vcd、vith relnindcr

datcd 31.05.2017 、vas scnt to llrnl. Sincc, no rcply、 vas rcccivcd fronl thc company dcspitc
rcnlindcr,thc cOlllmittcc dccidcd tO rttcct thC Casc with dircction to company to pay customs

dLltyどこapplicablc intcrcst ibr I]()1)(1.

Ｆ

Ｉ

つ
ι

A{q}# -*"
vlNo9,,r(UMAR xASHvaP

Ftlz m ffor< sl*tr'r{i
;.)t!.inn fradc Ocvclopnront Orticat

:-i.)n utrf t{ q(:tfir*vrrr;rrr
d.,. : ra,,le Gon"..ot ct aotoilrn Trrdo
.r i-iir,.-,a-,,?{tt rllr i{rFtt. d, C rr.ilrltr.r.!.t

..,tli rt.,,E. '+J fflE/lt,.l.lyq6 aah.rwiF. lasw C)grht

q<,o<n-6 &L,-r srricHgq qgffi1-qr frvt raSqrc
D€puty Olrector Genocl of Forelgn TEd6

frvr rsrtrr< qerffiqrraq
Dlroctorato ti€neEl of Forelgn T€deqrFrq gd s*rr Ei?rilq
Mlnlatry of Commerco & lndustry

sEr}.r .l-{T. rS Rd-rroorr
Udyos EhaY/€in, New Dolhl-11OO11

RIン Al'ilc

:10/24/040/00087/AM16/
Lic.No/1)atc:1010059351

30.12.2015
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Casc No.:28/2/81-Al,C2/2016 Party Namc:VItM

TECI「NOLOGIES PVT l′TD.

t{A may take suitable conscquential action accordingly.

Mcct No/Date19/8ト

Al´C2/2017
.25.07.2017

1′ ic No/1)atc:0910063235   1)cfchr I)atc:HQ Filc                RIン A Irilc

27 :01/81/050/00028//ヽ
M17/       :09/71/040/00168/ノ ヽヽ416/        10022016              05.092017

Decision : NC observed that application ibr thc abovc AA 、vas rc(brrcd to  ⅣiOI)ibr

comments.NC dccided to awaitthcir rcply and dcfcrthc casc.

´
I｀ he case stands dcfc・ rred to 05.09.2017.

RIンA「 ilc

:10/24/040/00107/AM16/

N/1cct No/1)atc:9/81-

Al′C2/2017

2507.2017

1ッ ic No/1)atc:1010059410

16022016

Status:
Deferred

Status:

1)cfcrrc(1

1)cfcr I)atc:

0509.2017

DcitY ibr

Statlls:

I)cfcrrcd

I)cibr l)そ ltci

05092017

1)citY ibr

Case No.:10/2181-AL,C2l20l6 Party Name:[r(]l OtlN Mcct No/l)atc:9/8 l-
CONNI]C'|ORS I,IMI'TI]I) AI,C,2I2O17

2s.07 .2017

IIQ File Rl,A lrile l,ic.No/Datc:1010059409

,r:01/81/050/00010/AMl7/ :101241040100106/AMl6i t6'02'2016

Decision : NC obscrvcd that application lor thc abovc AA was rclcrrcd to

comments. NC decided to await thcir reply and dcfcr thc casc'

l'he casc stands defcrred to 05.09.2017.

Casc No.:11/2/81‐ Alノ C2/2016   Palty Nalη c:1'C101:N

CONNItCTORSI′ lMII｀ ItD

HQ Filc

29
:01/81/050/00011/AM17/

I)ecision : NC obscrved that applicatiorr lor thc abovc AA r'vas rclcrrcd to

commcnts. NC dccidcd to await thcir rcply and dcl-cr thc casc'

'l'he casc stands dclcrred to 05.09.2017.

Casc No.:12/5/81-AI,C2/2016

 ヽ |

HQ IrilC

:O1/81/050/00045//ヽ N117/

30 1)ccision :]ヽ
C dccidcd to

Party Namc:ANJANI
I｀ltCHNOPIν AS′ I｀ L′ I｀D

RI′ A Irilc

i05/23/040/00484//ヽ N116/

ratitt thC norl■ s%r thc

Mcct No/Datc:9/81‐            Approvcd

Al′C2/2017

25.07.2017

1´ic No/1)atc:0510397635

18022016

abovc AA as pcr ⅣISMI〕 colnmcnts as

undcr:
(i) euantity of import itcm may bc allowcd as 1.05 Kgs./Kg. contcnt in thc cxport itcms i.c.

10977 kg.
I{A may take suitablc conscqucntial action accordingly.

3l Casc No.:I3/17181-Al,C2/2016 Party Name:'I'HLRMOPADS Mcct No/1)atc:9/81-

q-qdra fHrE rgau.rtr sttJGHgq qerRvrr ftrqr zqrqr<
D€puty Dlrector Gan€El of Forelgn Trade

frsr qrtrrc q=rfr*qrrgq
Olr€ctorat€ Gen€ral ot For€lgn Tmd€qrt}rq rr.i sl*rl CTrf,q
Mlnlstry of Commerce & lndustry

s-qrq ?rqq. q'$ Ed-rroorr
Udyog Ehaw€in, New Delhl-11OO'll▲ヽ」)二 .=.1二

1・・
'

Status:

紹
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PVT I′ TI) ALンC2/2017          DcFerrcd
25072017

HQ「ilc              RI′ A Filc
:01/81/050/00348/AM17/ :09/24/040/00697/AM16/

Decision : NCI obscrvcd that applicalion 1'or thc abovc AA rvas rclcrrcd to MSMII lbr
commcnts. NC decidcd to awail thcir rcply and dclcr thc case.

'l'hc casc stands dcl'crrcd to 05.09.2017.

RIン AI'ilc
′ヽ17/        ・n7/つ 4/n′ n/nn27,′ Aヽ /114/

Lic.No/Date:0710109437
24.02.2016

|HQ「 ilC

32 :O1/81/050/00324//ヽ
Nl1 7/ :07/24/040/00378/AM16/

Casc No.:73/14/81-AI′ (〕2/2016  Palty Nanlc:´ iV「P              4ヽcct No/1)atc:9/81‐        Approved
´
I｀ 1:(lHNOIン OGILCS PRIVATE   ALC2/2017
1ン IMI′ 1｀ 1:I)                    2507.2017

I)ccision : NC dccidcd to ratil'r,thc norms lbr thc abovc AA as pcr DIII
I:.,r"o.3/691201 7-'l'SW(l)) datcd 25.7 .201 7 (Copy cncloscd)

Ra may takc suitable conscqucntial action accordingly.

commcnts. NC dccidcd to await thcir rcply and dcfcr thc casc.

'l'hc casc stands dcl-crrcd to 05.09.2017.

comnrcnls vidc

:

′

――――……… …J

Casc No.:31/2/81-AI′ C2/2016

ll

Status:
Deferrcd

HQ「 ilC
、` 101/81/0:01/81/050/00031//ヽ レ117/,4 υl′ °1/υ ,υ /υυυ,1/′

Dccision : NC obscrvcd that application for thc abovc AA was referred to
comments. NC dccidcd to await their reply and defer the case.

RIン /ヽ 1'ilc                     Iン ic.No/1)atc:0310802976

:03/95/040/00740/ノ M`16/       02032016
Dcfcr Datc:

05.09.2017

MSME for

:

Case

35

HQ Filc

:01/81/050/00064//ヽ M17/

No.:31/5/81-AI′ (〕2/2016 Pany Namc:KIRPI〕 KAR ENGG.Mcct No/1)atc:9/81‐
PVT.1ン TD,               Al′C2/2017

2507.2017

Approvcd

RIン A Irilc

:31/83/040/00175/ノ Nヽ116/

1´ ic No/1)atc:3110066035

08032016乙υ 10

〃
tii*,l qrwt f+trrs .rt-Uir;r+l

8.r,.!€tn Trrdo OovGlopnicnt Ortrco.
';iilq qtrrl{ qrrfiivrt.'rrr

Ci., io.otc Gonor.l ol ForCa:,^ Trrdo
.rii!, . ri f,}tl1'r17,1.rrr,,. or (:rr,h,nr.r<:r..lut rr.J{. {r, ftrFdl,<'.,oo Bhswrn, Ir.tw O€tlrt

…KASH′ AP

INI)US′I RIAl´ CORPORAT10N Al´C2/2017

Status:
Deferred

(〕asc No.:3/2/81-AIソ C2/2016    Party Nainc:Alン ST()NI INI)IA   N/1cct No/1)atc:9/81‐
1′ IMH｀ 1:D、            Alン C2/2017

25072017

N4cct No/1)atc:9/81-
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Decision :NC decided to ratifY the

with accountability clause.

RA may take suitable conscquential action accordinglY.

Anncxures arc to be returncd by the l)citY duly signcd'

'l'he casc stands dcfcrred to 05.09.2017.

norms lor the abovc AA on nc1 to ne1 basis as pcr (iN4

Casc No.:13/5/81-AI」 C2/2016  Party Namc:AUTOMAT10N   MCCt NO/1)atc:9/8ト
ENGINEERS A B PVTIン

′
「 1)  Al´ C2/2017
25072017

1′ ic No/1)atc:0510397904   1)cibr I)atc:HQ「ilc                RIッ A Filc

36 :01/81/050/00046//ヽ
N417/       :05/23/040/00529//ヽN416/        11 032016              05092017

1)ccision:NC decided to ask the′ I｀A to si8n thc Anncxurcs CnclosCd、 vith thc conlincnts.`l｀ hc

Status:
Defcrred

Casc No.:8/14/81-ALC2/2016

HQ IrilC

:01/81/050/00259/ノ Nヽ417/

Party Namc:APOIン 1´0
lNTItRNAT10NAI′ lフ IMI′ I｀ 1〕 1)

RIンA「 ilc

i05/23/040/00528//ヽ Nl1 6/

Mcct No/1)atc:9/81-

AlンC2/2017
25072017

1ン ic No/1)atc:0510397935

1503.2016

Status:

Dcfctrrcd

Dcibr Datc:

05092017

DcitY ibrDecision : NC obscrvcd that application I'or thc abovc AA was rcl-crrcd

commcnts. NC decided to await tlicir reply and dcl'cr thc casc'

'l'hc casc slands dcfcrrcd to 05.09.2017.

Casc No.:44/14/81-ALC2/2016

was rcl-crrcd to

to

′

Status:

Dcfcl・ rcd

I)cibr l)atc:

05092017

MSMI〕 ibr

Casc No.:21/5/81-AIッ C2/2016  Palty NamciSPIRAl´ ItHl′

I〕N(〕 INIti〕 RING PRIVATIt
■lcct No/1)atc:9/81-

Al,C2/2017

25.072017

Status:

1)cfcrl・ cd

I)cibr I)atc:

05092017

MSMI〕 %r
39

1ン IMI´ I｀ ItD

HQ Filc               RI′ A「ilc              l´ iC No/1)atc:0510398000

:01/81/050/00054/ノ Mヽ17/       :05/24/040/00587//ヽ ■l16/       21 032016

1)ccision : NC obscrvcd that application ibr thc abovc ノ`/｀ Vヽas rcibrrcd to

conlincnts.N(〕 dccidcd to a、vait thcir rcply and dcft・ r thc casc.

The case stands deferred to 05.09.2017.

10

HQ File

:01/81/050/00295/AM17/

RLA Filc

:02/24/040/00209//ヽ M16/
1ンic.No/Datc:0210206561

21.03.2016
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Casc No.:22/5/81-AI“ C2/2016  Party Namc:SPIRAL EHIン      IMcet No/D〔
ENGINIう ERING PRIVATE   IALC2/2017
1´ IMI′ 1｀ 1,I)                    25.072017

Casc No.:22/5/81-AI“ C2/2016  Party Namc:SPIRAL EHIン      IMcet No/Datc19/8ト
ENGINIう ERING PRIVATE   IALC2/2017
1´ IMI′ 1｀ 1,I)                    25.072017l´ IMI′ 1｀ 1,I)                    25.072017

HQl'ilC               RI′ A「ilc              Iッ ic.No/1)atc:0510398001  Dcfcr Datc:

40 :O1/81/050/00055/ノ｀` 417/       :05/24/040/00588/AN416/       21.032016               0509.2017

Status:
Deferrcd

HQl'ilC

4。  :O1/81/050/00055/ノ ｀` 41

Decision : NC obscrvcd that application for the above AA was referred to MSME for
comments. NC dccidcd to await thcir rcply and defcr thc case.

'l'hc casc stands dcl'crrcd to 05.09.2017.

Casc No.:47/14/81-AIッ C2/2016 Pally Namc:NAT10NAl′ S・ I｀EEIン MCCt No/1)atc:9/81-       c10scd
AND A(〕 RO INDUS′ FRH〕 S    AIン C2/2017
1´

′
I｀I),                       250720171´

′
I｀I),                       25072017

HQ IrilC                 RIッ A Ililc                Lic.No/Datc:5610004873

41 :01/81/050/00298/ノ
Nヽl1 7/       :56/24/040/00058//ヽ M16/       29.032016

1)ccision : 卜((〕 notcd that Πrill has surrendcrcd thc licensc and no ratincation is rcquircd.

Accordingly, NC dccidcd to closc thc casc.

I{A may takc suitablc conscqucntial action accordingly.

(〕asc No。 :48/14/81‐

AI′C2/2016
Party Nanlc:NAT10NAl′

STEl〕 1ン AND AGRO
INDUSTRHtS Iン TD。

,

HQ IlilC             RI′ A「 ilc
:01/81/050/00299//ヽ 4ヽ17/     :56/24/040/00059//ヽ M16/

Mcct No/1)atc:9/81-Alッ C2/2017   Closcd
2507201725072017

Iッ ic.No/1)atc:5610004874

29032016

I)ccision : NC notcd that firm has surrendercd the license and no ratification is rcquircd.
Accordingly, NC dccidcd to close thc casc.

I{A may takc suitablc coltscqucntial action accordingly.

comments. NC decided to await their reply and defer the case.

'l'hc casc stands defcrrcd to 05.09.2017.

(lasc No.:7/5/81-AIフ (〕2/2016   Pally NainnciS・「 I〕RA          4ヽcct No/Datc:9/81-      Status:
I〕NGINI〕 I]RING INDIA       Alン C2/2017           Dcferrcd
PRIV/ヽ「 I〕 1′ IMITI〕 D         25.072017

HQ llilC               RI′ A Irilc              Iン ic.No/1)atc:0410161766  Dcfbr Datc:
:O1/81/050/00040//ヽ 4ヽ17/        :04/24/040/00273//ヽ 4ヽ16/       Ol.04.2016              05092017

1)ccision : N(〕 obscrvcd that application for thc abovc A/ヽ  、vas rcfctrred to  MS卜 /11]for

43

(--ase No.:4413181-Al,C2/2017 Parly Name:VEtlR-O- MII'[ALS
PVI｀  1′ I｀ I)

HQ「 ile
:01/81/050/00078//ヽ M18/

RIン A Irilc

4ヽcct No/1)atc:9/81-        Status:

ALC2/2017           Dcfcrrcd
25072017

1ッ ic.No/1)atc:0710109622  Dctr Datc:
04042016               0509.2017

44

:07/24/040/00436/AM16/

Ⅵ  AP

ji諄    1
t,"vt=t墨だ1ま

'ム

♂ヽ ЧR,3_:h・
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Decision : NC decided to ask the firm to submit inlormation as per I)lPP tJO No. l2l57l2017-

'l'SW/44 dated 2510112017 as undcr:

l. Spccific list of Shcct mctal componcnts with thcir quantities in Nos. and nct wcights

thcrcof.
2. Information in respect of Sl. No. 3,4,5,11 & llA of Standard l)elicicncy Format-

componcnt wisc.
3. 'fotal requiremcnt of cach import itcm, export prodr"rct wisc. in a tabular lbrm

'l'he casc stands dclcrred to 05.09.201 7.

Casc No.:33/5/81‐ AIノC2/2016  Pany Namc:DYNAMIC
CABI′ IIS PVT I´TD

HQ F‖e                RLA Filc
.Al′ 01′ハξn′ハAn``′ Aヽ イ17/       ・12/つИ/n4

1ン iC●No/1)atc:1310048197  Dctr Datc:

05.04.2016              05.09.2017

N4cct No/1)atc:9/81-

Al′C2/2017

25.072017

Status:
Dcferrcd

O, :01/81/050/00066/AM I 7/ :13/24/040/00056//ヽ M16/

Decision :卜《C obscrved that I)IPP dcflciency lcttcr scnt to flrrll sccking ccrtain inlbrmation.

NC decided to send a reminder to firm and del-cr the casc.

'['hc casc stands dcl'crred to 05.09.2017.

Casc No.:10/17/81-ALC2/2016 Party Name:PONDY OXII)lLS  Mcct No/1)atc:9/8ト V/ithdrawn

AND CHEMICAlン SIッ Iヽ41TIID  AlンC2/2017
25.07.2017

46 IIQ lrileHQ「ilc                RIンAI'Hc               I´ iC No/1)atc:2510004486

:01/81/050/00345//ヽ Nl1 7/       :25/24/040/00002//ヽ Ⅳl1 7/        12042016

Dccision : NC obscrvcd that abovc casc was approvcd in Mccting No. 8/81 datcd

1 I .07.2017, hence this case is withdrawn lrom the agenda.

47

Approvcd

2507.2017

HQ Filc               RLA Ililc              l′ iC No/1)atc:0610038371

:01/81/050/00167/ノ ヽヽ 417/       :06/24/040/00003/ノ Nヽ/417/       26042016

Dccision:NC dccided to ratitt thC nOrms forthc abovc AA as pcr DIPP Chcmical Division

commcnts vide F No.7/225/2017-TSW/83 datcd 5.6.2017(Copy Cnc10scd).

ItA may takc suitablc conscqucntial action accordingly.

Casc No.:71/14/81-A12C2/2016 Approvctl

一　

Ｆ Palty Namc:TTP
′
I｀ ltCHNOLOG H〕 S PRIVATl〕

1′ IMI´ FIう I)

Iヽ4cct No/1)atc:9/81-

ALC2/2017
25072017

1′ ic No/1)atc:0710109725

27.042016
HQ IrHc                RI´ AF‖ c
:01/81/050/00322/AM17/       :07/24/040/00020//ヽ M17/
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to ratify thc norms for thc abovc AA as per DI{

'l-lrc norms lor thc abovc AA may bc considcrcd under SION C-274, C-1647 and packing
policy.

I{a may takc suitable consequential action accordingly.
J

49

Casc No.:46/14/81-Al′ C2/2016 Party Namc:NATIONAlン STEElン
AND AGRO INDUSTRIES

Mect No/Datc:9/81‐
‐
Al´C2/2017
25.07.2017

Lic.No/Datc:5610004891

29.042016

Status:
Deferrcd

一 -1

1

:

Dcfcr Date:

05.09.2017

Decision :NC obscrvcd that reply of the firm has been referred to MOS for comments. NC
dccidcd to await their commcnts and defer the casc.

'l'hc case stands dclcrrcd to 05.09.201 7.

Case No.:2/6/81-AI,C2/2017

HQ IlilC

50 :01/81/050/00142/ノ Nヽ118/

Dccision : NC obscrvcd that application for the above AA
comments. NC decidcd to await thcir rcply and defer the case.

was rcferred to DeitY lor

Mcct No/Datc:9/81-

ALC2/2017

…

s:「 IGH
嘲 索

"DO通呂議 Ⅲ

…

de

gtti                  dO

-,m,"*6@;ryry.,
1書纂善ξ]鶴鱗議1

′
l｀hc casc stands dcibrrcd to 05.09.2017.

Casc No.:1/8/81-AI,C2/2016   Pany Namc:PONDY OXIDItS  Mcct No/1)atc:9/8卜      VVithdrawn
ANI)CHIう MICAI´ SIン IMH｀ I]D  AI´ C2/2017

25.072017

HQ IlilC                  RLA Irilc                 Lic.No/Datc:2510004524
:O1/81/050/00165//ヽ M17/        :25/24/040/00009/ノ Mヽ17/       07062016

1)ccision : N(〕   Obscrvcd that abovc casc 、vas approved in Mccting No. 8/81 datcd
ll.07.2017,hcncc this casc is withdra、 vn from thc agcnda.

Casc No。 :40/14/81-AI,C2/2016 Party Namc:KINECO KAMAN
COMPOSI′ I｀ 1,S― INDIA PVT

|

I′TD

一　

　

一

vI∫ゃ∫́7::蔵F言lAP
■、1■  2)... ,■ ,7,「〔: 

“'｀
・ヽT''

:Y` ヽ́・
'''′
 ・4■ :111ヽ :コ :く・ 1′

`

._v↓ず担、:`:′∴.:ltじ●■″..1

25.07.2017

Iン ic.No/1)atc:1710006354 「
~

HQ「 ilC RI′A「 ilc
:O1/81/050/00291/ノ M`17/       :17/24/040/00032//ヽM17/
52

09.062016

Dccision : NC dccidcd to ratify the norms for the abovc AA as per DIPP
1215712017-'l'SWl52 dated 2510712017 as under :

l. Quantitics of import items may be rcstricted as under:

Approved

Pany Namc:「 C101〕N         Mcct No/1)atc:9/8卜       status:
CONNItCTORS Iッ IN41TI〕 D    AI′ C2/2017          Dcfcrrcd

25072017

RIンA lrilc                  Lic.No/Datc:1010059489  Dcfcr I)atc:

:10/24/040/00008//ヽ M17/       24052016               05.09.2017

Udy09 Bhawan.

1′

′

H).,

RLA「‖c
:56/24/040/00004/AM17/

Sl.QLrantity.st.gLrantit1,,st.|guan!1tyi-st
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No.No No. No. No.

l 120.96 Yards 36 3360 Nos. 71 13441ヽ os. 106 3361ゝ os. 41 jり 2 NOS.

う
ι 2459.14 Yards 37 56 Nos.

つ
４
７
′ 1008 Nos 107 672 Nos.

D 1714.9 1bs 38 1344 Nos.
ワ
′ 6721ヽ os. 108 37.521ヽ os

И
十 4.36 Nos.

4 2194.64 Sq.■ . 39 336 Nos. 74 4481ヽ os. 109 12 Nos. 144 5.21 Nos.

5 1512■ . 40 1120 Nos.
●
′ 896 Nos. 110 112 Nos. 45 16.8 NoS.

6 43.68 Nos. 41 112 Nos. 76 112 Nos. 2241ヽ os. 46 140 Kgs.

7 8.96 Nos.
う
４
´
守 336 Nos. 77 4481ヽ os.

う
ん 112 Nos. 47 ll.2 Kgs.

2.57 Nos. 43 561ヽ os. 78 2241ヽ os. 672]ヽ os. 48 0.56 Nos

9 67.2 Sq.ft. 44 1008 Nos. 79 2241ヽ os 114 15681ヽ os. 49 1.68 NOS

0 280 Nos. 45 896 Nos. 80 336 Nos. 2241ヽ os. 50 561ヽ os.

1 l121ヽ os. 46 l12 Nos. 81 1121ゝ os. 116 21281ヽ os. l12 Nos.

う
ん 56 Nos. 47 224 Nos. つ

４
０
０ 280 1nch 117 l121ヽ os.

つ
４ 1121ヽ os

7.84 Nos. 48 1120 Nos.
０
０ 123.2 ft. 28001ヽ os 12 Nos.

4 112Nos. 49 36 Nos. 84 123.2 ft. 119 784 Nos. 54 43.5Yards

5 112 Nos 50 112 Nos. 2016 Nos. 120 784Nos. 25.2 1Nos.

6 4.44 Nos. 224 Nos. 86 60.82 Nos.
つ

´ 89.921ゝ os 56 17.37 Nos.

7 2.221ヽ os.
う
ん
く
υ 112 Nos. 87 0 56 Nos. 122 6721ヽ os. 57 15.841ゝ os.

8 2.22 Nos. 1120 Nos. 88 1.1 2 1itrc
う
ん 672 Nos. 158 76.84 Nos.

19 3.88 Nos. 54 56 Nos. 89 1.1 2 1itrc 124 7841ヽ os. 159 84 13oxcs

20 8.401ヽ os. 112 Nos. 90 84 Nos. 125 672 Nos. 160 336 Nos.

う
ι 112 Nos. 56 224 Nos. 91 14 Nos. 126 672]ヽ os.

う
ん
う
ι 12.32Nos. 57 1008 Nos.

つ
乙
∩
ソ 14.12Nos. 127 672 Nos.

う
乙 56 Nos. 58 1008 Nos.

∩
ソ 112 Nos. 128 6721ヽ os.

24 6.16 Nos. 59 560 Nos 94 560 Nos 129 Nil

う
４ 56 Nos. 60 224 Nos.

０
ン 168 Nos 130 840 Nos.

26 56 Nos. 61 1288 Nos. 96 2128 Nos. 3361ヽ os.

27 1121ヽ os. 62 728 Nos. 97 112 Nos.
う
ん 112 Nos.

28 56 Nos. 63 4480 Nos. 98 1121ヽ os. 4481ヽ os.

29 168 Nos. 64 672 Nos. 99 112 Nos. 134 56 Nos.

30 112 Nos.
′
υ 2.8 Nos. 100 2.15 Nos.

う
０ 561ヽ os.

56 Nos. 66 336 Nos. 101 1344 Nos 136 14 Nos.

32 56 Nos. 67 1120 Nos う
ん
（
υ 672 Nos. 137 561ヽ os.

56 Nos. 68 784 Nos.
ｎ
υ 672 Nos. 138 561ヽ os.

34 448 Nos. 69 784 Nos. 104 672 Nos. 139 1121ゝ os.

1120 Nos. 70 2352 Nos.
（
υ 224Nos. 140 56 Nos.

2. euantities of import itcm at Sl. No. 1,2,5,82, 83, 84 may bc allorvcd inclusivc ol2oh wastage

3. Quantities of import itcm at Sl. No. 3,4 8. 9, may bc allowcd inclr-rsivc of- 3 o/o wastagc

4. lmport items at Sl. No. 87 to 89. 144,146,141 8.154 to 160 pr,rt togcthcr may bc allowccl Lrpto

2 o/o of IrOB valr-rc of cxPotls.

5. Import itcm at Sl. No. 129 maybc delctcd as not rcquircd by thc lirm.

6. I{est of thc import items may be allowed on nct to nct basis.

RA may take suitable conscquential action accordingly.

53 Case No.:17l14l81- Al,C2/2016 Party Nan.re:C-'OSMO ITERRI'I'I']S Mcct No/I)atc:9/8 l- Stalus:

--*,=, K-,tx-J r 
-r s r r .,; G Hgtr qerftr*vrq' Rq qrqr<

O€puty Dlrecior Goneral o, Forelgn Tmde
fficr qrqr<{ qEiffisrra-q

Dlrectorate G€neEl of FoElgn TEdoqrFr<q gd sdr.r ri:Trerq
Mlnlstry of Comm€rco & lnduEtry

sEirq rrfi. <€ ftd-rroorr
Lrdyog ghawan, New Delhl-11Oo11
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Iン

´

I｀ I).,

25.072017

HQI'Hc                 RI′ A IIHc                Iン ic.No/1)atc:2210015521  DcFer Datc:
:O1/81/050/00268//ヽ 4ヽ17/       :22/24/040/00020//ヽM17/        12072016              0509.20i7

1)ccision:ヽ C Obscrvcd that rcply ofthc Arm has was rcfcrrcd to MSMI]for commcnts.NC

dccidcd to a、 vait thcir rcply and dcibl・ thc casc.

'l'hc casc stands dclcrrcd to 05.09.2017.

Pa(y Namc:YASI I MII'|AL Mcct No/Datc:9/8ト

I卜4PItX PVTJン TD ALC2/2017
25.072017

Iンic.No/Date:0310806426

120.07.2016

Status:
I)efe rrcd

Dcfcr Datc:

05.09.2017

Decision : NC obscrvcd that application for the above AA was referred to MSME for
commcnts. NC decidcd to await thcir reply and defer the casc.

′
1｀hc casc stands dcibrrcd to 05.09.2017.

―l

Casc No.:20/14/81-AI′ C2/2016  Party Namc:「CI OEN
CONNItCTORS Iン IMH｀ED AlンC2/2017

HQ「 ilC

1 
‐

|

RlンAl'ilc

'l'hc casc stands delerrcd to 05.09.2017.

Dcfer Datc:

05092017:01/81/050/00271/ノ Nヽ/117/:01/81/050/00271/ノ Nヽ/117/       :10/:10/24/040/00031/AM17/

Decision : NC observed that application for the above AA was referred to DeitY for
commcnts. NC decidcd to await thcir reolv and defer the case.commcnts. NC decidcd to await thcir reply and defer the case.

Status:
Deferred

Case No.:3/l7l8l-Al,C2/2016 PartyNamc:l:CI OEN
CONNItCTORS Iッ IMI′I｀ED

HQ IlilC

56 :O1/81/050/00338//ヽ
M17/

Mcct No/Datc:9/8ト

AIッC2/2017

25072017

1ッ ic No/1)atc:1010059569

28072016

Status:

I)cFcrrcd

l)cibr I)atc:

05092017
RLンA「 ilc

:10/24/040/00032//ヽ Mi7/

1)ccision : N(〕 obscrvcd t1lat application ibr thc abovc AA 、vas rcibrrcd to

commcnts.NC dccidcd to awaitthcir rcply and dcfbrthc casc.

´
I｀hc casc stands dcibri・ cd to 05.09.2017.

Case No.:10/14/81-Al,C2/2016 Party Namc:AUTO COMP Mcct No/Date:9/8ト

　ヽ^〔̈̈
）

DeitY

INDIA l)VT.LTD

57

RIッA「 ilc
:31/83/040/00046/Aヽ 417/

1ン iC No/1)atc:3110066278

05.082016

Status:

Dcfbl・ rcd

I)cfcr I)atc:

05092017
HQ「 ilC
:O1/8i/050/00261/ノ |ヽヽ417/

‐
ン
ｉ
Ｃ

０５
．

\,
tiarc {n, ssrr,,

\/,NOr) (Ufltr\t< 
^qSH 

l.\p
t:'.t.,r .-rIrrr. i.t.rir.t glr)?,lfi

E.-,., j4 rr:ae t).:",:,.rr,,n.^r Ottrco,
.. ji: rr ,.rrr,r ( .!,.!l:tt..rrrt,irr

O,.. r.:,.1!.-. ri.:r..,..,,,r r a'r,,on t,>d-
.trlt:t..,.. l'.)rrr,,.,,..r,.. .., \,.i,,,r..-,,i,2

..r /t! rt ,,. I ,. rr.: r:lr.r,ll
I r(.r.t(i nr\i,!v.rir. \- * l,).,,0r,

AlンC2/2017
25.072017

岬
15

HQ Irile

54 :01/81/050/00326/AM17/

RIンA「 Hc

:03/95/040/00288/AM17/

I)eferrcd

1ン ic.No/Datc:1010059568

28.07.2016



ハ

Decision : NC obscrvcd that application lor the abovc

commcnts. DIII has requcstcd to ask thc carlicr approvcd

product.

'l'he case stands dcl'errcd to 05.09.2017.

AA was rcl'erred to DIII I'or

AA number lor the same export

Casc No.:49/14/81-AI′ C2/2016  Party Namc:NSHン I〕XPORTS   Mcct No/1)atc19/8ト

1ッ INIITI〕 I)               AI′C2/2017
25072017

1ン ic No/1)atci5610004970   1)cfcr I)atc:HQ「ilc              RIン A Filc
101/81/050/00300/ノ Mヽ17/       :56/24/040/00025/ノ レヽ117/       08082016              05092017

58 1)ccision:NC obscrvcd that「
lrΠl has requcstcd for 7-8 months for colllplction of cxport and

has sought 8 months cxtcnsion for illin3 of rcply.NC dccidcd to a1lo、 v31■ onths tilnc and no

lbrther cxtension、 vili be grantcd.

′
I｀hc casc stands dcferred to 05.09.2017.

Status:
I)eferred

Casc No.:50/14/81-Alフ C2/2016 Party Namc:NSIlン ItXPORTS   Mcct No/1)atc:9/81

1´ Iヽ41TI〕D               AI´ C2/2017
25.072017

Iti′ /ヽ llilc I′ ic No/1)atc:5610004969   1)cncr I)atc:

0808.2016

Status:
I)eferrccl

05092017

Status:
l)eferrcd

HQ Filc

:01/81/050/00301/AM17/ :56/24/040/00024/ノ Mヽ17/

ss Dccision :NC obscrved that firm has rcqucstcd for 2-3 months {br complclion ol- cxport altd

has sought 3 months extension for liling ol'rcpty. NC dccidcd to allow 3 months timc llrm is

dirccted to complcte thc import/cxport as pcr AA issucd in this casc and no lirflhcr cxtcnsion

will be granted.

'l'he casc stands dcl'erred to 05.09.2017.

Case No.:2/11/81-AI」 C2/2016  Palty Namc:SHARDA MOTOR Mcct No/1)atc:9/8ト
INDSIッ TD              Alン C2/2017

25.072017

HQ「ilc               RIン Al'ilc 1ッ ic.No/1)atc:0510399432   1)efcr I)atc:

:01/81/050/00217/Aヽ 417/ :05/24/040/00210//ヽ M17/ 1108.2016 05092017

60 Decision: NC observed that hard copy of thc application not rcccivcd liom thc CLA. I)clhi.

NC decided to ask the RA conccrncd to providc thrcc sct ol'application alongwith rclcvaltt

documents lor consideration of thc casc.

'l'hc casc slands dcfcrrcd to 05.09.2017.

Casc No。 :5/20/81-Al′ C2/2016

61

HQ Filc

:01/81/050/00438/AM17/

Party Namc:AMOD
S′ I｀AMPIN(〕 SPI´

′
「 I)

Rlン A Irilc

:34/24/040/00107//ヽ M17/

ⅣIcct No/1)atc:9/81-

AI′C2/2017

25.072017

1´ ic No/1)atci341 0042436

12.082016

Stattls:

Delbl‐ rcd

I)crc・rI)atc:

05092017

曹 覆 二
―

・

  

―

―D轟串 壺
…

“
…

otr'eit6rete講罷t品酬=SttdO,:r

通蹂 蕊蒸瓢 鯛誂"
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Decision :NC obscrvcd that rcply of the firm has been
informed that reply is not as pcr dcficicncy letter sent to
submit dctails sought by DI II and dcfcr thc case.

'l'he casc stands dclcrrcd to 05.09.2017.

Party Name: Pl.nNS l.lD INDIA
HlGII PI〕 R「ORMANCIう
MATI〕 RIALS PVT lンTD

HQ Filc

:01/81/050/00343/ノ M`17/

rcfcrrcd to DHI for comments.DHI

firm. NC decided to ask the firm to

|

|

―

一

         

一

 :

RIン A rilc

:07/24/040/00127/AM17/
Dctr Datc:

05.09.2017

Mect No/Datc:9/81-

AI´C2/2017

25072017

Lic.No/Datc:0710110309
‐23.08.2016

Status:
Defcrred

NCDecision :NC obscrvcd that rcply of the firm has been reforred to DIPP for comments.
dccidcd to await thcir comments and dcfcr thc case.

'l'hc casc stands defcrrcd to 05.09.2017.

Casc No.:11/17/81-AI′ C2/2016 Palty Namc:PONDY OXIDES
AND CHItMICALS LIMITIED

HQl'ilC                  RIン A Irilc                 Lic No/Datc:2510004655
:01/81/050/00346//ヽ 4ヽ17/        :25/24/040/00014/AM17/       30082016

I)ccision : NC obscrvcd that abovc casc was approvcd in Meeting No. 8/81 dated
11.07.2017, hencc this casc is withdrawn I'rom thc agcnda.

―
― 一 一 ― ―

一

― 一
一

一
一

―

―   ;

1

Casc No.:66/14l8l-Al,C2/2016 Party Namc:SIIREIj GANESI{ MeetNoiDate:9/81- Status:
Defcrred

Mcct No/Datc:9/81‐

AlッC2/2017

25072017

νVithdrawn

Status:
Defcrrr

Party Nall

MI〕
′
I｀AI′S

よ
I

AI´C2/2017
25072017

64

HQ「 ilC
:01/81/050/00317/Aヽ 417/

RI′A「 ilc              Lic.No/Datc:33100303421ヽ 1′ /ヽ i liC

:33/24/040/00003/ノ M`17/
Lic.No/Datc:3310030342  Dcfer Datc:

02.09.2016              25.07.2017

Decision :NC observcd that I{A was requestcd to providc thc complete copy of the
application lor cxamination of thc casc. NC dccidcd to remind thc RA and del'cr thc case.

'l'hc casc stands dcf-crrcd ro 05.09.2017.

ALC2/2017
25.07.2017

:01/81/050/00336/ノ Mヽ17/ :05/24/040/00291/ノ Mヽ17/

Dccision:NC obscrvcd that application for thc abovc AA、 vas rcrcrrcd to MSME%r
C01111nCnts.卜 (C dccidcd to a、 vait thcir rcply and dcfcr thc casc.

′
Fhc casc stands dcllcrrcd tO o5.09.2017.

65

j」諄i:|‖ボ■1
υdyt=｀ ユ:で :it」ま,iltt■■!″,:"`

17

Lic.No/Datc:0510399684

12.09.2016

…
゛
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Casc No.:2/17/81-AIコ C2/2016

HQ Filc

:O1/81/050/00337//ヽ N417/

Party Namcil〕 HARAT III]AVY
Itlン ECTRICAIン SIン IMITItD

RIッ A Ililc

:11/24/040/00002//ヽ 1ヽ417/

Mcct No/Datc:9/8ト

AlッC2/2017

25.072017

I′ ic No/1)atc:1110028230    Dcncr l)atc:

22092016                05092017

1cttcr has bccn rcccivcd and samc is

Status:
Deferrcd

66

Decision : NC observed that rcply to DI ll dcficicncy
be ing scnt to DHI lor commcnts.

'l'he case stands dcfcrrcd to 05.09.2017.

CORPORAT10N INDIA
PRIVA′ I｀ EIッ 1ヽ41TI]D

HQ IrilC                 RIン AI'Hc                Iン iC.No/1)atc:3410042580  Dctr Datc:

67 :01/81/050/00549//ヽ
M17/        :34/24/040/00196//ヽM17/       06102016              0509.2017

Dccision:NC observcd thtt application%r thc abovc AA was rcfthrrcd to MOSお r

commcnts.NC dccidcd to awaitthcir rcply and dcfcrthc casc.

´
I｀hc casc stands dcfcrred to 05,09.2017.

AI′C2/2017

25.07.2017

Status:
I)eferred

Rejectcd

Approved

Casc No.:42/20/81-ALC2/2016

HQ Filc

:01/81/050/00475/ANl17/

Parly Namc:U K 13

1tlン I〕CTRONI('S PVTlンTD

RIンA FHc
:05/24/040/00322//ヽ M17/

Mcct No/1)atc:9/81-

Alッ C2/2017
25072017

1′ ic.No/1)atc:0510400120

18102016

68 Decision: NC observed that DIPP deficicncy lcttcrdatcd 06.04.2017 I'ollowcd with rcmindcr

dated 31.05.2017 was sent to firm. Sincc, no reply was rcceived from the company dcspitc

reminder, the committee dccidcd to reject the casc with dircction to company to pay customs

duty & applicable intcrcst lor IIODC.

IIA may takc suitablc conscqucntial actiorr accordirrgly.

Casc No.:4/23/81-AIフ C2/2016

HQ Filc

:01/81/050/00551/AM17/

Party Namc:NItCCON POV/1〕 R
&IN「 RAlッ IMI´ I｀ 1〕D

RIン A rilc

:14/24/040/00001//ヽ M17/

Mcct No/1)atc:9/81-

/ヽ 1ン (「2/2017

25072017

1′ ic No/1)atc:1410000581

19.102016

69

Decision : NC decided to ratify the norms for thc

1215712017-TSW/69 dated 2510712017 as under:

l. Net weight of export items may be specified as under:

above AA as pcr DIPP I.JO No.

Description Quantity Nct Wci

AAA Conductor WOlフ F

Sizc 19/3.40MM

987.615 Kms. 460.546 ⅣlT

AAA Conductor RI〕 CCON 793.995 Kms. 171.286 MT    劾

18

Case No.:2/23t81-Al,c2l20l6 Party Namc:CI IINA S'l'UIll, Mcct No/Datc:9/81-



^

Si/c7/3.81ンIM

Quantity of import itcms at Sl. No. I may be reduced
1.02 Kgs./Kg. contcnt in export products per SION at
products

as 637236 Kgs. and allowcd as

Sl. No. C-1394 for Enginecring

70

Dccision : NC obscrved that application for the above AA was referred to DIPP(Chemical
Division) for commcnts. NC decidcd to await their reply and defer the case.

'l'he case stands dcferred to 05.09.201 7.

‐AIノ C2/2016 Pallv Nanlc:(〕 RAVI′ I｀A INDIA  Mcct No/1)atc:9/8卜       Status:
I′TD                  AIッ C2/2017            Dofcrrcd

25.07.2017

HQ「‖c                 RI´ A Irilc                Lic.No/1)atc:1310048426    Dcfcr
:01/81/050/00447//ヽ |ヽ417/       :13/24/040/00030//ヽ N417/       26.10.2016                Datc::01/81/050/00447//ヽ |ヽ417/       :13/24/040/00030//ヽ N417/       26.10.2016                Datc:

05.09.2017

1)ccision : NC obscrvcd that application for thc abovc /ヽ A 、vas rcfcrrcd to  MSMI〕 for
commcnts. NC dccidcd to await thcir rcply and dcler the casc.

'l'hc casc stands dcf'crrcd to 05.09.2017.

つ

´

(〕asc No.:9/20/81-AIン (32/2016   Pal■ y Nalllc:1311´ Cプ RヽIう          Mcct No/1)atc:9/81-        status:
Iン lNll′ FI〕D                Al´C2/2017            Dcfcrrcd

25.072017

HQI'Hc               RI′ AI'Hc               Lic.No/Datc:3H0066383  Dcfc・ r Datc:
:01/81/050/00442//ヽ 4ヽ17/       :31/83/040/00099//ヽ N417/       25 10.2016              05.09.2017

Casc No.:3/20/81-Al」 C2/2016 Party Namc: KA l,PA'I'ARU
POWitR′ 1｀RANSMISS10N
I′

′

I｀ I)

Mcct No/Datc:9/8卜       Approvcd
AlッC2/2017

25.07.2017

Lic No/1)atc:0810i38994

28.102016

HQ lrilC               RI′ A Irilc
:01/81/050/00436//ヽ 4ヽ17/       :08/24/040/00310/AM17/

1)ccision:NC dccidcd tO ratifb/the norms for the
12/57/2017-′ I｀SW/72 datcd 25/07/2017 as under:

abovc AA as per DIPP UO No.

l. ''IjOM" o[-cxport itcm may bc corrcctcd as "M'l'".
2. 'l'aking cluc l}om SION C-220. quantity of import itcm may bc allowcd as 1.02 Kgs./

Kg. contcnt in cxport itcm

I{A rnay take suitablc conscquential action accordingly.

群 119
格 …
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Nlcct No/1)atc:9/81-

AIン C2/2017

25072017

HQ「 ilc                 RLA F‖ c                I´ iC.No/Datc:0510400323

:01/81/050/00459/Aヽ 417/       :05/24/040/00298//ヽ NI1 7/       28102016

Decision : NC observed that application for the above AA was refcrrcd to

comments. NC decided to await thcir reply and defcr thc casc.

'l'he case stands deferred to 05.09.2017.

Case No。 :26/20/81¨ ALC2/2016 .Party Namc:MAAN
‐AlッUMINIUM I′IMITED

Status:

I)cfcrrcd

l)cncr I)atcl

05092017

MSMI]お r

Status:
Deferred

Rejected

73

Casc No。 :39/20/81‐ AI′ C2/2016

HQ Filc

:01/81/050/00472/ANl17/

Party Namc:SUNCI′ I・ Y SHIう Iう
′
I｀S

PVT lッ TD

RLA「 Hc
:13/24/040/00031//ヽ N117/

N/1cct No/1)atc:9/81-

AI′C2/2017
25072017

1′ ic No/1)atc:1310048447   1)cibr I)atcl

0911 2016              05092017
74

Decision :NC observed that rcply of the firm has bccn rcferred to MOS for commcnts. NC

decided to await their comments and defcr thc case.

'l'hc casc stands dcferrcd to 05.09.201 7.

Case No.:25/20/81‐ ALC2/2016 1Party Namc:LUXFER UTrAM
INDIA PRIVATE lン IM ITED

HQ Filc

:01/81/050/00458//ヽ M17/
RLA Fllc

105/23/040/00285/AM17/

4ヽcct No/1)atc:9/81-

Al,C2/2017
25.072017

1′ ic.No/1)atc:0510400422

15.112016

5 I)ecision : NC obscrvcd that DIPP dcficicncy lctlcr datcd 02.05.2017 lbllowcd with rcmirrdcr

dated 31.05.2017 was scnt to firm. Sincc, no rcply was rcccivcd liorl thc company dcspitc

rcminder, the committee dccidcd to rejcct thc casc with dircction to company 10 pay cLlstolxs

duty & applicable intcrcsl tbr IIOI)C.

I{A rnay takc suitablc conscqucntial action accordingly.

HQ F‖ c                RIン A Filc

76 :O1/81/050/00563/ノ
Mヽ17/        :03/95/040/00404/ノ Nヽl1 7/

Casc No.:38/20/81-Alン C2/2016 Pany NainlciSHAItDA M()I()It
INI)SI′
′
1｀ I)

4ヽcct No/1)atc:9/81-

AI′C2/2017

25072017

1ッ ic.No/1)atc:0310809263

23 112016

4ヽcct No/1)atc:9/81-

AI′C2/2017
25072017

Status:
I)eferred

Dctr Datc:

05.09.2017

MSMI〕 %r

Statu s:

Dcferred

Decision : NC observed that application for thc above AA was rcferred to

comments. NC decided to await their reply and defcr thc case.

'l'he casc stands dcfcrred to 05.09.2017.

77
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HQ「 llC
:01/81/050/00471/ノ M`17/

Klッ /ヽ 1・ llC

:05/24/040/00398//ヽ M17,
Lic.No/Datc:0510400473RIッ A llilc

′AM17/ 125.11 2016

I)ecision : ,r.-C obscrvcd that application lbr thc abovc AA was relcrrcd to
comrncnts. NC dccidcd to await thcir rcply and dcfcr the casc.

'l'hc casc stands del'crrcd to 05.09.2017.

rcply rcccived frorn thc firm. NC dccidcd to scnd a reminder to firm and dcfer thc case.

'['hc casc stands dcl-crrcd to 05.09.201 7.
|

Casc No.:41/20/81‐ AIノC2/2016 Palty Namc:SVAM        N/1cct No/Date:9/81-     Status:
PACKAGING INDUS′ I｀RIES   AI´ C2/2017          Dcfc・ rrcd
PRIVA′ II〕 I′ Iヽ41TI〕D       25.072017

HQ IrilC                 RIッ A「Hc               ‐1ン ic.No/1)atc:0510400559  Dctr Datc:
:01/81/050/00474//ヽ lN4 1 7/       :05/24/040/00426//ヽ M17/       3011 2016               05.09201779

I)ccision : NC obscrvcd that application lor thc abovc AA was rcftrrcd
comrrolts. NC dccidcd to arvail thcir rcply and dclcr the casc.

'l'hc casc stands dcl-crrcd to 05.09.2017.

to MSMI]%r

一―一」
(〕asc No.:5/3/81-AIッ (〕2/2017   Pal■ y Nanlc:′ FHI〕 RMO

(lA131′ 1〕 SI′ INIITI〕 D

HQ IfilC              RI′ A Irilc
:O1/81/050/00039/ノ 1ヽヽ418/       :09/24/040/00409/ノ Mヽ17/

Iン ic No/1)atc:0910064433

02.12.2016

thc abovc AA as per DIPP LJO No.

Ⅳlcct No/1)atc:9/8卜 ALC2/20
25.07.2017

l7 Approvcd

Dccision : NC dccided to ratify the norms for
1215712017-'l'SWl80 datcd 2510712017 as undcr :

l.

つ
４ Words " Chromcl-Alumel Conductor, voltage

description o[cxport product at Sl. No. l.
Words " Coppcr Conductor, voltage rating 300

rating 300 V" may bc suffixed with thc

V" rnay bc sulfixcd with the description ol

ltr srrl9H

VINoD KUMAR KASHYAP
firiy! ar:rv htrrrr sr{trr,,rfir o',.,rn Trrdc DavctoFnro^t Otti3aa

_ :, .lyl .{tr.t{ {t.t!++rt1t(q.tOr.. i+rrto Gorrcrrr ot ForeiOn T.Odaqrlrr1.4 t+rttrl/l:r:r)tr irr Crr,rriltt.tEd
. - s Hrli rr.r .i. xt lil r-{lUdy60 Clhswan, h.&w OOltrt

」

Nct wci ol｀ bc ied as undcr:
SI.

No.

Nct l:xport
Wcight
(Kgs./Km)

Ｓ‐．、
Nct
Iixport
Wcight
(Kes./Km)

SI.

No.
Nct Export
Weight
(Kgs/Km.)

SI.

No.

Net Export
Weight
(Kgs/Km.)

l 74 4 う
Ｄ
０
０ 7 355 10 1680

つ
乙 180 く

リ 215 8 363 2393
う
Ｄ 150 6 225 9 1605 つ

４ 4460

Casc No.:29/20/81-ALC2/2016 Palty Namc:MAURIA UDYOG
l´

′

H)

Casc No.:29/20/81-ALC2/2016 Palty Namc:MAURIA UDYOG ‐Mcct No/Datc:9/81-     status:
1´TD                  Al´ C2/2017          Dcfcrrcd

25.072017

HQ IIHC                 RIン A「Hc               l´ ic.No/1)atc:0510400508  Defcr Datc:HQ IIHC                 RIン A「Hc               l´ ic.No/1)atc:0510400508  Defcr Datc:
:01/81/050/00462//ヽ M17/       :05/24/040/00365/AM17/       128111.2016              05.09.2017

1)ccision:NC obscrvcd that I)IPP dcflciency lcttcr scnt to flrm on 07.07.2017,howevcr,no

21
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「
I

cxport products at Sl. No. 2lo 5,1,9 & 11.

4. Words " Copper Conrluctor, voltagc rating 600 V" may bc sulllxcd rvith thc dcscription ol'

cxport products at Sl. No. 6, 8, l0 & 12.

5. Quantities ol'import items at Sl. No 1,8, 16,22.30,3t1,46.55. 63.77.90 & 106

viz.. Continuous Cast Coppcr l{od 8mm (l:lcctrolylic Gradc) may bc allowcd

inclusivc of 0.25 %o wastagc as claimcd by thc [irm, lor cxporl itcms at Sl. No. I to
l2 respcctively.

6. Quantities o[' imporl itcms (Silicon l{ubbcr) may bc allowcd inclr.rsivc ol 0.1 %

wastagc as claimcd by thc firm. Accordingly quantity ol'imporl itcm at Sl. No. 2"

may be rcstricted to 107.5 Kgs.

7. Quantities of import itcms (Polystcr'l'apc) may bc allowcd inclusivc ol 0.1 %
wastagc as claimcd bY thc firm.

8. Quantities of import itcms (Auminiurn Mylar 'l'apc) may bc allowcd inclusivc ol'0.1
o% wastagc as claimcd bY thc lirrn.

g. Quantitiesol'importitems(Mica'l'apc)rnaybcallowcdinclusivcol0.l%wastagcas
claimed by the firm. Accordingly quantity of irrport itcms at Sl. No. lO2 &.115 Inay

bc rcstrictcd as 2137.2 Kgs. &9673.2 Kgs. rcspcclivcly.

10. Quantities of import items (lriber Glass Yarn) may bc allowcd inclusivc ol- 0.1 %

wastagc as claimcd by thc firm.
ll. Quantities ol'imporl itcrns (PVC CornpoLrnd) may bc allowcd on nct to nct basis as claimcd

by thc firm. Accordingly quantities o[- irrport itcrns at Sl. No. 29.31.45. 54, ]6 & 92 may bc

restrictedto 1763.3 Kgs., 1012.8 Kgs., 1208.1 Kgs.. 1769.8 Kgs., 5632.8 Kgs. & 4tl5tl'6

Kgs. respectively.
12. Quantities of import items (GI Wire)

claimcd by thc firm.
may bc allowed inclusivc ol'0.3 0% wastage as

13. Quantities of imporl itcms (Polyamidc Nylon) may bc allowcd

wastage as claimed by thc firm' Accordingly qLlantity of import

may be restricted as 3813.1 Kgs.

RA rnay take suitablc conscquential action accordingly.

inclusive of O.1 %

itcrl at SI.No. 109

―

一

Casc No.:25/23/81-ALC2/2016 Palty Namc:UM CA131ン 13S I′TD.

HQI↑ilC              RI′ Al'ilc

Party Namc:DIGI DRIVI〕 S

P.I´TI)

RIン A Irilc

:05/23/040/00423//ヽ Mi7/

N4cct No/1)atc:9/81-

AIン C2/2017

25072017

1′ ic No/1)atc:0310809585

4ヽcct No/1)atc:9/81-

Al′C2/2017
25.072017

1ッ ic No/1)atc:0510400632

06122016

Approvcd

Status:
Deferred

Defer Datc:

fry,"

:O1/81/050/00572/ANl17/       :03/95/040/00632/ノ Mヽ17/       05.122016

Dccision:NC dccidcd to ratitt thC nOrms brthc abovc AA as pcrl)city commcnts vidc tj0

No.17(16)/2017-iphw datcd 15/05/2017(copy CncIOscd).

I{A may take suitablc consequential action accordingly.

つ
４

Casc No.:12/20/81-Alフ C2/2016

HQ「 ilC
:01/81/050/00445/ノ M`17/
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I)ecision : NC obscrvcd that rcply o1'thc firm to l)citY dcliciency lettcr was
I)citY lor commcnts. \C dccidcd to await thcir reply and deler the casc.

'l'hc casc stands dclcrrcd ro 05.09.2017.

Mcct No/Date:9/81- Status:

relcrred to

HQ「 ilC
:01/81/050/00446//ヽ M17/

RI´A「 ilc
:10/24/040/00081//ヽ M17/

CONNI]CTORS LIMITED ALC2/2017
2507.2017

Lic.No/1)atc:1010059661

06.122016

Deferred

Defer Date:
05.09.2017

I)ecision : NC obscrvcd that application lor thc above AA was rcl'crred to DeitY lor
commcnts. NC dccidcd to await thcir rcply and del'cr thc casc.

'['hc casc slarrds dc{-crrcd to 05.09.201 7.

Casc No.:14/23/81-AIッ C2/2016 Palty Namc:GRAV H｀ A INDIA
I′

´

1｀ I)

|

FMeCt No/Date:9/81-
:AI′C2/2017
125.07.2017

ILic.No/Date:1310048507
.30122016

Status:

Defcrrcd

Dcfer Datc:

05.09.2017

HQ IlilC

:01/81/050/00561//ヽ M17/
RIッ A llilc

IR/'4/04
84 :13/24/040/00041/ノ Mヽ17/

I)ecision: N(l obscrvcd that application lbr thc abovc AA rvas rclcrred to MSMI,
cornmcnts. NC dccidcd to await thcir rcply and dclbr the casc.

'l'hc casc slands dclcrrcd to 05.09.2017.

referred to M/O Mincs lor

ibr

Casc No.:26/23/81-AI′ C2/2016 Party Namc:VEDANTA      Mcct No/Datc:9/81-     status:
1′ INllTI〕 D               AIン C2/2017           Dcfcrrcd

25072017

HQ「ilC                 RI′ A Filc                Iン ic No/1)atc:0510401264  Dcfcr Datc:

85 :01/81/050/00573//ヽ
N117/        :05/24/040/00503//ヽ M17/        1201 2017               05,09.2017

Decision : NC obscrvcd that application for thc above AA was
comments. NC dccidcd to await thcir reply and defer the case.

'l'hc casc stands dcfcrrcd to 05.09.201 7.

86

Casc No.:7/23/81-AIノ C2/2016  Party Namc:Iう SヽVARI GLOBΛ I´  N71cct No/1)atc:9/81-     status:

MI〕
′
「 Alン INDUSTRH3S        Alン C2/2017            Dcfcrrcd
PRIVATIう Iッ IMITIう D        25072017

HQ IrilC               RI′ A llilc              lン ic No/1)ate:0710H1005  Dcfc・ r Datc:
:01/81/050/00554//ヽ シ117/        :07/24/040/00283/ノ ｀` 417/        19012017               05.09.2017

1)ccision : (ヽ〕 Obscrvcd that hard copy of thc application not received from thc ltA,

[]angalore. NC decided to ask the RA concerned to provide three set of application alongwith
relevant documents lor consideration of thc case.

'l'hc case stands dclcrrcd to 05.09.2017.

〃メン フ
ー
…

1́歯二
=relじ

おヤr.●・

Ⅵ  F
FO'竜7摺鶏 ぶ霊.ぷ電滉eF

鵠聾響 i檸路踊 麓
udyiUr.言露wム rr｀』け颯_1..・

:轟螂 幾鄭竃“添 三十七FflfttEIEE3de°        ′ぎ予蕊ま
百靴 1
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Casc No.:8/23/81-Al′ C2/2016  Party Namc:APAR
INDUSTRIES I´ IMITI〕 I)

Case No.:44/9/81‐ Al′ C2/2017  Paltyヽ amc:NII〕 Vヽ
Itlッ ECTRICAIン SL′「 D.

Mcct No/1)atc:9/81-
‐ALC2/2017
125.072017

Mcet No/Datc:9/81-

ALC2/2017
25.07.2017

Palty Namc:POIン YCABヽ VIRI〕 S Mcct No/1)atc:9/8ト
PVTlンTD              AL´ C2/2017

25072017

Status:
Deferred

HQ Filc              RIン A「ilc              I′ iC NO/1)atc:3410042873  Dclbr Datc:

:01/81/050/00555/ノ ヽヽ 417/       134/24/040/00294//ヽM17/       2001 2017              05.092017

87 Dccision : NC obscrvcd that hard copy of thc application not rcccivcd ilom thc R/ヽ
,

Vadodara.NC dccided to ask thc ltA conccrncd to providc thrcc sct of application alon3、 vith

rclevant documents for considcration ofthc casc.

'['he case stands dcfcrrcd to 05.09.2017.

HQ F‖c                Rlッ A「 ilc               I′ iC No/Datc:3410042871  Dcfcr Datc:

88 :01/81/050/00215/AN/118/       :34/24/040/00298/ノ
Nヽ117/       2001 2017              05092017

1)ccision : NC observcd that application br thc abovc A/ヽ  has bccn rcccivcd and salllc is

bcing rcferred to E)IPP for commcnts.卜(C dccidcd to await thcir rcply and dcfcnr thc casc.

′
「 hc case stands dcfctrrcd to 05.09.2017.

Casc No.:27/3/81¨ Alク C2/2017

HQ File

:01/81/050/00061/AM18/

RLA Irilc

:03/95/040/00774//ヽ M17/
l,ic No/1)atc:0310810937

03022017

Status:
Deferred

Approvcd

UO No.

Ｆ
Ｉ
Ｉ
Ｉ

l.

2.

89 3.

4.

Decision:NC decided to ratify thc norlns for thc abovc AA as pcr DIPP
12/57/2017-TSW/89 dated 25/07/2017 as under:

Description, sizes, quantitics and net weight of cxport itcms at Sl. No. 1 to 2l under

the Advance Authorization may be specificd as pcr encloscd Anncxure.

Quantity of import item at Sl.No.l i.e. Coppcr Wire Rod may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No' I to 5 & 8 to 2l .

Quantity of import item at Sl. No. 2 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 Kgs./kg content in thc export items at Sl. No. 4, 5, 12 &. 15 1o21.

Quantity of import item at Sl .No. 3 i.e. PVC ltesin may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl. No. 2 to I l, l3 to 17, 19 &.21.

Quantity of import itcm at Sl. No. 4 i.c. PVC Plasticizer may be allowcd as 1.05

Kgs./Kg.contentinthecxportitems at Sl.No.2to 11, l3to 17, 198121.

Quantity of import item at Sl. No. 5 i.e. Galvaniscd Stcel Wirc may bc allowed as

1.02 kgs/kg content in the [ixport items at Sl. No. 5, 12, 16, 17 &.21.

Quantity of import item at Sl. No.6 i.e. ZIIITR Compound may be allowed as 1.05

kgs/kg content in the export items at Sl. No. l, l2 & 18.

く
υ

6.

7.

d∀′H,、 1、 、|,, ¬、(1(,N,ハ
,,'なф 卜(H■:、 1■ュ

8. Quantity of import item at Sl. No. 7 i.e. IIDPII Compound
kgs/kg content in the cxport item at Sl. No. 8.

may bc aHo、vcd as l.05

-
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9. Quantity ol'import itcm at Sl. No. 8 i.c. Glass Mica 1'apc may be allowed as 1.02
Kgs./Kg. contcnt in thc cxport itcms at Sl. No. 5 to7,9, l0 & l3 to 17.

l0.Quantity ofl import itcm at Sl. No.9 i.e. Aluminium Ingots may be allowed as
l.0l Kgs./Kg. contcnt in thc cxport items at Sl. No. 18 to 20.

ll. Quantity of import item at Sl. No. 10 i.e. Semi Conducting Compound may be allowcd
as 1.05 kgs/kg contcnt in the cxpo( item at Sl. No. 20.

12.Quantity of import itcm at Sl. No. ll i.e. Coppcr'l'apc may be allowed as l.0l
Kgs./Kg. content in the cxport itcm at Sl. No. 20.

I{A may takc suitablc conscqucntial action accordingly.

Case No.:28/3/81¨AlノC2/2017  Party Name:POLYCAB WIRES IMcetNo/Date:9/81¨
PVT.L′ 1｀I).               :ALC2/2017

125.07.2017

Approvcd

HQl'ilC

:01/81/050/00062//ヽ lヽ418/

RIンA Irilc                 Lic.No/Datc:0310810941
:03/95/040/00759/AM17/       03022017

Decision : NC decidcd to ratify the norms for the above AA as per DIPP UO No.
1215712017-'l'SWl90 datcd 2510712017 as under :

l. Dcscription, sizcs, quantitics and nctwcight of cxport items at Sl.No. I to l6 undcr
thc Advancc Authorization may bc spccificd as pcr encloscd Anncxure.
Quantity of irnport itcm at Sl.No. I i.c. Copper Wirc Rod may bc allowcd as
l.0l Kgs./Kg. contcnl in thc cxport items at Sl. No. I to l0 & 12 ro 16.

Quantity of import itcm at Sl. No. 2 i.c. Aluminium Ingots may bc allowed as
l.0l Kgs./Kg. contcnt in thc cxport items at Sl. No. 1 l, l5 &. 16.

4. Quantity of import itcm at Sl. No. 3 i.e. l,DPIl Compound( Crosslinkable) may be
allowcd as 1.05 Kgs./kg content in the cxport items at Sl. No. I to 4, 6 to 12, 15 &
16.

5. Quantity of import item at Sl. No.4 i.e. PVC Resin may bc allowed as 1.05
Kgs./Kg. contcnt in the export products at Sl. No. 1,3 to 11 & l3 to 15.

6. Quantity ol-irnport itcm a1 Sl. No.5 i.c. PVC Plastici.cr may be allowed as 1.05
Kgs./Kg. content in thc cxport itcms at Sl. No. 1,3 to ll & 13 to 15.

7. Quantity of import itcm at Sl. No. 6 i.e. Scmi Conducting Compound may be allowcd
as 1.05 kgs/kg contcnt in thc cxport items at Sl. No. l, I l, l2 & 16.

8. Quantity of imporl itcm at Sl. No. 7 i.c. Galvanised Stccl Wire may be allowed as
1.02 kgs/kg contcnt in thc lrxport items at Sl. No. I to 4, 6 to 12 & 14.

9. Quarrtity of imporl item at Sl. No. 8 i.e. Coppcr'l'apc may be allowed as l.0l
Kgs./Kg. contcnt in thc cxport itcms at Sl. No. l, I l, I 2 & 16.

l0.Quantity of import itcm at Sl. No.9 i.c. ZIIFR Compound may be allowed as 1.05
kgs/kg contcnt in thc cxport itcms at Sl. No. 2,12 & 16.

ll. Quantity of import itcm at Sl. No. l0 i.e. tlDPtl Compound may be allowcd
1.05 kgs/kg contcnt in thc cxport itcms at Sl. No. 6,7,9 & 10.

12.Quantity ol'import itcm at Sl. No. 1l i.e. Glass Mica'l'ape may be allowcd
1.02 Kgs./Kg. contcnt in thc cxport itcms at Sl. No. 7 ,8 &.9.

う
４

う
Ｄ

Itノ mヽay takc suitablc conscqucntial action accOrdingly.
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Casc No.:29/3/81-ALC2/2017  1)alty Namc:POl´ YCA13ヽ VIRI:S Mcct No/1)atc:9/81

PVTI′ TD               Alッ (12/2017
25072017

Approvcd

ItQ Irilc RLA lrilc i.ic.Noi t)atc:0310810938

:0l/81/050i00063/AM I 8/ :03195104010083 l/AM I 7/ 03.02.2017

Dccision: NC dccidcd to ratify the norms lor thc abovc AA as pcr [)lPP l.io No.

1215712017-'l'SWl91 datcd 2510712017 as undcr :

1. Description. sizcs, quantitics and nct wcight ol'cxport itcms at St. No. I to 14 urrdcr

the Advancc Authorization may be spccificd as pcr cncloscd Alrncxurc.
2. QLrantity of import itcm at Sl.No.l i.c. Coppcr Wirc l{od rnay bc allowcd as

1.01 Kgs./Kg. contenl in thc cxport itcrns at Sl. No. 1.2 to 6 & 8 to 14.

3. Quantity of import itcm at St. No. 2 i.e. AlLrrninium lngots Inay be allowcd as

1.01 Kgs./Kg. contcnt in thc cxport itcms at Sl. No.2,4.6 to tl & 13.

4. Quantity of irnporl itcm at Sl. No. 3 i.e. I-DPI: Compound( Crosslinkablc) may bc

allowed as 1.05 Kgs./kg content in thc cxport itcms at Sl. No. 2 &-4 to 13.

5. Quantity of import itcm at Sl. No. 4 i.e. ZI IFR C)ompoLrnd mav bc allowcd as 1.05

kgs/kg contcnt in thc cxport itcms at Sl. No. l, 6. Il. 9 & I l-
6. Quantity of irnport itcm at SI. No. 5 i.c. Scmi Conductirrg Cornpound may bc allowcd

as 1.05 kgs./kg conlcnl in thc cxport items at Sl. No. 4 &.71o 10.

7. Quantityofimportitcmatsl .No.6i.e.PVCI{csin maybcallowcdas l.05Kgs./Kg.
contcnt in thc exporl products at Sl. No.2 to 5,7.10 &.12 to 14.

8. Quantity of import itcrn at Sl. No. 7 i.c. PVC Plaslicizcr rnay bc allowcd as 1.05 Kgs./

Kg. contcnt in the exporl items at Sl. No.2lo 5,7, l0 & l2 to 14.

9. Quantity of import ilcrn at sl. No. 8 i.c. Coppcr'l'apc rnay bc allowcd as l.0l Kgs./Kg.

contcnt in the export itcms at Sl. No. 3,4 & 7 to 10.

10. Quantity of import itcm at Sl. No. 9 i.c. Galvaniscd Stccl Wirc rnay bc allowcd as

1.02 kgs/kg contcnt in the Export itcrns at Sl. No. 5.1 819 to I l.

I{A may takc suitablc conscqucntial action accordingly.

Casc No.:30/3181-Al,C2l20l7 Party Name:POl.YClAll WIRIIS Mcct No/l)atc:9/8 l- Approvcd
PVl'.1'r'D. 

::;;::,,1
IIQ Filc Rl.A Filc l-ic.No/l)atc:03108109'10
:01/81/050/00064/AM I 8/ :031951040100806/AM I 7/ 03.02.201 7

Decision : NC dccided to ratify thc norms for thc abovc AA as pcr DIPP LJO No.

1215712017-1'SWl92 datcd 2510712017 as undcr :

1. Description, sizes, quantities and net wcight of cxport itcms at Sl. No.
the Advance Authorization may be specificd as pcr enclosed Anncxurc.

2. Quantity of import itcm at Sl.No.l i.e. Coppcr Wire Itod may

l.0l Kgs./Kg. content in the export itcms at Sl. No. I to l8 &. 19.

3. Quantity of import item at Sl. No. 2 i.e. Aluminium Ingots may
1.01 Kgs./Kg. content in the export items at Sl. No. 18 & 19.

０
ソ

I to 20 undcr

bc allowcd as

bc allorvcd as

&/
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4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be
allowed as 1.05 Kgs./kg contcnt in the export items at Sl. No. 1,2,4 to 16, l8 &19.

5. Quantity of import item at Sl. No. 4 i.e. ZHIrR Compound may be allowed as 1.05
kgs/kg contcnt in thc cxport itcms at Sl. No. 2,7,8,12 &. 14 to 16.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed
as 1.05 kgs./kg contcnt in thc cxport items at Sl. No. l8 & 19.

7 . Quantity of impo( item at Sl .No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
contcnt in the cxport products at Sl. No. l, 3 to 6, 9 tol l, 13, l7 &19.

8. Quantity ol'import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./
Kg. contcnt inthc export itcms at Sl.No. l, 3 to 6, 9toll, 13, l7 &19.

9. Quantity of import item at Sl. No. 8 i.e. Copper Tape may be allowed as I .01 Kgs./Kg.
contcnt in thc export itcms at Sl. No. l8 & 19..

10. Quantity ol'import itcm at Sl. No. 9 i.e. Galvanised Stcel Wire may be allowed as

1.02 kgs/kg contcnt in the lixport items at Sl. No. 1,2,4,5,9 to I l, l3 to l6 & 19.
11. Quantity of import itcm at Sl. No. l0 i.e. Glass Mica 'l'ape may be allowed as

I .02 Kgs./Kg. content in thc cxport itcms at Sl. No. 6,7 , 8, l0 to 12 &. 14 to 16.

12. Quantity of import item at Sl. No. ll i.e. Lead Ingot may bc allowed as l.0l Kgs./Kg.
content in thc export item a1 Sl. No. l3

I{A may take suitablc consequential action accordingly.

(〕asc No.:31/3/81-AIッ C2/2017  Pally Nanlc:POl′YCA13ヽ VIRI〕 S Mcct No/1)atc:9/8ト
PVTIンTI)               Alン C2/2017

2507.2017

Approved

HQ Filc

:01/81/050/00065//ヽ M18/
RI´Λ Ililc                 iLic.No/1)atc:0310811235

:03/95/040/00877/ノ Mヽ17/       15.022017

Decision : NC dccidcd to ratify the norms lor the abovc AA as per DIPP UO No.
1215712017-'l'SWl93 datcd 2510712017 as under :

1. Dcscription, sizcs, quantitics and net weight of export itcms at Sl. No. I lo 12 under
thc Advance Authorization may bc specificd as per enclosed Annexurc.
Quantity of import itcm at Sl.No.l i.c. Coppcr Wirc Rod may bc allowcd as

1.01 Kgs./Kg. content in thc cxport items at Sl. No. I to I l.
93 3. Quantity of import item at Sl. No. 2 i.e. Aluminium Ingots may be allowed as

I .01 Kgs./Kg. contcnt in thc cxport items at Sl. No. 1,3, 4 & 6.
4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowcd as 1.05 Kgs./kg contcnt in the export items at Sl. No. 1 to 7 .

5. Quantity of import item at Sl. No.4 i.e. ZHFR Compound may be allowed as 1.05

kgs/kg content in the cxport items at Sl. No. 1,3, 6 &.7 -

6. Quantity of import item at Sl. No. 5 i.c. Semi Conducting Compound may be allowed
as 1.05 kgs./kg contcnt in thc cxport itcms at Sl. No. l, 5 & 6.

7. QuantityofimportitematSl .No.6i.e.PVCResin maybeallowedas l.05Kgs./Kg.
content in thc export products at Sl. No. 2 ,4,5 & 8 to I l.

8. Quantity of import itcm at Sl. No.7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./
Kg. contcnt in thc export items at Sl.No. 2,4, 5 &8 to I l.)¨ガ
……
・M…
……
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content in the cxport itcms at Sl. No. l. 5 & 6.

10. Quantity of import itcm at Sl. No.9 i.c. Galvaniscd Stccl Wirc may bc

I .02 kgs/kg content in thc llxport itcms at Sl. No. 2, 5 &. ] to 9.

ll. Quantity of import itcm at Sl. No. l0 i.c. Il[)l'}lr Compound rnay bc

1.05 kgs./kg content in thc export itcms at Sl. No. [l tol0.

RA may takc suitablc conscqucntial action accordingly.

4ヽcct No/1)atc19/81-

INDUS′FRIAI′ CORPORAT10N AIンC2/2017

allowcd as

allowcd as

Status:

I)cfcrrcd

I)clbr I)atc:

05092017

MSMI〕 lbr

Status:

1)cfcrrcd

I)cibr I)atc:

05092017

MSMI〕 ibr

94 :01/81/050/00066/AM18/       :03/95/040/00892/AM17/       23.02.2017

Decision:NC obscrvcd that application for the abovc AΛ  was rcfcrrcd to

comments.NC decided to awaitthcir commcnts and dctrthc casc.

′
「 he casc stands deferred to 05.09.2017.

Case No.:35/3181-Al,C2/2017 Party Name:PRIIMlllR Nlcct No/1)atc:9/81-

INDUS′「 RIAIン CORPORAT10N AlンC2/2017

HQ Filc

HQ Filc

1ン 1ヽ41TI]D

RLA「 1le

I′ IIヽ411 1'1)

RI.Al'1lc

2507.2017

1ン ic.No/1)atc:0310811420

25.072017

1ン ic No/1)atci03 1081 142 1

23022017
95
:01/81/050/00069//ヽ M18/ :03/95/040/00893/ノ Mヽ17/

Dccision : NC observed that application lor thc abovc AA rvas rchrrcd to

comments. NC decided to await thcir commcnts and dcl-cr thc casc.

'l'he case stands dcferrcd to 05.09.2017.

Casc No.:26/3/81-AI′ C2/2017 Party Nainc:P01ン YCABヽ VIRI〕 S Mcct No/1)atc:9/81-
PVT.I′ TD.              AIン C2/2017

25.072017

HQ Filc RIンA「 ilc Iン iC NO/1)atc:0310811519

:01/81i050/00060i AM I 8/ :031951040100908/AM I 7/ 0 I .03.20 I 7

I)ecision: NC dccidcd to ratify thc norms lbr thc abovc AA as pcr I)IPP L,O No.

1215712017-TSW/96 daled 2510712017 as undcr:

96 l. Dcscription, sizes, quantitics and nct weight ol-cxporl items at Sl. No. 1 to 7 undcr
thc Advance Authorization may bc spccilicd as pcr cncloscd Anncxurc.

2. Quanlity of import itcm at Sl.No.l i.c. Coppcr Wirc l{od rnay bc allowcd as

l.0l Kgs./Kg. contcnt in thc cxport itcms at Sl. No. I to 7.

3. Quantity ol' import itcm al Sl.No.2 i.c. Aluminium Ingot rnay bc allorvcd as

l.0l Kgs./Kg. conlcnt in the cxport itcm at Sl. No. 5.

4. Quantity of import itcm at Sl. No. 3 i.c. Lt)Pl, Compound( Crosslinkablc) may bc

allowcd as 1.05 Kgs./kg contcnt in thc cxport itcms a1 Sl. No. I to 5 & 7.
く
υ Quantity Of import Lcm at SI.No.4 i.c.ZHFR Compound may bc allowcd as

Approvcd

御

聟
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1.05 Kgs./kg conlenl in the export item at Sl. No. 5.

Quantity ol'import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowcd
as 1.05 Kgs./kg contcnt in the cxport items at Sl. No. 3 to 5.

Quantity of import itcm at Sl.No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the cxport products at Sl. No. I to 3,6 &.7 .

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs.i
Kg. content in the export items at Sl. No. I to 3,6 & 7.

9. Quantity of import item at Sl. No. 8 i.e. Copper Tape may be allowed as l.0l Kgs./
Kg. contcnt in the export itcms at Sl. No. 3 to 5.

10. Quantity of import item at Sl. No. 9 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg content in the Export items at Sl. No. l, 6 &.7.

RA may take suitable consequential action accordingly.

6.

7.

Casc No.:1/26/81-AIJC2/2016  Party Namc:KEIINDUSTRIES
Iン IMI′ I｀1,I)

Mcct No/Datc:9/81-         Approvcd

AIンC2/2017

25072017

1ッ ic.No/1)atc:0510401832

02.032017

1 abovc AA as pcr l)IPP UO No.

HQ「 ilC
:01/81/050/00636//ヽ M17/

RIフ A rilc

:05/23/040/00542/A～ 117/

97

I)ccision : NC dccidcd to ratify thc norms lbr thc
1215712017-'l'SWl97 datcd 2510712017 as undcr :

l. Nct rvcight olcxport products may be specificd as under:

SI. Ｓ‐
．
Ｎ。

irvct Iixport
Wcight
Kgs./Km

Sl.

No.
Nct lJxport
Weight
Kes./Krn

SI.

No.
Nct Export
Weight
Kss./Km

5   1 826.92 9 1629。 75 4059.08

6   1 903.43 10 2338.38 14 5860.9
7 11367.58 216.72

8   1 1960.54 12 1830.81

No.|
|
|

97.06

123.91

123.98

162.55
う
乙

Cathodc (99.99% purity) (lilcctrolytic grade )may be allowed as under:

a) Iror llxport products mcntioned at Sl. No. I to 4, as per Iingineering'fable-4.
b) Iror llxport products mcntioncd at Sl. No. 5 to l0 as 462.3 Kgs.lKm, 437 .92 Kgs./Km,

684.5 Kgs./Km, 1155.7 Kgs./Km, 822.lKgs./Km &1368.8 Kgs./Km respectively,
taking clue from I')nginccring'l'able 4.

c) I"or Export product mentioned at Sl. No. I l, as per Engineering'l'able-5.
d) I"or lixpo( products mcntioned at Sl. No. 12to 14, as l.0l Kgs./kg content in the

cxport products.

Quantities of import item at Sl. No 2 viz-. XLPE Compound of relevant grade may be
allowcd as 1.05 Kgs./kg content in the export products at Sl. No. I to 14.

Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg
content in thc cxport products at Sl. No. 12 & 14.
5.QuantitiCs ofimport itcm at SI.No 4 viz.Antimony′

I｀面oxidc may bc a‖ owcd as 105
Kgs./kg conlcnt in thc cxport products at Sl. No. 12 & 14.

6. Quantities of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.l Wire may be allowed

3.

4.

繊 ,.Ч
ノヽ,Noolヽ し出住R KAS■ YA P
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9.

as 1.02 kgs/kg contcnt in the llxport product at Sl. No. 13.

Quantities of import item at Sl. No 6 viz. Aluminium Wirc l{od(llC Gradc)/ Coppcr Cathodc

(99.99% purity) (Electrolytic grade )may be allowcd as under:

For Export product mentioned at Sl. No. 12, as pcr linginccring 'l-ablc-5.

For Export product mentioned at Sl. No. 13 as applicd for i.c. 1138.50 Kgs./Km, taking

clue from Engineering'l'able 5.

For Export product mentioned at Sl. No. 14, as l.0l Kgs./kg content in the export
products.

Quantity of irnport itcrn at Sl. No. 7 viz,. tlDPIi may bc allowcd as 1.05 Kgs./Kg. contcrtt ir.t

cxport products at Sl. No. I to I I & 13 .

Quantity of import itcm at Sl. No. 8 i.c. Scmi Conducting Watcr Blocking 'l'apc/Watcr

Blocking 'l'apc(Cablc grade) rnay bc allowcd as 1.02 Sq.Mtrs./Sq.Mtr. content in thc

Iixport products at Sl. No. 12, 13 &. 14.
10. Quantitiesof irnportitcmatSl.No.gviz.CilassMica'l'apc maybcallowcdas l.0l Kgs./kg

contcnt in thc expofl products at Sl. No. 1 to I l.
ll. Quantities of import itcm at Sl. No. i0 viz. Wooclcd drum may bc allor,vcd as pcr packing

policy.

I{A may take suitable consequcntial action accordingly.

Casc No.:3/3/81-ALC2/2017

HQ File

:01/81/050/00037/AM18/

Party Name:MAHARASHTRA
SEAMIッItSS LTD

RIン A Irilc Iン iC●No/Datc:0510401821

02.03.2017

IMeet No/Datc:9/8ト

IAlンC2/2017
.25.07.2017

Approvcd

:05/24/040/00569/Aヽ 417/

I)ecision: NC dccided to ratify thc norms lbr thc abovc AA as pcr t)lPP LjO \o.
1215712017-1'SW/98 datcd 2510712017 as undcr :

L Words " Wall thickncss 8.90 mm" may bc sulfixcd with thc dcscription ol cxport itcms at Sl.

e8 No. 1.2&5.
2. Words " Wall thickness 6.70 mm" may bc sulfixed with thc dcscription o1- cxport itcm at Sl.

No. 3.

3. Words " Wall thickness 9.90 mm" may bc sufllxed rvith thc dcscription of cxport itcrn at Sl.

No.4.
4. Words"ofrclcvantgradc"maybesulfixcdwiththcdcscriptionolirnporlilcmsatSl.No. lto5

and their quantities may be allowed as 1.05 M'l'/M'l' content in thc cxport ilcms at Sl. No. I 1o 5

respectively.

ItA may take suitable conscqucntia[ action accordingly.

(〕asc No.:24/3/81-Alノ C2/2017

HQ「 ile
:O1/81/050/00058//ヽ M18/

I)alty Namc:PHOl〕 NIX l'011ン S

PVT l´TD

RIン A Irilc

:03/95/040/00918/ノ Mヽ17/

IMcct No/1)atc:9/81‐

AlンC2/2017
125.07.2017

1′ ic No/1)atc:0310811575   1)cncr l)atc:

02032017               05092017

Status:
Deferred

Decision : NC observed that application lor thc above AA
comments. NC decidcd to await their reply and dcfcr thc casc.

was rcfcrrcd to MOS lbr

ロ
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′
I｀hc casc stands dcit31・rcd to 05.09.2017.

(〕asc No.:39/3/81-AI,C2/2017   Palty Nanlc:S・ I｀ 1]RIン ITIう POヽVItR

TRANSMISS10N l´ IMI′ 1｀【〕D

RIンA「 ilc

:03/95/040/00654/AM17/

RIンA「 ilc

:05/24/040/00594/AM17/

IMcct No/Datc:9/81-

IAIンC2/2017

125.07.2017

Lic.No/Datc:0310811638
‐06.032017

to flrm on 7.7.2017.NC

HQ File

100 :01/81/050/00073/ノ
M`18/

HQI'ilC

101 :01/81/050/00637/ノ
Mヽ17/

Status:
Defcrred

Defer Date:
05.09.2017

decided toI)ccision: N(〕 obscrvcd that I)IPP dcAcicncy lcttcr scnt

scnd a rclllindcr and dcfcr thc casc.

´
I｀hc casc stands dcfcrrcd to 05.09.2017.

Casc No.:2/26/81‐Al,C2/2016   Pally Nanlc:PHン OT
INI)LJS I｀ Itll〕 S I′

′
1・ I)

I)ccision : N(〕 obscrvcd that application for thc abovc AA 、vas rctrrcd to

commcnts.NC dccidcd to awaitthcir rcply and dcferthc casc.

´
I｀hc casc stands dcibrrcd to 05.09.2017.

(〕asc No.:25/3/81-AIソ C2/2017  Pany Nanlc:POlン YCA13ヽ VIRItS Mcct No/1)atc:9/81-
PVTl′TD                AIン C2/2017

25072017

Mcct No/Datc:9/8ト

ALC2/2017
25.07.2017

1′ic.No/Datc:0510401887

07.03.2017

Status:

Dcferred

Dcfcr Datc:

05.09.2017

MSME for

Approved

"=* #|!.,.'s,r:GH
sq qer|:krer ft-*qr zrrtqr<

Deputy OlEctor GeneEl of Forolgn Trade
fr:*Yr Eq-rqrq qsrRsrrac

DlFctorate G€n€El of Forelgn TEdeqrFruq \..i s€f|-rr liarfrrT
Mlnlatry of Commerce & lndustry

sEi-q arqr. Tg 86tr-11oo11Udyog E'hawan. New D€lhl-'llOO1'l

HQ IlilC RI′Λ「 ilc Lン ic.No/1)ate:0310811684

:01 /8 I /050/00059/n M I 8/ :0319510401009531 AM|T l 07 .03.2017

I)ccision: NC dccidcd to ratify the norms lor the abovc AA as per DIPP UO No.
1215712017-'l'SWl102 datcd 2510712017 as undcr :

l. Description,sizcs,quantities andnetweight ofexportitcms atSl.No. lto5 under
the Advancc Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

102 I .01 Kgs./Kg. contcnt in thc cxport items at Sl. No. 1 to 5.

3. Quantity of import itcm at Sl. No. 2 i.e. I-DPE Compound( Crosslinkable) may be
allowed as 1.05 Kgs./kg content in the export items at Sl. No. I to 5.

4. Quantity of import itcm at Sl .No. 3 i.c. PVC Resin may be allowed as 1.05 Kgs./
Kg. contcnt in the export products at Sl. No. I to 5.

5. Quantity of import item at Sl. No. 4 i.e. PVC Plasticiz.er may be allowed as 1.05

Kgs./ Kg. contcnt in the export items at Sl. No. I to 5 .

6. Quantity of import item at Sl. No. 5 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg content in the l:xport items at Sl. No. I to 5.

7. Quantity of import item at Sl. No.6 i.c. Glass Mica 1'apc may be allowed as 1.02
Kgs./Kg. content in thc cxport items at Sl. No. 2,3 &.5 .

/
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I{A may take suitable conscquential action accordingly.

(3asc No.:38/3/81-Alノ C2/2017   Pany NamciS′ I｀ IERI′ ITI〕 P()ヽVItIく 4ヽcct No/1)atc:9/81-
.I'RANSMISSIONI-IMI'I'I]I) AI,C?.I2O17

25.01 .20t7

I IQ Irile Rl,A I:ile Lic.r.'o/l)ate:031081 1659

,r":01/81/0501000721AM181 :03/95/040/001551AM171 07-03-2017

Decision : NC observed that t)lPP dcficicncy lctter scnt to f irm on 12.06.2011

remindcr dated 7 .7 .2017. NC dccidcd to await thcir rcply and dclcr thc casc.

'l'he case stands deferred to 05.09.2017.

Status:

1)cfcrrcd

l   I)cfcr l)atc:

05092017

偽 1lowcd with

HQ「 ilc                 RLA Irilc                lン iC NO/1)atc:0310811681  Dcft・ r Datc:

104 :O1/81/050/00074//ヽ～
l18/       :03/95/040/00840/ノ Mヽ17/       0703.2017              05092017

1)ccision:NC obscrvcd that I)IPP dcncicncy ICtter scnt to llrm on 12.06.2017 foHo、 vcd、vith

rernindcr datcd 7.7.2017.卜く(〕 dccidcd to a、vait thcir rcply and dcibr thc casc.

´
I｀hc case stands deferrcd to 05.09.2017.

Casc No.:40/3/81-Alフ C2/2017

Caso No.:4/3/81-ALC2/2017

IParty Namc:STERLITE POヽ VI〕 R
‐TRANSMISSION LIM11｀ ED

Party Namc:SヽVASTIK
INDUS′「 RHtS

Mcct No/Datc:9/8ト

AIンC2/2017
25.07.2017

NIcct No/1)atc:9/81-

Al´C2/2017
25072017

Status:
Deferred

Status:
Deferred

HQ IlilC                RI′A Filc                lン ic No/1)atc:0510401905  Dcた rI)atc:
:01/81/050/00038/AM18/       :05/24/040/00620/ノ Mヽ17/       09032017              05092017

105 Dccisioふ
:NC obscrvcd that hard copy ofthc application not rcccivcd l・ olη thc CIン A.I)clhi.

NC dccidcd to ask thc RA conccrncd to providc thrcc sct of application along、 vit1l rclcvallt

documcnts lor considcration ofthc casc.

′
「 hc case stands dcttrrcd to 05.09.2017.

Casc No.:10/3/81¨ Alフ C2/2017

106 HQ「 ilC
:01/81/050/00044//ヽ N418/

Dccision :NC obscrvcd
11.07.2017,hcncc this casc

Party Namc:KRYIIS POヽ VI〕 R
COM PONltNTS Iン IMI′ I｀ 1lD

RI′ Al'‖ c

:03/94/040/O1l13/AM17/

N4cct No/1)atc:9/81-

AI′ C2/2017

25072017

1´ ic.No/1)atc:0310811805

14.03.2017

case was approved in Meeting No. 8/81 dated
from the agenda.

Vヽithdrawn

that above
is withdrawn

Party Namc:R.R KAB13L

IッIMITED,
Mcct No/1)atc:9/81‐         Status:

AIン C2/2017          Dcfcrrcd

ヽ、

=楓
FTRttrm
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Casc No.:37/3/81-AIン C2/2017
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HQ「ilc               RIッ A Filc I Lic.No/Date:0310811810 1Dcfcr Date:

114.03.2017              105.09.2017:01/81/050/00071//ヽ M18/       :03/95/040/00450/AM17/

I)ccision :NC obscrvcd that rcply ofthe flrrn has bcen referrcd to DIPP for comments. NC
dccidcd to await thcir rcply and dcfcr the casc.

'['hc casc stands del-crrcd to 05.09.2017.

documcnts for consideration of thc case.

'l'he case stands deferrcd to 05.09.2017.

Mect No/Date:9/81¨

Al′C2/2017

25.07.2017

Status:
Deferred

HQ IrilC              RIン A「ilc             Iン ic No/1)atc:5610005104

109 :O1/81/050/00187//ヽ
M18/       :56/24/040/00051/Aヽ 417/       23032017

Casc No.:31/9/81-AI′ C2/2017  Pany Namc:POIン YCABヽVIRES Mcct No/1)atc:9/8卜     Status:
PVTIンTI)              ALC2/2017          Dcfcrrcd

25072017

HQ IfilC             RIン Al'ilc            l´ ic.No/Datc:0310812281 Dcfcr Datc:

110 :01/81/050/00202//ヽ
4ヽ18/       :03/95/040/00988//ヽ 4ヽ17/       30032017              05.09.2017

Decision : NC obscrved that application for the above AA was referred to
commcnts. NC dccided to await thcir reply and defer the case.

'l'hc casc stands dcl'crrcd to 05.09.2017.

Decision : NC obscrvcd that application for the abovc AA is being rcferred to DIPP l'or
commcnts. NC dccided to await thcir reply and defer the casc.

´
Fhc casc stands dcfcrrcd to 05.09.2017.

(3asc No.:8/3/81-ノ Iヽソ(32/2017

l  i___二 ___二
一 一 ― 一 一

一

-1-― 一

Party Nanlc:ASSOCIATED
PI(いИItNTS LIMI′ 1｀ED

RI´ A lrilc

:02/24/040/00264/ノ レヽ117/

Mcct No/Datc:9/8ト

Al´C2/2017

25072017

11l HQ IlilC
I    :01/81/050/00042/AM18/

Decision : NC obscrved that application for the above AA is being referred to DIPP for
comments. NC dccidcd to awail thcir reply and defer the casc.r rcply ano aclcrlnc casc.

RIンA「 ilc

:05/23/040/00594/ノ Mヽ17/

Casc No.:1`/9/81-AI」 C2/2017  Party Namc:NATIONAL
S′ I｀ 111'1ン AND AGRO
INDUS´ I｀RIES LTD。

,

Status:
Dcfcrrcd

1′ic No/Datc:0510401960  Dcfcr Datc:

15.03.2017 05092017

(〕asc No.:2/3/81-AI′ C2/2017   Pany Nalllc:」 INDAIン QUALI′ I｀Y McctNo/Datc:9/81‐
I｀ l」 13tり 1´ ARIッ IM ITIう D       Al,C2/2017

25072017

HQ「 ilC
:01/81/050/00036/ノ レヽ118/

Lic.No/Datc:0210207512

03042017



―

一

Th e case stands deferred to 05.09.2017.

Casc No.:1/6/81-AIフ C2/2017   Party NamciFIN Iン ABS AUD10 Mcct No/1)atc:9/8卜      Status:
PVT I′ TD                Alン C2/2017           Dcfcrrcd

25072017

HQ Filc                 RIン A Irilc                l′ ic No/1)atc:2210015687  Dctr Datc:
:01/81/050/00141//ヽ M18/       :22/24/040/00117/AM17/       17042017              05092017
H2Dccision:NC 8bscrvcd that Dcity vidc thcir icttcr No.17(36)/2017-IPHW datcd 4.7.2017

has sought certain information nronl thc llrm. NC dccidcd to a、 vait rcply ol｀ thc Arinl and

del'er the case.

'l'he case srands deferred to 05.09.2017.

Case No。 :11/9/81-AIJC2/2017  Party Namc:INDIAN STIEIEI´    Mcct No/1)atc:9/8ト

CORPORAT10N Iン TD      Alッ C2/2017
25.07.2017

Status:
I)cfcrred

HQ Filc                RI´ AI'ilc                l´ ic No/Datc:0310812779  Dcた rI)atc:

:01/81/050/00182/AM18/       :03/94/040/00029/ノ ヽヽ 418/       25.042017              05092017

113 1)CCision :NC dccidcd to ask thc nrnl to ftlrnish thc brcakup ol｀ thickncsscs to bc cxportcd

and quantity thcrcof and calculation oF thc quantity of impo■  itcms strictly as pcr SI()N

undcr the abovc AA as pcr per MOS UO No.2(12)/2017-TD datd 21.07.2017(copy
cncloscd).

′
I｀ hc casc stands dcfcrrcd to 05.09.2017.

Casc No.:23/9/81-Al′ C2/2017  Party Namc:ヽ VElンSPUN CORP
I′TD

N/1cct No/1)atc:9/81-       7｀ pprovcd

AIン C2/2017
25072017              .

Lic.No/1)atc:3410043128

25.042017
HQ「 ilC
:01/81/050/00194/ノ Mヽ18/

Dccision:NC dccidcd to
12/57/2017-′「 SW/114 datcd

RIンA「 ilc

:34/24/040/00023//ヽ N118/

ratify thc norms 1br thc abovc AA as pcr t)ll'}P UO \o.
2510112017 as undcr :

L QLrantity ol'cxport itcm may also bc spccilicd as undcr in addition to its wcight.

(i) OD 1066.80 mm x 31.75 mm W'l'hk - qty 21470 rntrs.

2. Word "l{elcvant" may bc prcfixed & word "thickncsss 31.75 mm" rnay bc sulllxcd
with thc description ol'import item at Sl. No.l and its quantity may bc allowcd as

18270 M'l' cach as 1.05 Kgs./Kg. contcnt in cxport itcm.

3. 'l'aking cluc liom SION at S[. No. C-593, cluantity ol'irnport itcm may at S[. No. 2 viz.
Wclding Wirc may bc allowcd as applicd lor i.c. 71ti63.2 Kgs.

4. Quanlity of import itcrn at Sl. No. 3 viz. lipoxy Powdcr may bc allowcd as applicd lbr
i.e.52836.7 Kgs inclusive of 5 o% wastage. A?,1.e.DZOjO./1ヽ gs lncluslvc oI D‐/o Wastagc.
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5. Quantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as applied for
i.e. 86021.6 Kgs inclusive ol 5 Yo wastagc.

6. Quantity of import itcm at Sl. No. 5 viz. Rough Powder (coat) may be allowed as
applied for i.e. I 1517.56 Kgs inclusive of 5 o/o wastage.

7. Quantity of import itcm at Sl. No. 6 viz. Internal Epoxy Lining may be allowed as
11877 Kgs. inclusivc of 5 oZ wastage.

8. Quantities of import items at Sl. No. 7 may be allowed within 6 %o of fob value of
exports taking clue l'rom SION C-1292.

ItA may take suitable consequential action accordingly.

(〕 asc No.:24/9/81‐ Al′ (〕2/2017  Pany Nalllc:WI〕 1ンSPUN CORP  Mcct No/1)ate:9/81-
1´TD.                Al´ C2/2017

25.072017

Approvcd

HQ IrilC RIン A Irilc Iン ic.No/Datc:3410043126
:01/8 l/050/00195/n M I 8/ :341241040100020/AM I 8/ 25.04.2017

I)ccision : NC dccidcd to ratify thc rrorms lor thc abovc AA as pcr DIPP I.JO No.
1215712017-'l'SWll l5 datcd 2510712017 as undcr :

l. Quantity ofcxportilcmatSl.No. I mayalsobcspccilicdasundcrinadditiontoits
rvcight.

(i) OI) 1066.t10 mm x 15.67 mm W'l'hk - qty 53262.885 mtrs.,
(ii) OI) 1066.80 mm x 1U.80 mm W'l'hk qty 190163.8 mtrs.,
(iii) OI) 1066.80 mrn x22.56 mm W'l'hk- qty 13730.02 mtrs.

2. Quantity of cxport itcm at Sl. No.2 may also bc spccificd as under in addition to its
wcight.

I 15 (i) OI) 1066.tt0 mm x I 8.ti0 mm W't'hk - qty 3842 mrrs.,
(ii) OI) 1066.80 mm x 22.56. mm W1'hk - qty 2401 .2 I mlrs..

3. Word "l{clcvant" may bc prcfixcd with thc dcscription ol'import itcm at Sl. No.l and
its quantity rnay bc allowcd as allowed as applied lor i.c. 144122.7 Ml' as pcr
stoN c-593 & c-509.

4. 'l'aking clr.rc ll'om SION at Sl. No. C-593, quantity of import item may at Sl. No. 2 viz.
Wclding Wirc rnay bc allorvcd as applicd lbr i.e. 517377.9 Kgs.

5. Quarrtity of import itcm at St. No. 3 viz. I:poxy Powder may bc allowcd as applicd lor
i.e. 705576.8 Kgs irrclusive ol- 5 o wastage.

6. Quantity of import itcm at Sl. No. 4 vit^ AI{O Powder may be allowed as 40002 Kgs
inclr"rsivc of 5 o/o waslagc.

1. Quantitics of import itcms at Sl. No. 5 may bc allowed within 6 oh of fob value of
cxports takirrg cluc liom SlOr- C-1292.

ItA rnay takc suitablc coltscquential action accordingly.
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Casc No.:25/9/81-A LC2/2017

HQ Filc

:01/81/050/00196/AM18/

Palty Namc:ヽVElッSPUN CORP
L´「 I).

Mcct No/Datc:9/8ト

AlンC2/2017

25.07.2017

Approvcd

RLA「 1lc 1フ ic.No/1)atc:3410043127

:34/24/040/00021/ノ Ⅳヽl1 8/ 2504.2017

ratify thc norms Ibr thc abovc AA as pcr I)IPP [,O No.

2510712017 as undcr :

Decision:NC dccidcd to
12/57/2017¨TSW/116 datcd

1.Quantity ofcxportitcm at Sl.No.l may also bc spccillcd as undcrin addition to its

、veight.

(i)OD 1066.801■ mx15.67 mm W・ I｀hk― qty 53262.885 1ntrs.,

(ii)OD 1066.80 mm x18.80 mlη  W′ I｀hk― qty 190163.8 mtrs.,

(ili)OD 1066.80 mm x22.56 mm W′「hk― qty 13730.02 mtrs.

2.Quantity ofcxpo■ itcm at Sl.No.2 may also bc spccincd as undcrin addition to its

、veight.

(i)OD 1066.80 mm x18.80 mm Wl｀hk一 qty 3842 mtrs.,

(li)OD 1066.80 mm x22.56.mm WThk一 qty 2401.21 mtrs.,

3. Word "l{elevant" may be prcfixcd with thc dcscription oI irnport itcrn at Sl. No.l and

its quantity may bc allowed as allowcd as applicd lor i.c. 144122.7 M'l' as pcr

sroN c-593 & c-509.

4. 'l'aking clue lrom SIOL.\ at S[. No. C-593" quantity ol-itnport itcm may at Sl. No.2 viz..

Welding Wirc may bc allowcd as applicd for i.c. 517377.9 Kgs.

5. Quantity of import itcm at Sl. No. 3 viz. lrpoxy Powdcr may bc allowcd as applicd lbr
i.c. 705516.8 Kgs inclr.rsivc of 5 %o wastagc.

6. Quantity of import itcm at Sl. No. 4 viz. AI{O I'}oivdcr lrlav bc allowcd as 40002 Kgs
―
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ｌ
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一

inclusive of 5 oh wastagc.
7. Quantities of import itcms at Sl. No. 5

taking clue from SION C-1292.
may be allorvcd within 6 o/o of lob value ol'cxpotls

RA may take suitable consequential action accordingly.

Case No.:1/9/81‐ ALC2/2017   Party Namc:A-lI'I]NCE Mect No/Datc19/8卜 ALC2/2017c10scd
PROI)UCTS C().PVT IッTD    25.072017

HQ F‖c                RI′ Al'Hc               I′ ic No/1)atc:0310812843
:01/81/050/00172/ノ Nヽ/118/       :03/94/040/00083//ヽ 4ヽ18/       26042017

1)ccision:NC notcd that RA,Mumbai has issucd/ヽ A in abovc cascs on rcpcat basis as pcr

thcir letter No. 03/94/040/0083/AM18/8 datcd 26.04.2017.  /ヽ ccordi1181y, N(]dccidcd to

closc thc casc.

:RA may take suitable consequential accordingly.
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Casc No.:9/9/81-AI′ C2/2017

HQ Filc

:01/81/050/00180/AM18/

Pally Nalllc:GUJARAT      Mcct NO/1)ate:9/8卜 ALC2/2017 c10scd
COPPI〕 R Al´ L()YS L′ I｀D     2507.2017

RI´A Irilc                 l´ ic No/1)atc:0310812963
:03/94/040/01182//ヽ M17/       0105.2017

ll8 l)ecision : NC notcd that RA, Mumbai has issued AA in abovc cases on repeat basis as per
their lettcr No. 03/94104011l82lAMl8/386 dated 0l .05.2017. Accordingly, NC decided to
close the casc.

ItA may takc suitablc consequcntial accordingly.
一―一轟

Casc No.:1719181-Al,C2/2017 PartyName:NI'ISON AND Mcct No/Date:9/81‐

AIンC2/2017
25.07.2017

Mcct No/1)atc:9/81-      closcd
AlッC2/2017
25072017

Iン iC No/1)atc:0310813241

12.05.2017

AA in above cases on repeat basis as per
12.05.2017. Accordingly, NC decided to

～――一一一一一二」

:01/81/050/00211/AM18/ :03/95/040/00128/Aル 118/ 12052017

1)ccision:NC notcd that ltA,Ⅳ lumbai has issued AA in abovc cases on repeat basis as pcr
ll■ Oir iρ l101・ ＼lィ、 ∩■/0く /∩ /4∩ /∩∩ 1つ Q/人 ′ヽlQ/2Qκ ス01ハ月 1つ ∩くつ∩1つ   A^ハ⌒

"月
:^^:、 ′ ヽlr｀ 月

^ハ
:月 ^月 `^thcir lettcr No. 03/95/040/00128/AMl8/386 dated 12.05.2017. Accordingly, NC decidcd to

close thc casc.

I{A may,,takc su itab lc consequcnti al accord i ngly.

Status:

Dcfcrrcd

Dcfcr Date:

05.09.2017.

AMH｀SU BUHン DING
SYS′ I｀ 1〕MS PRIVATl〕
1′ IM rFI〕 1)

RI′ A Irilc ‐Lic.No/Datc:0510402502
:05/24/040/00053/AM18/ 09052017

Decision : NC obscrvcd that application for the above AA was referred to DlPPon
25.07 .201 7 for commcnts. NC dccided to await their reply and dcfer the case.

'l'he case stands dcfcrrcd to 05.09.2017
:

Party Namc: MIIfAl, PORl'.

HQ Filc

:01/81/050/00210/ノ M`18/
RIンAl'ilc

:03/95/040/00129//ヽ M18/

their icttcr No.03/95/040/00129/AM18/386 datcd

closc the casc.

ItA may takc suitablc consequcntial accordingly.

(〕asc No。 :6/9/81-Al」 C2/2017
122                   

・
Party Namc:BHARAl｀
13XPORTS

Meet No/Date19/81‐

AI´C2/2017
25.07.2017

rc-d-fril ftirr lg.a.u.rtr striGHgq qETFePro Rvr qrrrr<
D€puty Dlrector GeneEl ot For€lgn TEdo

… …Dlrectorata ri€n€r6l ot FoElgn TEde

』;響ζ淵 藤譜欄1凛 1
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HQ Filc RIッA「 ilc

:01/81/050/001771 AMtSl fis123104010005i/AM I 8/ I 5.0s.201 7

Decision : NC dccided to ratify thc norms lor thc abovc AA
1215712017-1'SW/122 datcd 2510112017 as undcr :

1. Words "containing 49091 Kgs. of Stainlcss Stcc[" may

description of export product.
2. Words "of relcvant thickncss and gradc" may bc sul'(lxcd

import itcm and its cluantity rnay bc allowcd as applicd lbr
Kgs./Kg. contcnt in thc exporl itcms.

I{A may takc suitable conscqucntial action accordingly.

Iッ ic No/Datc105 1 0402549

as per DIPP tJO No.

bc suf'fixcd with thc

with thc dcscriptiorr ol'
i.c. 54000 Kgs. as I .10

Case No。 :19/9/81-ALC2/2017  Party Name:RAHEIE′ I｀RACK  Mcct No/Datc:9/81‐
TECIINOLOGIES PRIVATE  Alッ C2/2017

25.07.2017

1ンic.No/Date:0210207596

Status:

I)cfcrrcd

Dcた「 Datc:

05092017

to DcitY ibr

HQ Filc

123 :01/81/050/00190/AM18/

1ン IMITI〕 I),

RLA Filc
:02/24/040/00020/ノ Nヽ418/       15052017

Decision : NC observed that application lbr thc abovc AA was rcfcrrcd
commcnts. NC dccided to await thcir rcply and dcl'cr thc casc.

'['he casc stands dclerrcd to 05.09.2017

Case No.:3/9/81-Al'C2/2017 Party Name:APAR Mcct No/Datc:9181 - Al.C2l20 I 7 Approvcd

HQ Filc

INDUS・ FRIES Lッ IMI′ I｀ 1〕D    25072017

RIンA Irilc              Iッ ic No/1)atc:34i0043184
:01/81/050/00174//ヽ M18/      :34/24/040/00044//ヽ N/418/      16052017

Dccision:NC dccidcd to ratif17 thc norms for thc abovc

12/57/2017- 「́ SW/124 datcd 25/07/2017 as undcri

Advancc Authorisation may bc ratiicd as undcr on rcpcat

Aut1lorization No. 3410040576 datcd 25.09.2014 ratillcd in 卜(C

19/11/2014:

ified as undcr
Ilxport item Namc Quantiけ

(in Kms。 )
300
1000

A‖ oy Aluminum Conductor
Rcinforccd(AACSR)

Aluminium Wire Il

Sl. I item l 1lor AAC I↑or

AA as pcr I)IPP UO r-o.

basis as pcr lirrn's Advancc
' mccting No. 13/81 datcd

124

qa-drs ftis leal.rrr strlcHsq qETBiE=l?r frq qrqr<
Deputy DlGGtor GoneEl ot FoFlgn TEde

fu<vr aqrqrs qrrB<wre-q
Dlreclorate cen€El ot Forelgn TEdeqrfuw (-ci s-dfq tE-rf,qMlnlstry of Commerce & lndustryrreiri q-<rq, ;r{ R=*-troorrLrdyog Bhawdn, New Oetht-11OO11

AH Aluminum A1loy Conductor(AAAC)
a

bc allowed as undcr:
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l All Aluminum Conductor(AAC)
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8000

500

1-―
C-1479.ouan

4
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from SIONs C-lC-7,C-24,C-1394&つ
ん

16032

721.55

1000



―
一

No. Namc (1].P.

No.l)

AAAC
(E.P.

No.2)

ACSR
(1う .P.

No.3)

AACSR
(E.P.

No.4)

(E.P.

No.5)

1 Aluminiurn
Plates/ Shccts/
Coils/ Slabs

1.04
Kgs./Kg.
Content in
I].P.

1.02

Kgs./Kg.

Contcnt

in E.P.

1.04
Kgs.iKg.
Content in
E.P.

l.02

Kgs./Kg。

Contcnt

in E.P.

l.03

Kgs./Kg.

Contcnt

in E.P.
つ

´ IIigh   Carbon
StccI Vヽirc/Rod

1.02
Kgs.fl(g.
Content in
E.P.

1.02

Kgs./Kg.

Contcnt

in E.P.

Zinc Upto 4%
of weight
of stccl
content

Upto 4o/o

of weight
of steel
conlcnt

4 Magncsium 1.10

Kgs./Kg.

Contcnt

in 13.P.

1.10

Kgs./Kg.

Contcnt

in E.P.

5 Silicon 1.075

Kgs./Kg.

Contcnt

in E.P.

l.075

Kgs./Kg.

Contcnt

in E.P.

Basls:

SION C-1
Basls:

SION C―
1394

13asis:

SION C-7
Basis:

SION C―
1479

Basls:

SION C―
24

I{A may takc suitablc consequcntial action accordingly.
―

… … …
 l

(〕asc NO.:4/9/81-AIン ('2/2017 Palty Nanlc:ASHISH 1101LS

PVTI′TD
Mcct No/1)atc:9/81‐        Approvcd
AIンC2/2017
25072017

I´ ic No/1)ate:0510402580

16.05.2017

１

　

　

　

２

つ
４

ratify the n0111lS fOr the abOve AA as per DIPP UO No.

25/07/2017 as under:

Words "containing 98300 Kgs. of Cold Rolted Stainless Steel" may be suffixed with
thc dcscription of cxport product.
Words "of rclevant thickncss and grade" may be suffixed with the description o1.
import itcm and its quantity may bc allowed as applied for i.e. 108130 Kgs. as l.l0
Kgs./Kg. contcnt in the export items.

RA may take suitablo conscqucntial action accordingly.

(〕asc NO.:10/9/81-AIン (〕 2/2017   Palty Na11lc:IIIヽ 4

113NTI:RPRISI〕 S
.Mcct No/Datc:9/81‐

IAl″ C2/2017
2507.2017

‐, ■11

Ⅵ  AP

|

39

HQ Filc

:01/81/050/00175/AMi8/
RI′ AI'ilc

:05/23/040/00068/AM18/

Approved



HQ Filc              RLA「 ilc
:01/81/050/00181//ヽ Nl1 8/       :05/23/040/00067/ノ Mヽ18/

Decision:NC dccidcd to ratitt the nOrms for
12/57/2017-′ 1｀ SヽV/126 datcd 25/07/2017 as undcr:

Lic.No/1)atc:0510402581

16.052017

the abovc AA as per DIPP UO No.

1. lrxpo11 itcm to contain 98200 Kgs. ol'Cold I{ollcd Stainlcss Stccl".
2. Words "of rclevant thickncss and gradc" rnay bc su{lrxcd r,vith thc dcscription ol-

import item and its quantity may bc allowcd as applicd lbr i.c. 108020 Kgs. as l.l0
Kgs./Kg. contcnt in thc cxpofl itcms.

I{A rnay takc suitablc conscqucntial action accordingly.

Case No.:30/9181-/\1,C212017 Parly Namc:U'l"l'AM S1'lllll. Mcct No/Datc:9/8 l-
AIッ IンOYS PIッTD AIンC2/2017

25.072017

Status:
Deferred

HQ Filc                RI´ A「ilc               l′ ic.No/1)atc:0510402570  Dcた r Datc:
:01/81/050/00201//ヽ Nl1 8/       :05/24/040/00067/7ヽ M18/       16.05.2017              05092017

127 Decision:NC obscrved that hard copy ofthc application not rcccivcd ilonn thc CIン
A,I)c‖ 11.

NC dccidcd to ask thc RA concerncd to provide thrcc sct of application along、 vith rclcvant

documcnts for considcration ofthe casc.

′
I｀ hc case stands dcferrcd to 05.09.2017.

HQ File

Casc No.:14/9/81‐ALC2/2017
129

::〕::「:1lfillllミ=llFl[ヤ
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bりな■, 、【

"こ
 ぅ.●●,

RIコ A Filc

:03/95/040/00089//ヽ M18/

Status:
Deferred

I′ ic No/1)atci03 1 081 3355   1)c113!・ 1)atc:

17052017              05.092017

indigcnor"rs input, cxPotl

in a labular form

Case No.:46/9/81¨AIンC2/2017  Party Namc:POIン YCABヽ VIRItS Mcct No/1)atc:9/8ト
PVT■ンTD.               AI′ C2/2017

25.072017

101/81/050/00217/AM18/

information as pcr DIPP UO No.Decision:NC dccidcd to ask the flrm to submit

12/57/2017-1｀ SW/128 dated 25/07/2017 as undcr:

l. Sizc of conductors in cables alongwith quantitics ol' cablcs in Mctcrs. conductor sizc

wise.
2. Detailed calculations lor the rcquircmcnt of cach raw matcrial. cxport product rvisc

supported by the Cross scctional diagram of the cablc/lluycrs data shcct.

3. Nct weight pcr KM of cach Cablc

4. Matcrial balancing viz. nct colltcnt of cach irnportcd and

product wise, per KM olexport product.

5. 'l'otal requircmcnt of cach raw matcrial, cxport prodrrct wisc.

'l'hc case stands dcferred to 05.09.2017.

Party Name:MAGPPIE
INTERNAT10NAlン 1ン

`I｀D,
Mcct No/1)atc:9/81-

Al´ C2/2017
25.072017

Status:

Dcfcrrcd

綱
■ミョヽ ゴト可 F汗マ /ぃ .へ LJ,T Sruく 3H
゛ i it百課 ヽ ‐ ,競 面 可 1■、
9Cruty Diroctor Ceno「 ●l ci Fore10fl Tに d●
ねヽ 可 索 驚 乖 熱 嗜 :可
0「,ctOrate 60noralrDr Fo「 f:gn Trade

M鵡
  1事.フじ::聾語
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HQ「 HC                RIン A Ifilc               Iン ic No/1)atc:0510402644  Dcrc・ r Datc:
:01/81/050/00185//ヽ 4ヽ18/       :o5/24/040/00077//ヽ M18/       19.052017              05092017.

1)ccision : N(]Obscrvcd that application %r thc abOvc AA has bccn rcfcrrcd to DIPP on

19.07.20 1 7 1iDr collllllCnts.卜 (C dccidcd to await thcir rcply and dcた rthc case.

′
l｀hc casc stands dcibrrcd t0 05.09.2017.

(〕asc No.:28/9/81-AI′ C2/2017   Palty Nanlc:PII´ 0・F

INI)US′ I｀RHlS L′ I｀D.

HQ IlilC               RI′ A「 ilc
:01/81/050/00199/ノ Mヽ18/       :05/24/040/00073/ノ M`18/:u ri U r/U50/001 99/AM I 8i i051241040100073/AM l8/ 19.05.201 7 05.09.2017

130 D""ision : NC obscrvcd that hard copy of the application not rcceived from the CLA, Delhi.
NC decidcd to ask thc I{A conccrncd to provide three set of application alongwith relevant
documcnts%r cOnsidcratlon ofthc casc.

'l'hc casc stands delcrred to 05.09.2017.

Casc No.:2/9/81-Al′ (〕2/2017

HQ「 ilc
:01/81/050/00173/ノ ヽヽ 418/

Palty Nalllc:ANI

PV′ F Iフ I｀ I).

Mcct No/1)atc:9/81-

AI′C2/2017
25.072017

IKET MI]TAIン S

RI´A FHc
:03/94/040/00160/ノ ヽヽ 418/

1)ccision : 卜ヾc dccided tO
12/57/2017-′ I｀SW/131 datcd

131

HQ Irilc
RIン A Irilc

,", :01l8l1050/001 83/AM I 8/ :05/23/040/00o55//ヽ M18/

NC obscrvcd that application for thc abovc AA is bcing rcferrcd to DIpp

'l'hc casc stands dclcrrcd to 05.09.2017.

Approvcd

1′ ic.No/1)atc:o310813440

22.052017

ratify thc nOrms for thc abOvc AA as per DIPP UO No.
25/07/2017 as under:

I' Words "containing 25.834 M'l'of Cold Rolled Stainless Steel" may be suffixed with
thc description of export product.

2' Words "of relcvant thickncss and grade" may be suffixed with the description ofimport item and its quantity may be allowed as applied for i.e. 27.126 M.l.as 1.05
Kgs./Kg. contcnt in the cxport item.

Casc No.:12/9/81-AI′ C2/2017  Pally Namc:KI〕 IIN DUSTRHtS
I′ IヽlI I｀ 1,I)

Dccision :

comments.

縁 Tマ

…
VINoo■

tり ti.■ KASHYAP

il達:I灘.
判41

Status:
Dcferred

Meet No/Date:9/81‐

Al´C2/2017
25.07.2017

Status:
Deferred

l3i Case No.:27l9/81-At,CZ/2017 parry Namc:MAGpplE Mcct No/Datc:9/81‐



Al´C2/2017 I)cferred

HQ Filc

:01/81/050/00198/AM18/       :05/24/040/00088/Aい /118/       2305.2017              .05.09.2017

Decision:NC obscrved that hard copy ofthc application not rcceivcd frorn thc CIン A,Dc‖Decision : NC observed that hard copy of the application not rcceivcd lrom thc CLA, Dclhi'
.r -L -f ^-^--l:^^r:^^ ^l^.^^,,,:+l^ -^l^.,ani

NC decided to ask the RA concerned to provide thrcc sct of application alongwith relevant

documents for consideration of the case.

'l'hc casc stands delcrred to 05.09.201 7.

1′ ic.No/1)atc:0510402690   Dclbr I)atc:HQ File               Rlッ A Filc
101/81/050/00200//ヽ Nl1 8/       :05/24/040/00093/ノ Mヽ18/       24052017              05092017

134 bccision:NC obscrvcd that hard copy ofthc application not rcccivcd 1lom thc CIフ A,Dclhi.

NC decided to ask the RA concerned to providc thrce sct of application alongwith rclcvant

documcnts for consideration of the casc.

'l'he case stands dclcrred to 05.09.2017.

Case No.:13/gl8l-ALCZtzLl7 Party Name:KUNAI'
I IOUSI]WARI]S PV1"I,'fD.

IIQ Filc RLA Irile

:01/81/050/001 84i AM 18i :0319410401001 76i AM I 8/

Dccision : NC decided to ratify the norms for thc

Bs 1215712017-TSW/135 dated 2510712017 as undcr :

Mcct Noi Datc:9/8 I - APProvcd
,\t,c212017
25.07 .2011

l.ic.No/Datc:03 I 08 I 3602

26.05.2017

above AA as Pcr t)lPP tJO No'

Case No.:29l9181-Al'C212017 Parly Namc:S. S' IMPITX Status:
Defe rred

Dcfcrrcd

Dcたr Datci

05.09.2017

Iiom thc I{A,
of application

需 菱 二
よ
=…

」轟  ヽ  霧二晨ョfl鸞瞬更I電腎ld.
otreitirmte魏 潔 ぶざぶ び 聖

Mcct No/1)atc:9/81-

AI′ C2/2017

25072017

25072017

l´ ic No/1)atc:0710111690

30052017

L Export item to contain 35000 Kgs. of cold Rollcd Stainlcss Stccl" '

2. Words "of rclcvant thickness and grade" may bc suftlxcd with thc <lcscription oI irnport itcm

and its quantity may bc allowed as applicd lor i.c. 38500 Kgs' as l'10 Kgs'/Kg' contcnt in thc

export items.

ItA may take suitable conscquential action accordingly'

Mcct No/Datc:9/8卜 ALC2/2017 Status:

1′ INII・ 1｀131)1′ llVi1 1 1ち 1′.                 ルυ ｀

‖cRIン A Filc

:07/24/040/00070/ノ Nヽl1 8/
HQ Filc

:01/81/050/00143/ノ Mヽ18/

1361)ccision : 卜(C ObServcd that hard copy of thc appliCation not rccciVCd

13angalorc. NC decidCd to ask thc lt/ヽ  COncCrncd tO proVidC thrcc sCt

along、vith rclcVant documcnts fOr considcration ofthc casc.

´
I｀hc casc stands dcfcrred to 05.09.2017.

:Ili!i:'iII::11:::::」
:i]I]lil:11

1載露屯凛薫蔵F
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udyOS

RIン A「 ilc l′ic No/Datc:0510402678 ‐Dcfer Datc:



Casc No.:18/9/81-Al′ (〕2/2017 Party Nanlc:PRIYANKA    Mcct No/Datc:9/8卜 Al′C2/2017 Status:
INI)lA PVI｀ 1´TD.          25.07 2017                 Dcfcrrcd

HQ IrilC             RI′ A Ililc             lン ic.No/1)atci0510402765     Dcfcr Datc:
:01/81/050/00189/ノ レ`I18/     :05/24/040/00102/ノ ヽヽ 418/     30052017                  0509.2017

1)ccision :N(〕 Obscrvcd that application for thc abovc A/ヽ  rcibrrcd to I)IPP on 19.07.2017

lbr colllillCntS.N(〕 dccidcd to a、vait thcir rcply and dcfcr thc casc.

'l'hc casc stands dcl-crrcd to 05.09.201 7.
⌒     :

|
(〕asc No.:20/9/81-AIン (〕2/2017

HQl'i19

138 :01/81/050/00191/ノ
M`18/

Party Namc:RAHI〕 I〕
′
1｀RACK

′
1｀1,CHNOIン OGIES PRIVATE
Iン IMll｀ I:D,

RIン A Ililc

:02/24/040/00040/AM18/

Mcct No/Datc:9/81‐

ALC2/2017 ｄＳｔａｔｕｓ‥̈25.07.2017

Lic.No/1)atc:0210207640  Dcfer Datc:

30.05.2017               05.09.2017

I)ecision : NC obscrvcd that application l'or thc above AA is being referrcd to DIII lor
C01111nCnts.

'l'hc casc srands dcl'crrcd to 05.09.201 7.

Casc No.:42/9/81-AIッ (〕2/2017 1)any Nainlc:MI〕 TAIン PORT   Mect No/1)atc:9/8卜 ALC2/2017 c10scd
2507.2017

HQ IlilC              ltI′ A Ifilc             lン ic.No/1)atc:0310813680
:01/81/050/00213//ヽ Mi8/      :o3/95/040/00176//ヽ M18/      30052017

139 1)ccisiOn :N(〕 notcd that R/ヽ 、卜/1ulη bai has issucd AA in abovc cascs on rcpcat basis as pcr
thcir icttcr No 03/95/040/176//ヽ /ヽ118/386 datcd 30.05.2017.  Accordingly,NC dccidcd tO
closc thc casc.

IIA may takc suitable consequcntial accordingly.

―Casc No.:51/9/81-AI′ (〕2/2017  Party Namc:PRItSTRIiSS

S′「 ICI〕 I′ 1′ I′P

HQ Filc

:01/81/050/00222/AM18/
RI′A「 Hc
:03/95/040/00125//ヽ M18/

ratify thc norms for
2510712017 as undcr :

Word "l{clevant" may be prcfixed with the description of import item and its quantity
may be allowcd as 1.02 Kgs./Kg. content in the cxport product taking clue from SION
c-l626.

RA may takc suitablc consequcntial action accordingly.

Ⅵ  P
. ' ;i.i,:il

, ..ri,(_ot
.,.!.i,1

. .. .;,; i'-rJc

' j i_--.ril
i rrl /._! -1 , r.r, i.,!-vr ,,r-rhr

角
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Approvcd

I´ ic.No/Datc:0310813654

30052017

thc abOvc AA as pcr I)IPP UO No.



141

Casc No.:15/9/81-ALC2/2017 Party Namc:MAURIA     Mcct No/1)atc:9/8卜 AIッ C2/2017

UDYOG l′ TD          25 07 2017

HQ Filc              RI´ A Irilc              I′ iC No/1)atc:0510402986

rclcrrcd to

Status:

I)cfcrrcd

I)cibr I)atci

05092017

MoS%r
:01/81/050/00186/ノ 1ヽヽ418/     :05/24/040/00090//ヽ N118/      31 052017

Dccision:NC obscrvcd that application%r thc abovc AA was
commcnts.NC decidcd to awaitthcir rcply and dctrthc casc.

′
1｀hc casc stands dcfcrrcd to 05.09.2017.

Party Namc:RAJ

ENTERPRISES
Mcct No/Datc:9/81-

Alン C2/2017

I′ ic.No/1)atc:0510402988

31052017

Status:

Dcft・ ri・cd

I)cibr l)atc:

0509.2017

2507.2017

HQ「 ilC

142 :01/81/050/00192/AM18/

HO「 ilc RIン A Filc

142 :01/81/050/00192/AM18/      :05/24/040/00104/AM18/

Decision : NC obscrvcd that application ibr thc: NC obscrvcd that application lbr thc abovc AA is bcing rcた rrcd to I)IPP ibr

comments. NC decided to await thcir reply and delcr thc casc.

'l'he case stands dcfcrrcd to 05.09.2017.

Case No.:41l9181-AL,CZl20l7 Party Name:MIl'f Al. POR'I'. Mcet No/Date:9/8 l-n l.C2l2017 Closed

25.07 .2017

IIQ Filc RI,A lrilc l,ic.No/Datc:0j1081369:]

:01/8l/050/00 2l2l AMlSl :03l95lo40l00t77lAMl&l 3 I .0s.201 7

ta3 Decision : NC notcd that RA, Mumbai has issued AA in abovc cascs on rcpcal basis as pcr

their letter No. 03/95/04oll77lAMl8/386 dated 31.05.2017. Accordingly, t.\C' decidcd to

close the case.

IIA may take suitable conscqucntial accordingly'

Casc No.:8/9/81-ALC2/2017 Pany Namc:CHINA S′ I｀ 1〕 l〕 I′   MCCt No/Datc:9/81-ALC2/2017 Status:

HQ Filc

CORPORATION INDIA    25.07.2017
PRIVA´ I｀EIンIMITED

Deferre d

Status:
Dcfcrred

RI′ A Filc 1′ic.No/Datc:3410043266 I)cfcr I)atc:

05092017
Oo :0li8l/050/001 79lAMl 8/ :34/24/040/00057//ヽ 4ヽ18/     02062017:U1/61/UDU/UU1/ソ //ヽ lVl 1 0′      .′ ・ I′ 4■ ′V■ V′ VVVυ ′′

`｀
1●
'い
′′     ∨ ― V｀′ ~V‐

I)ccision : NC ObScrvcd that application ibr thc abovc /ヽ /ヽ is bci118 rcfCrrcd to 
Ⅳl()S R)「

comments. NC dccided to await thcir rcply and delcr thc casc.

'l'hc casc starrds dcfcrrcd to 05.09.2017.

Casc No.:32/9/81-AlJC2/2017  1)arty Namc:DIAM()ND
l〕NGINItERING(CHENNAl)

145
PVTlンTD

Nlcct No/1)atc:9/81-

AIン C2/2017

2507.2017

1′ ic No/1)atc:0410163180

02.062017
HQ Filc RlンA「 1lc

:01/81/050/00203/AM18/ :04/24/040/00039//ヽ M18/

[)efer I)atc:
05.09.2017

… … …

1
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1)ccisiOn : NC dccidcd tO

12/57/2017-″ I｀SW/145 datcd

ask thc llrm tO subnlit inforination as pcr I)IPP

25/07/2017 as undcr:

ol｀ Sl. NO. l, 3, 4, 5 8じ   11 01｀ Standard Dcncicncy

UO No.

l. Information in rcspcct
cxporl item wisc.

Format,

Casc No.:45/9/81-AL(〕 2/2017 Palty Namc:MONTItX     Mcct No/1)ate:9/81‐        status:
GlンASS「 H3RI〕 IND PVT L´FD AL′C2/2017           Dcfcrrcd

25.07.2017

HQ Irilc               RIン A「 ilc I´ic No/Datc:0310813758    Dcfc・ r Datc:
46 :01/81/050/00216/ノ M`i8/      :o3/95/040/0019o//ヽ M18/     05.062017                 o5.09.2017

1)ccisiOn : N(〕 Obscrvcd that applicatiOn fOr the abovc AA is being rcfcSrred to I)IPP fOr

colη rncnts.卜《(〕 dccidcd tO a、vait thcir rcply and dcfer thc casc.

'l'hc case stands defcrrcd to 05.09.2017.

'l'hc case stands dcfcrred 1o 05.09.2017.

Ｆ

Ｉ

Casc No.:7/9/81-AI′C2/2017 Parly Narnc:BIIARA'l'

HQl'1lc

147 :O1/81/050/00178/ノ Nヽl1 8/

HEAVY ICLECTRICAIン S
I′ IMI′ I｀ 1]I)

RLA Irilc

:11/24/040/00oo3/AM18/

Dccision : \(l obscrvcd that application for the above AA is being
commcnts.

'l'hc casc stands dcl-crrcd to 05.09.2017.

'l'hc casc stands dcfcrrcd to 05.09.2017.

referred to DFII for

149 IIq I,ir"
:0 I /8 I /050/00206t AM I 8t

RI´ A Ililc

:04/24/040/Ooo19//、 M18/

Mcct No/Datc:9/8卜      status:
AIンC2/2017          Dcfcrrcd
25.072017

1´ icヽ0/1)atc:o410163207   1)cfcr Datc:

08062017              05092017

:35/9/81-AIン (32/2017 Pal・ty Nallrlc:JAIN MI]´
「 AIン

ROl′ I′ IN(〕 MHン Iン S

Decision : NC obscrvcd that application lor the abovc AA is bcing rclbrrcd tO DIPP fOr‐

∬ %AP
‐｀    「   . ‐   ■ヽ `,i'ヽ ■:(1

、J`vL:11■ , ‐11、、||■
｀
総。iぃ ,

VV・・・6 ■し■し11しu ιυ L′ lrr lorl
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Status:
Dcferred



⌒

comments. NC decided to await thcir rcply and dclcr thc casc'

'l'hc casc stands dclerred to 05.09.2017'

Casc No.:37/9/81-AlJC2/2017  Party Namc:JAIN MI〕TAlン     Mcct No/1)atc:9/8卜      Status:

ROLlン ING MIlン 1ンS        Alン C2/2017         Dcfcrl・ cd
2507.2017

1′ic No/1)atc:0410163206   1)cScr I)atciHQ Filc               RIン A「 1lc

}:O1/81/050/00208//ヽM18/       :04/24/040/00015//ヽ M18/       0806.2017              05.092017150 :O1/81/050/00208//ヽ
M18/       :04/24/040/00015//ヽ M18/       0806.2017              05.092017

1)ecision :NC observed that application for thc abovc /ヽ /ヽ is bcil18 rcibrrcd to l)IPP ibr

commcnts.NC decidcd to a、 vait their reply and dcibr thc casc.

The case stands deferred to 05.09.2017.

Decision:NC dccidcd to ask thC Arm to submit in%rmation as pcr DIPP UO NO.

12/57/2017-1｀ SW/151 datcd 25/07/2017 as undcr:

1. Size of conductors in cablcs along、 vith quantitics of cablcs ill～
lCtcrs,conductor sizc

151   wisc.
′ヽ   1        ′_ : : ^__^_+_“ ^メ ,lol 、■′iOρ

I J t wise.
Z. Detailed calculations for thc rcquircment o1'cach raw matcrial, cxport product wisc

suppoltcd by thc Cross SCCtiOnal diagranl ofthc cablc/13tlycrs data shcCt.

3. Net wcight Per KM of cach Cablc

4. Material balancing viz. nct conlcnt of cach irnportcd and indigcnous it-tpu1' cxport

product wisc, per KM of export product'

5. 1'otal requirement of cach raw matcrial, cxport product wisc. in a tabular lorrn

'l'he case stands defcrred lo 05.09.2017.

casc No.:5/9/81-AlJC2/2017  Party Namc:BBNI ACOUS′
I｀ 1(1 4ヽcct NO/1)atc:9/81

Casc No.:47/9/81-Alメ C2/2017

HQ「 ilC
:01ノ81/0/050/00218/AM18/

Party Namc:POI,YCAII WlRllS Mect No/l)atc:9/81 -

PVT.1ン TD.              Alン C2/2017
25.072017

1ッic.No/1)atc:0310813868RIン A Irilc

:03/95/040/00197/ノ Mヽ18/       08.062017

Status:

I)cfcrrcd

I)cfcr I)atc:

05092017

INDIA PVT.1ンTD Al′ C2/2017

25072017

Status:

Dcfcrrcd

Dctr Datc:

05092017

DIPP t」 O NO.

|| l. Information in respcct of Sl. No. I ,3, 4, 5 &. 1l of Standard Dcficicncy l"ormat'

export item wise.

'l'he case stands deferred to 05.09.2017.
:T SlrlGH

…Deputy DlEctor GonGEl ot Forelgn TEdo
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Casc No.:43/9/81-AL′ C2/2017  Party Namc:ME′ I｀Alフ POR′ I｀.  Mcct No/Datc:9/8卜       Closcd
AIンC2/2017

25.072017

HQ IrilC               RI′ A lrilc              Iン iC No/1)atc:0310813945HQ IrilC               RI′ A lrilc              Iン iC No/1)atc:0310813945
:01/81/050/00214/ノ N`418/       :03/95/040/00219/AM18/       13062017
153 1)ccision:N(〕

1lotcd that it/ヽ 、ヽ/1uinbai has issucd AA in abovc cascs on rcpcat basis as pcr

thcir lcttcr lヽ o.03/95/040/219/ノ ヽ`/118/386 datcd 08.06.2017.  ノ`CCOrdingly,NC decidcd to

closc thc casc.

:01/81/050/00214/ノ N`418/       :03/95/040/00219/AM18/       13062017

I{A may takc suitablc conscqucntial accordingly.

(〕asc No.:33/9/81-AI,C2/2017

HQ「 ilC
:01/81/050/00204//ヽ M18/

Pally Namc:I]VIERSENDAI   Mcct No/1)atc:9/8卜       Status:
CONS′ FRUCT10N PRIVATIt Alン C2/2017           Dcfcrrcd
l´ IMI′ II〕 I)                  25072017

RI′Al'ilc                 lン iC.No/1)atc:0410163236    Dcfcr I)atc:

:04/24/040/00054/ノ |`｀418/      15062017                 05.09.2017

I)ccision: NC dccidcd to ask thc I'irm to submit information as pcr DIPP I..JO No.
1215712017-'l'SWl I 54 datcd 251071201 7 as undcr:

t54

l. Informatign in rcspect of Sl. No. 1,3,4,5 & ll of Standard Deficiency Format, export itcm
wisc.

2. Clarification about the net weight of export item i.e. whether 2335.244 MT or 2021.85 MT.
3. Correct descriplion of export item as the current description namely, Fabricated Structural

Steel, is not clcar and may be elaborated.

'l'hc casc stands dcl'crrcd to 05.09.2017. |

|

Casc No.:34/9/81-AIノ C2/2017

HQ「 ilC
:01/81/050/00205/Aヽ 418/

Party Namc:EVERSENDAI
CONS′ I｀RUCT10N PRIVATE
I′ IMI′ FICI)

RIッ A「 ilc

:04/24/040/00053/AM18/

Mcct No/Datc:9/8ト

AlンC2/2017
25.072017

lンic No/Datc:0410163235

15.062017

Status:

Dcfcrrcd

Defer Datc: ‐

05.09.2017

1)ccision : NC dccidcd tO

12/57/2017-′「 SW/155 datcd

ask the firm to submit
2510712017 as under:

information as per DIPP UO No.

l. Inlormation in rcspcct ol'St. No. I , 3, 4, s & I I of Standard Deficiiency Format,
cxporl itcm wisc.

2. Clarification about thc net wcight of export item i.e. whether 1312 MT or I 135.65 MT.
3. Corrcct dcscription of cxporl item as the current description namely, Fabricated

Slructural Stccl. is r-rot clcar and may bc claboratcd.

'l'hc casc stands dclcrrcd to 05.09.2017.

156 Casc No.:48/9/81‐
AI′ C2/2017 Palty Namc:PRECIS10N

VヽIRI〕 SINDIA L´ I｀ D.

ⅣIcct No/Datc:9/81-       Approvcd

AI´ C2/2017

饉
告九
V「 ｀
' ti   iス

■3■ VA P
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⌒

25.07.2017

1ン ic No/Date1031 081 4008HQ Filc RLAl'ilc

:01/81/050/00219lAMl&l 10319510401001261 AMlSl I 5 '06.201 7

Decision : NC decided to ratify thc norms lbr thc abovc AA
1215712017-1'SW/156 datcd 2510712017 as undcr :

l. Taking clue from SION C-1422, quanlitics olirnporl itcms at Sl. No.
as applicd for i.e. 300000 Kgs., 2100 Kgs. & 1200 Kgs. rcspcctivcly.

I{A may take suitable consequcntial action accordingly.

Case No.:49/9/81-ALC2/2017  Party Namc:PRECIS10N
WIRESINDIA L 「́ D.

as pcr DIPP UO No.

1,2&3 may bc a1lowcd

Mcct No/1)atc:9/81-

AIソC2/2017

25072017

L´ ic.No/1)atc:0310814009

Approved

HQ File RIン A Filc

:01/81/050/00220lAMl8l :031951040100115/AMl8/ 15.06.2017

,r, Decision : NC decided to ratify the norms for thc abovc AA as per DIPP LJO No.

1215712017-TSW/157 dalcd 2510712017 as undcr :

l. 'l'akingcluefromSIONC-1422,quantiticsol'impo(itcmsatSl.No. 1,2&3 maybcallor.vcd

as applied for i.c. 700000 Kgs., 4900 Kgs. & 2800 Kgs. rcspcctivcly.

I{A may take suitable conscqucntial action accordingly.

Case No.:52/9/81-ALC2/2017  Party Name:SAM
PVT LTD.

ALLOYS   Mcct No/1)atc:9/81-      ‐Closcd

158 D""ision : NC notcd that I{A, Murnbai has issucd AA in abovc cascs on rcpcat basis as per

their lerter No. 03/95/04012331AMl8/386 datcd 16.06.2017. Accordingly. NC dccidcd to

close the case.

I{A may takc suitable conscquential accordingly.

HQ File

:01/81/050/00223/AM18/

Casc No.:50/9/81-Alン C2/2017

HQ Filc

159 :01/81/050/00221/ノ
Mヽ18/

Dccision:NC obscrvcd
comments.NC dccidcd to

RLA Filc

:03/95/040/00233//ヽ M18/

AI′ C2/2017

2507.2017

1′ ic No/1)atc:0310814042

1606.2017

Party Name:PRIJMIIIR Mcct No/1)atc:9/8ト

INDUSTRIAlン CORPORAT10N AI´ C2/2017
1ン IMI′ I｀ 1lI)

RIン A Filc

:03/95/040/00017//ヽ M18/

that application for thc abovc AA was rcfcrrcd to

await the ir reply and defcr thc case.

25072017

1′ ic No/1)atc:0310814163

21062017

Status:

I)cfcrrcd

Dcた r Datc:

05092017

MSMI]ibr

'fhc case stands deferred to 05.09.2017.



し

(〕asc No。 :53/9/81-AI′ C2/2017  Palty NanlciSTERIン ITE POWItR Mcct No/Datc:9/81-     Status:
TRANSMISS10N Iン 1｀41TIう D   AIッ C2/2017          Dcfcrrcd

2507.2017

HQ IrilC               RI´ Al'ilc              l′ ic No/1)atc:0310814162  Dcfcr Datc:

160 :O1/81/050/00224/ノ
ヽヽ 418/       :03/95/040/00408//ヽ 4ヽ17/       21.062017              05.092017

Dccision : NC obscrvcd that application lor thc above AA was relerred to DIPP on
ll9.07.2017 lbr commcnts. NC dccidcd to await thcir rcply and dcfcr thc casc.

'l'hc casc stands dcl'crrcd to 05.09.2017.

‐
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161

Dccision : NC dccidcd tO ask thc Arm to submit inibrmation as per DIPP UO NO.

12/57/2017-′ I｀SW/161 datcd 25/07/2017 as undcr:

1. OD and WT of expon item.
2. OD and WT of irnport item.
3. Manufacturing process with rcduction in diameter and wall thickness at each stage of

pilgering/drawing and wastage claimed at each stage with complete justification.

'l'hc casc stands dcl-crrcd to 05.09.201 7.

'l'hc case stands dclcrred to 05.09.2017.

RIンA Ililc               I´ ic.No/1)atc:0310814181  Dctr Datc:
:03/95/040/00241//ヽ M18/       21.062017              05.09.2017

Casc No.:54/9/81-Alン (32/2017

HQ IrilC

:01/81/050/00225/AM18/

Pafty Narne:VISI ln L STIIEI,S Mcct No/Datc:9/8ト
ALC2/2017
25.07.2017

Status:
Deferred

(〕asc No.:36/9/81-AI」 (〕2/2017  Palty Nanlc:JAIN MIII｀ Alン     Mect No/Datc:9/8卜       status:
R()I′ Iッ IN(〕 4ヽHッ I´S           AIン (32/2017            Dcfcrrcd

2507.20172507.2017

HQ「ilC               RIン A Irilc              l´ ic.No/Datc:0410163271  Dcfcr Datc:
162 :O1/81/050/00207//ヽ |ヽ418/       :o4/24/040/00049//ヽ M18/       2306.2017              o5.092017

I)ccision : \(l obscrvcd that application lbr thc abovc AA is bcing rclcrrcd to DIpp lbr
commcnts. \c dccidcd to ar,vait thcir rcply and dclcr thc casc.

Lic.No/Datc:0410163270

23.06.2017

Status:

Deferred

Dcfcr Datc:

05.09.2017

to DIPP lЭ r

HQ IrilC RI′ A Irilc

, U-, :0 l/8 I /05 0100209/ AMtBt :04t24t040t00040/AM I 8/

Dccision : NC observcd that application I'or thc abovc AA is being referred
commcnls. NC dccidcd to await thcir rcply and defcr thc casc.

'l'hc casc stands dcl-erred to 05.09.2017.
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Casc No.:26/9/81-AI′ C2/2017 Party Namc:ESWARI
GLOBAL M ETAlン
lNDUSTRII]S PRIVATIt
lン IMI・ 1｀ED.

Mcct No/Datc:9/81-

AI′C2/2017

25.07.2017

Stalus:
I)eferrcd

164

HQ Filc              RIン A Irilc            I′ ic No/1)atc:0710H1858   Dcfbr I)atc:
:01/81/050/00197/AM18/      :07/24/040/00102/ノ レヽ118/     04072017                05.09.2017

Decision :NC obscrvcd that hard copy of thc application not rcccivcd fiorn thc ItA.
Bangalorc. NC dccidcd to ask thc I{A conccrncd to providc thrcc sct of' applicatiorr
alongwith rclcvant documcnts lor considcration ol'thc casc.

'l'hc casc stands dclcrred to 05.09.2017.

AGENDA OFF1/1NE「 OR ⅣIEETIN(}NO。 9/81 DATED 25.05。 2017

M/S.Iン M WIND POWER BIソ ADI〕 S NDIA PVT.I′ Iヽ41TI〕 D
Ililc:01/81/050/00080//ヽ M16/

167
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Casc No.AR-140 M/S.MC COM INDUSTRIItS(INDIA)PRIVATI〕 Iン IMITllD

Mccting No.9/81 HO rilc:o1/81/50/416/AM14/1)1〕 S― II

I)atcd:-25.07.2017 RLA Irilc:03/95/040/000615/AMi4

Subiect:- Ratiflcation ofnorms in rcspcct ofAA No.0310756580 datcd 01.11.2013

Decision : NC obscrvcd that rcply of thc firm for thc abovc AA was rcfcrrcd to MSMI: lor
commcnls. NC dccided to awail their rcply and dcfcr thc casc.

'l'hc casc stands defcrrcd to 05.09.2017.

166

Casc No.AR-141 M/S.MI〕
′
「
′
I｀ RADI](INDIA)lン IMH｀ 1:D

Mccting No.9/81 HO「 ilC:01/81/050/00219/AM13/1)1〕S.H
I)atcd:-25.07.2017 RLA Irilc:05/24/040/00168/AMi3/

Subjcct:- Modincation/alllcndlncnt of flxcd norllls in rcspcct o「 /ヽ /ヽ ヽo 0510331816

datcd 09.08.2012.

I)ccision : NC obscrvcd that rcply of thc firm lor thc abovc AA rvas rclcrrcd [o MSMI: lor

cornrrcnts. NC dccidcd to await thcir rcply and dcl'cr thc casc.

'l'hc casc stands dclcrrcd to 05.09.2017.

Casc No.AIし 142 M/S.MC COM INDUS′ I｀RIES(INDIA)PRIVA′ FI]Iン IMI′ I｀ 1〕D
Mccting No.9/81 HQ「ilC:01/81/050/00073/AMi4/DI〕 S.H
I)atcd:… 25.07.2017 RIノA Ililc:03/95/040/01054/AM13/

Subiect:- Ratiflcation of norlns in rcspcct of AA No.0310729610 datcd 26.03.2013.

Decision : NC obscrved that application lor thc abovc AA rvas rcfcrrcd to MSMIi {br cornmcnts.

NC dccidcd to await their rcply and dcfcr thc casc.

'l'hc casc stands defcrrcd to 05.09.2017.

Casc NO.AR-143

Udy09 BhaWan,

（
Ｊ

168



^

I)atcd:-25.07.2017 RIン A 
「
ilc:07/24/040/00435/AM15/

Subicct:- Irixation of norllls in rcspcct of AA No. 0710107924 datcd 25 03.2015.

Dccision : NC obscrvcd thal application lor the abovc AA was refcrrcd to C&PC for commcnts. NC
dccidcd to await thcir rcply and dclcr thc casc.

'l'hc casc stands dclcrrcd to 05.09.201 7.

169

Casc No.AR― 144 M/S.Iン M WIND POWER BIン ADES(INDIA)PV′ I｀ .1ソIMITED
νlccting No.9/81 HQ「ilC:01/81/050/00092/AM16/
I)atcd:… 25.07.2017 RLA「 ilc:07/24/040/00441/AM15/
Subiccl:- Irixation of norins in rcspcct Of AA No. 0710107923 dated 25.03.2015.

Decision : NC obscrvcd that application lor thc above AA was rcfcrrcd to C&PC for cornmcnts. NC
dccidcd to await thcir rcply and dclcr thc casc.

'l'hc casc stands dclcrrcd to 05.09.2017.

170

Casc No.AR-145 M/S.PERMA―PIPE INDIA PRIVATE LIMITED,GANDHIDHAM¨
KUTCH.

Ⅳlccting No.9/81 HQ IrilC:O1/81/171/00633/AM16/Dl]S.H
Datcdi-25.07.2017 KASI〕 Z Irilc No.37/24/040/00002/AM13/
Subject:- Irixation ofnorms in respcct ofAA lヽo.3710001977 dated 16.08.2012.
Dccision : NC dccidcd to ratify thc norms fo. t
'fSWl45-A/R dated 2510712017 as under:

l. 'fotal insulation volume for export items at Sl. No. I & 2 may be specified as 3048 Cubic
meters & 154.9 cubic metcrs respcctively.

2. Quantities of import item at Sl. No. I &2 may be allowed as 150452 Kgs. & 100304 Kgs.
respectively as 1.05 Kgs./Kg. content in export items.

3. Import items at SI. No. 3 & 5 may be deleted as not imported by the firm4. Quantity of import item at Sl. No. 4 may be allowed as 3t56Sl Kgs. as 1.05 Kgs./Kg.
content in export iterns.

I{A may takc suitablc ial action

171

Casc No.AR-146 M/S.AIン S・ I｀OM INDIA Iン IMITED
ⅣlcctinA No.9/81 11くゼ 1・ liC:01/81/050/00261/AⅣ I16/1)1lS I1/
1)atcd:_25.07.2017 ItI′ /ヽ 1'ilc:03/94/040/00278/AM16/
SLrb.iect: Ratincation Of Norms of Advancc AuthorizatiOn No. 0310797468 datcd

21.07.2015.

ill:ct:i91ti_NC obscrvcd that I)lll vidc thcir d.r"".Ct icttci ,xo:rrDorzors rwrynlout.a
) 19'07'2017 has rcqucstcd thc llrm l.o subrnit thc information sought vidc Uo of cvcn numbcr datcd
, 19.01.2016 .

.l'hc 
case srands dclcrrcd to 05.09.2017.'A) __ r%_I\l\ry

K*o,-* *
. VINC,) {.tr:-. x (qSHyA\p

o. I ',i' ;.::,:.':.,,1",.:,1:1 ,fl.'Ig,;i}".
D,r,::i"';.1:'i':..;,:'.':::.':",,(:,:{
qll'.r ,.r t r 

^.' -- 'r' 
r ftndc

r,r (.,rrrr,rr.rrc.,
.J !'li ri r{udvoe er,l.. -. "-l-rr-lJ-jc rxi

」OH

irade

|

翻 11
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M/S.BIIッ CARE LIMITI]I)
Ir‖ c:01/81/050/00619/AM15/1)l〕 S― I1/

RLA Filc i31/83/040/00228/AM15/

Ratiflcation of norms in rcspcct of advancc

dated 20.01.2015.

Dccision: NC observed that application lor thc abovc AA was rcferrcd to C&l'}C lor commenls. NC

dccided to await their rcply and dcfcr thc casc.

'fhc case stands deferred to 05.09.2017.

0710058415 datcd 09.07.2008.

Decision: NC observed that application for thc abovc AA was rcl'crrcd to I)citY lor commcnts.

dccided to awail their rcply and dcl'cr thc casc.

'l'hc casc stands deferred to 05.09.2017.

M/S.AN」AN11｀ECHNOPIJAS′Flン IMI′ I｀ED
HO Filc No:01/81/050/00221/AM13/DES.I1/

RLA Irilc No:05/23/040/00125/ANl13/

tvtoOificition of ratified norms in rcspcct of Advancc Authorization No.

0510249179 dated ll.09.2009.

abovcAAwasreferrcdtoDIPP(ChcmicalDivision)
for comments. NC decided to await thcir reply and defer thc casc'

'l'hc casc stands delerred to 05.09.201 7.

M/S.JINDAIン SAW LIMITI〕 D
Irilc lNo:01/81/50/408/AM13/1)liS.II

RLA Irilc No:05/23/040/000359/AⅣ l13

authorization]ヽ o.3110065219

く
υ

，
′
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Doputy Olrector General ol Foclgn Trade
ftQvr qrtrrv qEl1fr{rrq-q

Olroctorate G€neEl ot FoBlgn TEd€qrFrqo q'ai scirq
Mlnlstry of CommerE & lndustry

Mccting No.9/81

Datedi-25.07.2017

Sub.iect:

Casc No.AR… 148

Mccting No.9/81

I)atcd:-25.07.2017

Subjcct:

Casc No.AR-149
Mecting No.9/81

Dated:-25.07.2017

Casc No.AR-151
Mccting No.9/81

Dated:… 25.07.2017

Subjcct:

Casc No.AR-152
Mecting No.9/81

Datcdi-25.072017

52
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M/S.MOl′ EX PRIVATI]Iン IMI′ I｀ 1〕D
HO Filc No:01/81/050/00260/AM09/DliS― I1/

RIンA Filc No:07/24/040/00171/AM09/

Modification of fixcd norms in rcspcct of advancc authorization no.



⌒

Subjcct: Ⅳlodincation of ratincd norllls in rcspect of Advancc Authorization No.

0510340521 datcd 10.12.2012.

Dccision: NC decided to modify thc norms for the above AA as per DIPP UO No. 1215712017-
TSW/I52-A/R dated 2510712017 as undcr:

1. Nct weight of export items at Sl. No. I & 2 may be increased as 42454.27 MT & 4464.18
M'l' respectively.

2. Quantity of impo( itcm at Sl. No. 2 viz. Epoxy Powder may be modified as 98.672 MT
inclusive of 5 o/o wastagc.

3. Quantity of import item at Sl. No. 3 viz. Adhesive may be modified as 52.107 MT inclusive
of 5 %o wastagc.

4. Quantity of import item at Sl. No. 4 viz. Polypropylene(PP)may be modified as 623.39 MT
inclusivc of 5 o/o wastage .

5. Quantity of import item at Sl. No. 7 viz. Wire Mesh may be modified as 10842 Rolls
inclusive of 2.5 Yo wastage as claimed by the firm.

6. Import item No, 24(Gl Mould) may be allowed on net to net basis

RA may take suitablc ial action accordi

177

Casc No.AR¨ 154 M/S.JAINSON CABLESINDIA PRIVATEIフ IMITED
ンIcctinA No 9/81 HQ IrilC No:01/81/050/00442/AM15/DES.I1/
I)atcd:-25.07.2017 Irilc No:08/24/040/00002/AM15/RIンA
Subjcct:- RatiicatiOn Of norms

datcd 17.09.2014.

respect of advance authorization no. 0810133370

l)ccision: NC observecl tlrat Dlpp d"'l@
inlilrmalion. NC deice:d to serd a reminder and defer the case.

'l'lre 
casc stancls def'errecl to 05.09.2017.

fir on 07.07.2017 seeking cefiain

Casc No.AR-155 M/S.JAINSON CABLESINDIA PRIVATEIン IMITED
Mccting No.9/81 Irilc No:01/81/050/00215/AM16/DES.H/
I)atcd:_25.072017 ItIノヽlrilc lNOi o8/24/040/00095/AM16/

Ratification ol norms in respect of advance ,ffi
(latcd 03.07.2015.

Decision: NC observed tlrat DIpp @
intb.nation. NC deiced to send a renrincler and defer the case.

fir on 07.07.2017 seeking certain

The case stand,dcferred tO o5.09.2017

Casc No.AR-156 M/S.JAINSON CABLESINDIA PRIVATElン IMITED
]1lf」墜墜≧_Ql∠理イ050/00481'AM16/DES.l1/

I)atcd:_25.07.2017
!ゝr▲Jllむ型q:pβ2ダ040/000σ 2/AM16/

臓 :∫樹 需 .∬ぽ

rmS h resp“ t Of Advancc AuthOrレ 江iOn No.0810135611

D∝雨 0肛 NC obs∝ved tt D

l二聾11lI111

SITJGH
€rqr<

丁 Fふreign Trade

SLlliCCt:―



⌒

infbrruation. NC deiced to send a retnincler and det-er the casc.

"fhe case stands deferred to 05.09.2017.

M/S.NATIONAL STEEL AND AGRO INDUSTRIESlッIMITED

HQ File No:01/81/050/00251/AM171

itLA Filc No:56/24/040/00027/AM17/

Subjcct: Ratification of nortns in respect of advance authorization no.

datcd 08.08.2016.

Deciiion-: NC a..iAea to ratify the norms for the abovc AA as pcr MOS

datcd 05.07.2017 (copy encloscd).

RA take suitable ntial action accordi

182

183

「

ヨ

5610004971

UO No.2(10)/2016-′ I｀D

thorizalion No.

一　

一

1

180

Casc No.AR-161 M/S.ZENITH PRECISION PRIVATE LIN/11TED
Mccting No 9/81 HO Filc No:01/81/050/00296/AM15/

Datcd:-25.07.2017 RLA Filc No:07/24/040/00082/AN415/

Subjcct: Itatittcation of norms in respcct of advancc authorizatioll no 0710105419

dated 26.06.2014

Decision: NC observed that application for thc abovc AA was rcl'crrcd to I)IPP lor comrrcnts.

DIPP has informed that application not reccivcd by thcm. NC dccidcd to lorward a copy ol'thc

application to DIPP and defcr thc casc.

'fhc case stands deferred to 05.09.2017.

Casc No.AR- 164

I)atcdi… 2507.2017

Casc No.AR-170 M/S TRANSlン lンOY INDIA PRIVATI〕 Iン IMH｀ 1]D

Mceting No 9/81 HQ Filc_N主■二81/050/00363/AMIpF______
RLA Filc No:03/95/040/00402/AM10/Datcdi-25.07.2017

Subject: Itatification of Norlns of Advancc ノ`uthOrizatlon N

25.09.2009

Decision: NC considered the agenda alongwith relevant documcnts and taKr

1627, Committee decided to ratify the norms for the abovc AA as undcr :

1. Quantity of import item at Sl. No.1&2 may be allowed as 1.06 Kgs./k1

item.

I{A may take suitablc con ial action accordingl

Casc No.AR-235 M/S.PHOENIX「 OILS PRIVATE I」 IMITED
HQ Filc No:01/11/050/00304/AM17/McetinA No.9/81

Datcd:-2507.2017 RLA Filc No:03/95/040/00739/AM16/

Modiflcation of ratiflcd norrns in respcct of Advancc Au

0310802445 datcd 10.02.2016.
Subject:

Dccision: NC decidcd tO modify thc norms forthc aboVC AA 4§ pcr M∪ IUyJNO・ Z

54
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datcd 08.05.2017 (copy cncloscd).

ItA takc suitablc

1)atc:04.082017

Placci Ncw Dclhi

tial action

I)cputy Dircctor(lcnΥ」]∬Z欄』静d
蘇 二瑠卜覇編 r翼予壁:覆

鮒l:ii::::i::]:ξ ]lilil.

\,f4,-.
'-/

(Vinod Kumar KashYaP )
Foreign Trade DeveloPment Officer

fu+q gi{rr E Yttq
VINOO XUIVI!H K4.SHYAP

Fl.ier izlrtirl 1,11.7i -qls)1,a{l
Fo, ,'J^ Tr.rc Dcv.'loo^rcrrl Orlrsaa

' .-l { trf,rtrr r .tr:tt:).: 
"iliirtlor?- :,)ritc G.-'r\,'r.t o' i(,rcr.rt fl.d.
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r ytl ,r rr. ,. {rtl f.: -*'li

t dyoo Btrnwon. Now l.'ulh.
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Casc No.AR-236 M/S WORTHYI〕 NGINI〕 ERING
ⅣIccting No.9/81 HO「 ilc No:O1/81/050/00468/AM15/
I)atcd:-25.07.2017 ItlノヽIrilc lヽ o:07/24/040/00235//ヽ M15/
Subject: Modiflcation of ratincd norins in respcct of Advance Authorization No.

0710106811 datcd 10.10.2014.

I)ccisioni N(〕 obscrvcd that application ibr thc abovc AA was rcfcrrcd to DIPP for conllllcnts.E)IPP

has informcd that application not rcccivcd by thcm.卜 《C dccidcd to for、 vard a copy ofthc application

to I)II)1)and dcfcr thc casc.

′
l｀hc casc stands dcfcrrcd to 05.09.2017
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Departrnent Of Heavy lndustry

丁SW(B)SectiOn
*****

DGFT Ref:(i)01/81/50/313/AM-13/DES.‖
dated 31.lo.2012

AA No: o310709777′  dated 20.09.2012 CromptOn Greaves

The infOrmatiOn required vide this Office u.o Of even number

3(351/2012/TSW(B)dated 01.o7.2013′ 10.12.2014 and 16.09.2015 L sIII
awalted. We are unable t0 0ffer cOrnrnents in the absence of calculatlons Of

COre/co‖ dimension‖ nked wtth ratlng of E.P.′ weight balancing etc.DES― ‖
may dispose offthe case as per pOlicy.

lndustrial Advisor

Dv.DGF丁 ,DES.‖

TSW(B):3(35)/2012 dated 19-η ―レ 11

ニ

´gι´
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Government oflndia

Department of Heavy lndustry

丁SVV(B)SectiOn
*****

Ref: (i)AA No:710109092 TttP ttechnologies

iD No.01/81/50/323/AM-17/DES.‖

(li)AA No.710109437 TTP Technologies
lD No.01/81/50/324/ANl-17/DES.‖

As requested by the applicant, request

C-274, C-1647 and packing policy.
may be considered under

lndustrial Advisor

Dv.DGF丁 ′DES.‖

F.No.3/69/2017-TSW(B) zsltlw*

′57″

一
(K.K.Tiwa百 )
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Norms committee maY take a view

Ts、vノ44 dated 25/07/2017

´58″

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 25t01t2017- case No' 4413/81 (M/s veer - o- Metals Pvt' Limited)

(Advance Author-#tio" No' 0710109622 dated 04'04'2016)

Firm may be asked to submit the following information:

l.SpecificlistofsheetmetalcomponentswiththeirquantitiesinNos.and

z. il[Hfffitf"'"'lr*t or Sl' No' 3' 4' 5' 11 & 11A or standard

Deficiency Format-component wise'

3.Totalrequir.r*ntofeachirnport-it"rn,exportproductwise'inatabular
form

/多″ 菅 7′ 2●′2
(s.Ko Jain)

Development OfflCer

n\
YA-'

Fr.r"4o ,r"nq
V|NOrl(lr:l H^a;;H/AP

!_' ..,' i)rr.rrr Ll.:.trt JniEi.lri
F., ': 1" ir r-,rirccr

I Yl irr.'rr? r1r'\i-1': 'irr,'l
O, ..r,r.,1r,,. .: ar'r'!.,. r'r'r !_rldc

..rJ{r,r ,, ,;'l l:1...-1t
tr*V 4t) t+r,.. --..t r.. tYn W'rti tl'r,
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Departlllent of lndustrial Policy`&PromOtiOn

(TSW)

NC R4eeting dated 25/07ノ 2017‐ Case No.40/14/81(Ⅳ
1/S

Pvto Ltd。 )(Advance Authorization No.1710006354 dated

Advance Authorisation inay be ratifled as under:

う2
Z雇≡二γ劇ワ

Kineco Kaman Composites lndia
o9.06.2016)

1.Quantitics ofimportitems may bc restriCted aS under:

QuantitY ・　

０

Ｓ‐

Ｎ

Quantity Sl.

No.
QuantitY

Sl.

No.
QuantitY SI.

No.
Quantity ・　

０

Ｓ‐

Ｎ
141 392 Nos.

36 1
l 44 Nos. 106 550 NOS・

120.りO Y arclS
72 1008 Nos. 107 672 Nos.

142 l 2 Nos.
つ
４ 2459.14 Yards 37 143 4 36 NoS.

●
′ 672 Nos. 108 37_52 Nos

3 1714.9 1bS
３８

一
３９

1344 NOS.
l12 Nos 144 5.21 NOS.

336 Nos. 74 448 Nos. 109
4 145 16.8 Nos.

40 つ∩N ワ
′ 896 NoS 0 112 NOS.

く
υ 15121t.

112 NoS. 76 112 NoS. 224 Nos. 6 140 Kgs.

6 4 68 Nos. 4
448 NOS. 112 112 NoS.

7 11.2 Kgs

7 8.96 Nos. 42
０
， 6 Nos ，

′
句
′

148 0.56 Nos
56 Nos. 78 224 Nos.

０
， 672 NOS.

０
０ 2.57 Nos. 43・ 149 1.68 NoS.

79 224 NoS. 114
9 67.2 Sq.亀 44 1008 Nos. 150 56 Nos

80 336 Nos.
lo 1 280N咀 45 12 Nos.

81 112 Nos. l16 2128 NOS.
112 NoS. 46・ 112 NoS. つ

４ 12 Nos
82 280 1nch 117

つ
４ 56 NoS. 47 224 Nos. 12 Nos.

０
０ 123.2■ . 118

り
， 7.84 Nos. 48 154 43.5Yards

84 123.2 ft. 119
14 112NoS. 49 25.2 NOS.

０
０ 2016 Nos. 1,0 784Nos.

５

一
６

l12 NoS. 50 l 12 NOS.
つ
４

ヽ I ‐５６

一
‐５７

7 37 Nos

4.44 Nos.
,24 Nos. 36 60 82 Nos.

15.84 NoS.
87 面 Nos,上 122

17 つつつ N∩ミ
つ
４ 112 NOS.

672 Nos. 158 76.84 NOS
53

、ヽI 88 1 2 1itre 123
2.22 NoS.

89 1.1 2 1itre 124 784 NoS
59 84 ЬOXCS.

19 輌 ゝ  154 160 336 NOS.
90 84 NoS.

う
ん 672 NOS.

20 R z10 N liZ NOS・
672 NoS.

11,Nos.  156 224 NoS. 91 14 Nos lZ0
つ
ん 127 672 NoS.

57 1008 NoS.
う
４
０
ソ 14.12NOS.

つ
ん
つ
４ 12.32Nos. 128 1 672 Nos.

58 1008 NoS.
l12 NOS.

つ
ん 56 NOS. 560 Nos.

‐２９

一
‐３０

N il

24

25

6.16 NoS. 59 560 NOS. ソ4
840 Nos.

56 Nos. 60 珈 Os. 195 168 NOS.

96 2128 Nos.
26 56 NoS 6 1288 NOS

112 Nos.
62 728 Nos. 9727 1 12 Nos.

112 Nos.
り
， 448 Nos.

０
０
う
４ 56 NoS. 63 4480 NOS.

０
０
（
ソ

112 Nos. 134 56 NoS.
64 672 Nos. 9929 168 Nos.

100 2.15 NoS.
０
， 6ヽ Nos

30 l12 Nos
“

一６６

2.8 Nos
‐０１

一
‐０２

一
‐０３

1344 Nos. 136 14 NOS.
56 Nos. D'01｀ υO・

1120 Nos 672 NOS. 137 56 NoS.
つ
ん 56 NoS 67

672 NOS.
０
０ 56 NoS

り
，
り
， 56 NoS.

６８

一
６９

一
７０

784 NoS.

784 NoS. 104 672 NOS.
139 112 NOS.

34 448 NOS. 56 Nos.
2352 NoS.

Ａ
υ 224Nos. 14

35 1120 NOS.

め
qa-fra RiE /BALJI-r slrJGH

sq q€rFrtqr.E frqr qrqr<
Deputy Dlr6ctol Gensral ot FoFlgn TEdQ

frvr rgrcrrq q-e;lFr+slrfi:x
Dlrectorato GsnoGl of Forelgn Trad€

qrFrq q.I SEITTI qEffcfq
Mlnlstry of commerce & lndustry

wlq qcq qf ffi-11oo11
Uoyoi Ehovzdn, tlew Oelhl-11OOI1
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2. Quantities of import item at Sl. No. 1,2, 5,82, 83, 84 may be allowed inclusive of 2 oh

wastage
3. Quantities of import item at SI. No. 3,4 & 9, may be allowed inclusive of 3 oh wastage

4. Import items at Sl. No. 87 to 89, 144, 146, l4i &.154 to 160 put together may be

allowed upto 2o/o of FOB value of exports"

5.ImportitematSl.No.l2gmaybedeletedaSnotrequiredbythefirm.
6. Resi of the import items may be allowed on net to net basis'

Norms committee maY take a view

― L・  ・

―  ■ F_か , L― ′2
(S.K.Jain)

Development Officer

:I:ilRI計ギデたテ:;::::「 sw/52 datcd 25/07/2017
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61ffin
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2510712017 - case No.4/23181 (M/s Neccon Power & Infra Limited )

ia.Orun.. A"uthorization No' 1410000581 dated 19'10'2016)

Advance Authorisation may be ratified as under:

I . Net weight of export items may be specified as under:

DescriPtion Quantiけ
Net Weight

460.546 MT
AAA COnductor WOLF
Size 19/3.40MM

987.615 KIns

171 286 MT
AAA Conductor RECCON
size 7/3.81MM_______一 一一

793.995 Kins.

2. Quantity of import items at Sl' No' 1

u. 1.02 Kgs./Kg' content in exPort

Engineering Products

Norms committee maY take a view

:讐常IIミIキ号号ラ:;力晏i∴lTsw/69 dat9d 25/07ノ 2017

陥五∫1::itЪ織薔憮l.Tl喘l¶

一 =‐ 5'メ■ 2,及
(S.K'Jain)

DeveloPment Officer

κ ′́
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25。平
。20ノフ

Departlllent of lndustrial PoliCy“ 覧
PromOtiOn

(TSW)

NC Ⅳleeting dated 25/07/2017-Case No.3/20/81(Ⅳ
1/S Kalpataru

Limited)(Advance Authorization No.0810138994 dated 28.10.2016)

Advance Authorisation may be ratified as under:

1. "IJOM" of export item may be conected as "MT"'

;. fuf.ing clue from SION C-z?O' quantity of import

1.02 (gs'/Kg. content in export item

Norms committee maY take a view

_TsW/72 dated 25/07/2017

Power Transmission

item maY be allowed as

/多
ノ ■新し:リェ

(S.K.Jain)
Development OfflCer

l. : .r izr,'.rs f: r...t -ylr'l-'Til{l
rr3... ,r, \. r"- ,'cit c)lflcaT

'li ,/'t lt J "''Ii_!.i'.'r'<n'l

.rtl i', ':, ' r,,.(',r r,t c,,l.,rc,co
. '.J l::-Jl

Xlow Oelhr
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_30

2頭_2oノ 7
Departllllent of lndustrial Policy“ &PromotiOn

(TSW)

螢ユlli星::島」
l賞

:10jfI::1:[『11[:1;」 ちヽij1181(Ⅳ
1/S irhermO cables Lilnited)(Advance

Advancc Authorisation lnay be ratiflcd as undCr:

l. Net wei be specified as under:ts may be sPecttted as

Ｓ‐
．
Ｎ。

Net Export

Wcight

(Kgs./Km)

・　

０

Ｓ‐

Ｎ

Net Expott
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs/Km.)

Sl.

No.

Nct Expolt

Weight

(Kgs/Km.)

l 74 4 183 7 355 10 1680

つ
４ 180

つ
４ 8 363 11 2393

3 150 6 225 9
（
υ
∠
υ

つ
ん 4460

2.Wordsりた面話港毒覇面面t瓶面F高丁扇面agc rating 300 V"may be sufflXed With the

dcscription of CXport product at Sl.No. 1.

3. WOrds`・ COpper Conductor, voltage rating 300 V''may bc sufixcd With the desCription

of export products at Sl.No. 2 to 5,7,9`%11.

4. Words``Copper Conductor, voltagc rating 600 V''may be sufflxed、
vith the description

」∝

"■

y嗣 画 訛 NQ tfポ
iふ Q鯰メ Q ttQ"“ λ ηρ O&Ю 6屹

'8Ⅷn∫w説:∬
壼這柵 静鸞 二1野『1糧」0.25°/o wastage aS Clairned by

6.Quantities of import itcms(SI

as claillned by the flrm.  Accordingly quantity of import itCm at Sl. No. 2,  may be

restricted to 107.5 Kgs.

7.Quantities of import items(POlystcr Tape)may be a110Wed inclusiVe of O.1%wastage as

clairned by the flrm.

&駆
舞 政」鳳 J稚鷺

u血dum M山 駒 Omり 晩州OW“ hd“市CJ側 %
n.

%:】
囃鳳鳴翼篇1群∫        “

°f Ql%Wぶ age郎
No. 102 ∂ι l15 may be

rcstriCtCd aS 2 137.2 Kgs.&S

10.Quantities of import items(F              ttusive of O.1%Wastage
as claimcd by the irm.

・:駆:誂1鮮肌踊彎1議響辮iFli欝」
56328 Kgゝ &485&6 Kgゝ

溜 零 lSLttbcdbwedhduJvcofQ3%WttagCお12.Quantities of import items

clairlled by the flm.

8靭
鎌11譜為棚rf°麗慧ポ乱淵∬4脚」T駄0蹴 L難

Norms committee may take a ViCW                    
ノ/多

″́ Lず
'ν
とぅニ

S.K.Jain)

Development OfflCer

:指:岸キミ[キ対場
;7をi::;iTSW/80 dated 25/07/2017

"ra-(d'rer R{E /BALJr-r srrJGH
r::e rrelft*vr+' Rtr arrq<

Dgput/ Dir6ctor Gon€ral gf Forelgn Tmdo
Rvr anq-<q11f-1fr6sq

Olroctorate General of Fo.olgn TEdo
qrprq C?i g:Eif.r EizIFr.I

Mlnlatry of Commorce & lnduatry
sdFr q{r. {g Rid-11oo11

Udyog Bhawein, Now Delhi-11OO11

6́5´
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iE+za+
Government of India

Ministry of Electronics and Information Technology
Electronics Niketan, 6, CGO ComPlex

New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance

Authorization No. 0310809585 dated 5.12.2016 issued in favour of M/s. UM Cables Ltd.

Mumbai

Reference DGFT U.O. No 0ygll5ot632tAMt7IDES-I1/33 dated 3.02.2017 vide which

comments of this Department have been sought on the above mentioned application of M/s. UM

Cables Ltd. Mumbai for export of "Optical Fibre Cable"'

2. The FOB value of export is Rs.245,388,000.00 (us$ 3,718,000.00) and clF value of

Import is Rs 208,1 99,952.00 (US$ 3,061 ,764'00)'

3. The application has been examined in the Department of Information Technology from

technical angle. The items proposed for import are essential to manufacture the export product'

This Department recomrn.ni, ratification of norms of advance authorization as follows:-

UOM Wastage allowed o% Quantity
Recommended

S.No. Description

1 Single Mode Optical

Fiber

KM 4.00 167890.9

2. Polybutylellc
TOrnth,1,terpRTヽ

KG 2.00 123424

KG 1.50 68558.8
つ
， Cable filline ComPound

4. EOPE, Black Compound(80%) KG 2.00 866300.7

LLDPE ComPound @ KG 2.00 216559,1

1.00 198.2
6. Colouring Ink KG

MeitY UoO.No.

q-srf,rcr *=m rNGHgq qarffi;o, Rqr qrqrs
Oeputy Dlrector coneral of Forelgn TEde

i-q-q-qr qi-qR qgrr+<qrrsq
Olrectoratg Gen€El of FoFlgn TEdeqrpfq \rq \raTrl rI51TerzI
Mlnlstry of Commerce & lndustry

_ - satq rrqt, q:i ftd-rroorrLrdyoo Bhawan, New Delhl-11OO11

Director

17(16)/2017‐ IPHW 15.05.2017

―
`4ご
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Departllllent of lndustrial Policy“ &PromOtiOn

(TSW)

NC htteeting dated 25/07/2017-Case No.27/3/81(M/S POlyCab WireS PVto Limited)

(Advance Authorization No.0310810937 dated 03.02.2017)

Advancc Authorisation rnay be ratifled as under:

1.Description,sizcs,quantities and net weight of CXportitems at Sl.No.l t0 21 underthe

2等
種 鷲 職 《

∬ Ⅷ FiTp盤 ¶ ″ Ⅷ

C my晩
山
“
凸 s

・ 1潔ya」 .譜曝思∬
意1°(Fサ
Sば
tざ:」 &樵織磋おsttnbЫ。岬晩

生

悧 I品 器 11撫 罵 普 器 lli::争
乳 まど ‰ K山
21.

5.Quantity Ofimport item at Sl.No.4i.c.PVC Plasticizer may be a110Wed aS l・

05 Kgs./Kg.

content in the expOrt itcms                               '・ Wire may bC a110Wed as
&21.
ァbe a110Wed aS l.05 kgs/kg

at sl.No.1,122%18.

&Ⅷ
If問 輩 1∬ 尉

Wに DE QmpOund mybealb“ ぷ 申 蛇

■sl.No.8.

% Qua騰、f積蝋 1:E瀧
¬                   be a11。 wed as■ 02 Kgs./Kg.

Ю・
:ll唱よ腱l器よttt        ngttS may be dbWedお)Inpound may bC a110Wed aS

・ :路尾1脚器 捕 lclばし淋』路ar mybealbd t t u町
12.Quantity Of import it,m」

contcntin thc CXpOrtitem at Sl.No.20.

Norms committee maY take a view
冨 夕

'2‐ ′た/多
″

(so Ko Jain)

Development OfflCer

TsW/89 dated 25/07/2017

_畠許

s<;r-fl-< frE /BAr JIT slliGH
w qErRqr6 ff{YI qrqr<

o""-"r, olL'it6t 
-oon€El 

ot Forelgn TEde- '€aY arqrq qErii{-{fi"'arq
ortL?iiite GLiie-cl'of Forelsn TEde

zrrtu'.€ ci gdr-r q--Tfr.r
rtariiitrv or dommerce & lnduotry

,offiBnT*"5ffii41-9961"
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EXPORTITEM LIST(ADVANCE A∪ THORISAT10N N0 0310810937 DT.03.022017)

Size & Type Of Cables Qty

(MTRS)

Total

Cable wt

{MTS)

ｒ
．

ｏ

Ｓ

Ｎ

1 cOpper Cond.ZHFR lnsulated Unarmoured Cables Below 100U V.

l Core X l.5 Sq.MM

l core X 6 Sq.ⅣIM     ______一

l cOre X 25 Sq.MM

:rorl Cnhioミ Rolow 1000 V

6000 0122
1.01

5500 0.176
102

（
υ
（
υ

０
０
０
υ
（
υ
ハ
Ｖ

ハ
υ

（
）
（
υ
貫
υ
う
乙

Ｏ
Ｏ
つ
０
公
υ
ハ
υ

1.04

2 :lrl.|   :kに |  ― .・ ・` ―・

lcα eXI.5 Sq.MM

l cOre X 4 Sq.MM

（
υ
ハ
υ
員
υ
公
υ
う
∠ 0.583

2.01

202
8000 0248

45000 2880
ｎ
υ
う
∠ l co!e X65q.!v‖vi   _____一 一 一 一

l Core X 16 Sq.MM

l cOre X 4 Sq.MM          _____一 一 一

~~一
一 一 一 一

2000 0.330

204
14500 0.667

一ｂ（
υ
う
乙

5400 員
υ
う
０
ハ
υ

206 l cOre X 6 Sq MM        ______一 一 一

~~一
一 一

~~一
―

l Core X 10 Sq.MM

l CoЮ Xl.5 Sq.MM          ―

l cOre X 2.5 Sq.MM       _____一 一 一
~~一

一
~~~一

一

~

5000 （
υ
員
υ

（
υ

207

208
64260 1    1 285

103680 3318
209

230000 5060
2.10

150000
（
υ
（
υ

2.11 10000
（
υ
ハ
υ
７
′
う
乙

212 8640 0441
213 10000

（
υ
０
０
０
０

2.14 4000 0.612

215 166200 2.825

216 l C Xl SQIMM

)Q MM
94700 2083

217 l c Xl.5 37600 1.203

218 lcX2.5 SQ哩 ハ
υ
（
υ
ｎ
υ
公
υ 0317

2.19 lcX4SQMM
lC X6SQ MM

l C X10SQ MM

l c X16SQ MⅣ

6200 1    0403
ハ
υ
う
∠
う
乙

Cnhles Below 1000 V

5000 0550

221 2000 0.330

222

つ
０

l Cott X 150 Sq MM

l core X

ｎ
ｖ
（
υ
（
υ

ハ
υ
員
υ
α
υ
７
′

（
）
つ
０ 1500

員
υ
Ａ
υ
ｎ
υ

ｎ
４
ｎ
υ
り
０ 500 0370
り
０
ｎ
υ
つ
０
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lrハ ro Y 16 sn MM
（
υ
（
υ
う
∠ 0042

3.04

5 Core X 1 5 Sq MM

ｎ
ｖ
（
υ
公
υ
う
乙 0.663305

3.06 4 Core X 2 5 Sq.MM
11000 2970

７
′
ｎ
υ
う
０ 9 Core X l.5 Sq,MM

3000 1200

０
０
ハ
υ
０
０ 19 Core X l.5 Sq.MM

17500 11.725

Ｏ
υ
ｎ
υ
り
０ 4 Core X 4 Sq MM

23500 8813

3.10 lρ X4Sa MM
ｎ
υ
（
υ
員
υ 23.050

2 Core X 6 Sq MM

ハ
υ
（
υ
員
υ
う
４

（
υ
（
υ
ハ
υり

０

4
aЫes BdoW m00

ノヽ

Rρ
^ro Y 10 Snヽ

Лヽ1
1800 0.828

401

5 Core X 6 Sq M姓

（
υ
（
υ
員
υ 0,735つ

４
ｎ
ｖ
И
■

り
０
（
υ
´
十 3 Core X 4 Sq.MM

3600 0918

404 3 Core X 50 Sq.MM
5400 9072

2700 2673ｎ
υ
И
■ 氏rハro Y l^qo MM

ρArO Y l氏 ∩qa卜 J、 1
（
υ
員
υ
う
ι 1918公

υ
ｎ
υ
ス
臀

3 Core X 6 Sq.MM
2500 0.813フ

′
ｎ
υ
”
，

０
０
（
υ
И
” 4 Core X 16 Sq.MM

500 450000

5001 1165
Ｏ
υ
ハ
υ
ス
針 l core X 240 Sq MM

500 0.325
4.10 ′ ρ Y10qo MM

4 Core X 25 Sq.MM

（
）
（
υ
■
υ 0.590

4.11

412 民nQ
（
υ
（
υ
員
υ 1030

500 1440
413 V7∩ qハ 、1ヽ 1

4 Core X 95 Sq.MM        _
氏ρハra Yつ 民qn 1ヽ、Л

（
υ
（
υ
員
υ 1940

414
500 0140

4.15

cOpper Cond Covered with Glass Mica Tape XLPE lnsulated lndiVldualy&
⌒、.^■^!10h:ハ |パ△rt Dヽノr qh。ぅthorl Armn‖ red Cables below 1000 V

員
υ

3983 14140
501 201 X I.5Sq MM       _
10 PairX 0 5 Sq MM

101 X I.5 Sq.MM

員Dら ir V A tt Q●  1111

7916 9420
502

12865 25859
503

21972 14062
504

45000 53550員
υ
ハ
υ
Ｅ
υ

後

qa-fr<r Rig ueau.rtr slliGH
rsq qErFr+sr6 frtvr qrqr<

oeruv Otrector CenoEl ol Ferelgn TEde
ffi ffi q=rilE<=i]cri

orre&irrirta cenerat ot For€lgn TEde
qrFrw q=t sd|n- qErfi-q

rvttriiitrv of C'omrnerce & lndustry
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btt shdded Gbss Mta
T^^^Dヽ′ρ Ch△●lhハバlinぅ rmハ‖roパ Thormooo‖ ole Cables below 1000V6
ldPU: υし OHCau:Ou v::u‖ itvヽ

121X16AwG

241X16熱 JG

:1駆蜃i鷺:胤旱[艦掘::駆!記脚1lRTMCaTapePVC
l P X16AWG

d Owtt Shetted

CabЮs bebw 1000 Ⅵ

l P X18AWG

copper cond. PVC lnsulated Glass Mica Tape lndividual and overall shielded

pVc Sneathed Unarmoured lnstrumentation cables below 1000 V.

4000 4320
（
υ
α
υ

1500 3090
602

7

ハ
）
（
υ
（
υ
員
υ 3760

701

Ｏ
Ｏ

500 0300
801

ｎ
υ

7000 1.400
901 d‖ （

υ
（
）
（
υ
う
∠ 0660

9.02 T X16AWG
1500 0675

ハ
υ
Ｏ
υ

121訥 X16 AvJG

m胤靡 焉 鰊 焉
rall Shielded PVC Sm

2000 1620
904

10

14000 1.358
1001 l Palr入 10 AVVυ

′ρ QhO●lh●rl lln lrod Cables below 1000 V

IC)〔 10 AVN G

IC)(|`劇 J3

1C)(6J劇 !G

IC)(10 AVV G

こ::;:「 こ:「::又[F[lnsulated ZHFR Sheathed Armoured Cables Be10W 1000 V.

ldual and Overa‖ Shlelded Glass MICa

es be10W 1000 V.

34000 2.176

1101
2000 0475

1102
8000 1206

1103
21000 1.344

11.04

つ
４

20000 7500
1201

つ
０

11000 2200
1301

15000 4.950
1302

27500 12375
13.03 6 P X lb AVVし

Ⅵ識t驚善才
:t,,-:1,, t t J .i..1i .r.. 1?r|1.rrr

■,1

.   : ‐
)

´

`9″
ι′●V■′Ⅲ …  ヽ 、′:li、しこ■l.`,h=

qqr*<r fiH-g lgaultr sttJGH
sq q6rftyr€6 frvl zgrcrrr

Deputy Dlrector Genoral of Forelgn Tcd€
frrter qrqrs rEf,Rgrrtrq

Olr€ctarate GenoBl of Forelgn TEdo
qrFrq q-<i sdm Eiard-q

Mlnletry of Commerce & lndustry
seh.i lrzrq. q$ Gd-rroorr

uov-od' gniriviin, New Delhl-1 1 oo1 1



T X16AWG

2P X16 AWG

2T X16 AWG

IP X16AWG

4T X16 AWG

10000 5700
1304 ６

一
π

一
１１

一
，

一
２‘

28000 22.680
13.05

3500

11500

3.710

13.110
13.06

13.07
2000 4000

1308

CopperConductorPVClnsulatedoverallshieldedGlassMicaTapePVC
Sheathed Unarmoured lnstrumentation Cables below 1000 V'14

2P X16AWG
11000 1815

1401
35500 12425

1402 Or八
30000 18600

14.03 1∠ ド入 10ハVVυ

24 P X16 AWG

（
υ
∩
υ
（
υ
ｎ
υ
う
乙 22800

14.05
83000 8051

14.06

員
υ

cOpper ConduCtOr XLPE lnsulated Glass Mlca lape rvし
bnealilじ uu:

Cables Below 1000 V
20000 1    7400

1501 3 Core X 10 AWG

3 Core X 12 AWG

2 Core X 14 AWG

5 Core X 10 AWG

5 Core X 14 AWG

420001 12180
1502

14000 | 3.360
1503

500 I 0 265
1504

1700 0553
1505

（
υ
（
υ
（
υ
０
０ 4320

1506 1/し 0「e入 lU
31000 24.180

1507 /じore入 14ハ vVU
1800 4266

15.06

31 CQe)〔 ||′ 劇JG
12000 15.000

1507

16

13701 11235
1601 lo Pa‖ ,tu.b bq.:v‖ vl

12000 16800
1602 20 Pair X 0.5 Sq. MM

CopperCond,CoveredwithGlassMicaTapeXLPElnsulatedPVCSheathed
Armoured Cables below 1000 V

24 Core X 2.5 Sq. MM

24 Core X 2.5 Sq.

I
I

I : : =::== :; ;i -r  r l^r:-^ A.-^',rarl /-ahloc

７
′

7821 15251
1701

（
υ
（
υ
（
υ
（
υ
′
弩

（
υ
（
υ
ハ
υ
Ｏ
Ｏ
７
′

1702

０
０

copper Conductor XLPE lnsulated∠ H卜
K bnealneo AL.

Below 1000 V
1000 8.700

1801 1じ ore入 ouu bq.Ⅳ !里

E.jre ir
Vllfir; *.i;i
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i■
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.1111.1lI

υ‐′
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19
Copper Conductor XLPE lnsulated PVC Sheathed AL.Wlre Armoured Cables

Below 1000 V

19.01 l Core X 400 Sq MM
12780

1902 l Core X 400 Sq.MM 3000 12,780

（
υ
（
υ
（
υ
つ
０

ハ
）
う
４

c.pp.r c.rdJr""d with semi. cond. compound XLPE lnsulated cu. Tape

ZHFR Sheathed AL. Wire Armoured Cables 11 KV.

2001 l Core X 400 Sq MM
19000

4000

う
乙

Copper Conductor XLPE lnsulated PVC Sheathed Armoured Cables Below 1000

V.

2101 2 Core X 25 Sq MM
23520

2102 3 Core X 25 Sq MM 24000 48.600

2103 3 Core X 35 Sq MM 36000 20280

F゛ Fl,ア ギ■1lFち !ilI1ll.、 二言ぢ魂 cr
'at ?ttt rr; :, t t: "'<.'tt'

O t :'!.' " ' "" "-' ^ ir idc-
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Departlllllent Of lndustrial Policy“ &Promotion

(TSW)

温器 lit認銚df岬毬:L』;澁漱el精徹2脚;P°
ttCab w静“P宙.Hmiteの

Advance Authorisation may bc ratifled as undcr:

L  i[RLl::比
iIIT,』‖illl'i:きtlII」[ilttI°

f expOrtitems at Sl.N(ゝ l to 16 underthe

)cr cncloSCd Anncxure.

Copper Wire Rod  may be a1lowed as
l.No.l t0 10& 12 to 16.
I. Aluminium lngotS  may be a1loWed as

Lノ沸」と話∴鰍i crotthkaЫO may be
itc口ns at Sl.No. lto 4, 6 to 12, 158ι  16.

3 Resin may bc anoWed as  l.05 Kgs./Kg。
1011& 13 to 15。

PlasticiZer may be a1lo、vcd as  l.05 Kgs./Kg。

112財  13 to 15.

li Conducting Compound may be a1loヽ ved as

圏 tilttζ 色 1鶴 廿emり be ttOW調 器

鮭櫨∫'絡鷺考1鳥ed“ Lm KぃノK3
2&16.
R Compound may be a1lowed as l.05 kgs/kg

16.

e. HDPE Compound  may be anowed as

iV・

`i魚

9監
ill・ Tapc may bc dЮ WCd as

Sl.No.7,8&9.

Norms committee maY take a view
ノ竃
='力
Lo L/

(S.K.Jain)
Development OfflCer
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E) D∩ |

pTITFM ilRT r ADVANCE AUTHORISAT10N NO.0310810941 DT.03.02.2017

Size & Type Of Cables Qty

(MTRS)

Total Cable

Wt(MTS)
ｒ
．　
ｏ

Ｓ

Ｎ

@i.cond.comPound
Sheathed Armoured Cables 11 KV.

Tape PVC

1

25460
3 CoЮ X 240 Sq MM

3 Coe X95 Sq MM

copper Cond XLPE lnsulated ZHFR Sheathed Armoured Cables BeloW 1000

3 Cα e X25 SqMИ

4 Cole X 25 Sq剛 ゛

3 Coe X 25 Sq.剛 輌

4 CoЮ X25Sq MM      _

heathed Armoured Cables Below 1000

∠Uυυ

ｎ
ｖ 12760

4000

30000 46500

30000 56100

30000 46500
203 ４

， 74800
ｎ
υ

130000 223.900

995
Ｏ
υ

1730

3245
じ.E13′ 、:3こ lJЛM

5 Cα e X25 Sq MM

らCnre X 35 Sc MM             ______

4690 10365

1490 4127

6690 23281
45 Co!e X bO Sq lvilvl       _____―一一~~一一
4.5Cα e X'O Sq.MM

2 Cα e X 35Sq MM

2 Cα e X 50 Sq.MM

3 Cole X 25 Sq剛 ゛

3CoЮ X35Sq MM

35 CQe X 120 Sq,MM

35 Cα e X 150 Sq MM

35 CoЮ X185 Sq MM

5725 26221

0850
И
，

309 4720 6844
310 2350
311 310 1500

20295
314 2781
3.5 Ctte,tZIU bqJ州 』

4 Cα e X 35 Sq剛 ゛

35Coe X'O Sq.MM

3 5 Cott X 150 Sq MM

2640 5914

0999

3220 19706

1775 13117
3 5 Cα e X 18b SqJⅥM

3 5 COre X 240 Sq MM
24475 226883

700 0518
2 Cα e X 10 Sq MM

3 COЮ X10 Sq.MM

3 Cole X 4 Sq剛゛

lo cα e X25 Sq MM

12 Cα e X 2.5 Sq剛゛

2780

9776
323 37150 31206

2285
ｎ
υ

325 18735 7307
326 2219
327 10410 4632
328 2695 2075
329 3452

17055 8101
5 Core X 2.5諷

R薇
V,ドoo●

″72-



332 5 Core X4 Sq MM
2740 1891

333 5 Core X 6 Sq MM
0588

334 3 Core X 35 Sq MM
10000 19000

27 Co「 e X 25 Sq.MM
10020

336 37 Core X 2 5 Sq MM
12240

337 4 G X35Sq MM
1820 4077

212290 497.639

@wire screened with cu. TaPe PVC

Sheathed Armoured Cables Below 1000 V

401 35 Core X 95 Sq MM
15035

Copper ConOuctor PVC I nsu lated U narmou red Cg!199!919y-pqq V'

l Core X 150 Sq MM
0704

0130
l COre X 25 Sq MM

l Core X 50 Sq MM
3415 1615

504 l Core X 70 Sq MM
1945 1292

505 l Core X 95 Sq MM
0878

506 l Core X 120 Sq MM
6745 7694

14065 12.313

@Pr, Pvc Sheathed Armoured

lnstrumentation Cables Below 1000 V. 

-

1580
つDoir Y l R qn AЛ M

5ParX15 Sq MM

10 Pair X 1 5 Sq MM

20 Pair X 1 5 Sq.MM

4n^:´ v n o CARAM

1500 1845
602

1000 1790
603

1000 2870
604

（
υ
Ａ
υ 0530

605
氏q● 1ヽヽ 1

1000 3680
606

7500 12.295

vera‖ Shielded HDPE,

7

CopperCond.CoveredWithGlassMicaTapeXLPElnsulatedlndlvloualanoU
PVC Sheathed Armoured Cables Below 1000 V'

4000
15T X15Sq MM

Uυυ

/C Sheathed Armoured
Copper Cond Covered Wlth Glass Mica lape xLν ヒlnSu:aeo∪

vじ ld‖ 0‖ lじ luじu

Cables Below 1000 V
民Qハ 月ヽヽ1

U0

@ssMicaTapeXLPElnsulatedoverallShieldedH
armnrrrod Cahleq Bnlow 1000 V

DPE P∨ C Sheathed

9 Ａ
υ 0710

901

Copper Cond XLPE lnsulated HDPE,PVC Sheathed Armoured

lnstrumentalon Ce
1000 0770

1001 2 Core X 2.5 Sq.MM

Alumln'tum Cond
T^^^ D\ln Qhoalhad Armnrrrod Cahles 'l 1 KV.

っn qn、 lAЛ
4100 21648

1101

3 Core X 240 SqlⅥ IⅥ
7200

11300

59753
1102

81.401

′ヽ1‐
?
IIぃ

=1砲
7ter

ilif(ニト
l#a`.

Ｆ，　　０，‐̈
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PE lnsulated Cu'

Tape ZHFR Sheathed Ar
ｎ
ｖ 16140

1201 3 CoЮ X70 Sq MM        _

Tape ttmowed CaЫ es

Fo「 1100V              _
3930

1301 30 CoЮ X15 Sq MM

24 Coe X 15 Sq MM

12 CoЮ X 15 Sq MM

い 阿 Cmttd∝ P∨Ch釧胤d PVC鋪∞h“ 肝
mmЮd Cabl∝ 陶 ‖∞

に

6 Core X1 5 Sq MM             ______一 一一―

2 Cα e X25 Sq剛И

2 Cole X 6 Sq MM

6210
1302

4500 3204
1303

14
3000 1671

1401
1500 0836

1402 ＾
υ 4338

1403
10500 6.845

てお石百西声百3面I Pdメ hene hsdded」 elly Fllled Pdメ hene hna Shtthed PVじ
0^´^^h^パ n^1lKl△ Q,●●lT,no Armn‖ rnd Cnhles Below 1000∨

,uterじ nealneo

6 Q X 0 9 SqlVINI
1000 1450

1501

Copper Cond. Covered with Semi. Cond Compound

Armoured Cables 11 KV.

XLPE lnsulated Cu.lape ttH卜 K bnealneo

T

1601 l Core X 150 Sq MM
440υ

;-qr? (Fqrrq
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ク5'ア・20'7
DepartIIlent of industrial Policy`&PromotiOn

(TSW)

NC PIleeting dated 25/07/2017-Case No.29/3/81(R4/S POlycab Wires Pvt.Lillllited)

(Advance Authorization No。 0310810938 dated 03.02.2017)

Advanccノヘuthorisation rllay be ratiflcd as undcr:

1. Description,sizes,quantities and nct、 veight of export items at Sl.No.l to 14 underthe

2 811ittT嘱富l°l∬
yruttidiTpと
機¶i智電甘
К・
may bc dЮwed as

l.01 Kgs./Kg.content in the exportitcms tt Sl.No.1,2to 6&8 to 14.

3.Quantity Of import itCm at Sl.No.2i.c.Aluminium lngotS may be a1loWed as

4.お|:話:;・tiBli::賃
ni「

Illeき1°苺よ
eTS it'Lざ

:♂さ
=11:∴

:il:i:SillkablC)rnay be

an。、ved as l.05 Kgs./kg contentin the exp(

5. Qll:IIII)II蝋
1lI:鮭s':i営ltsililFRCompound maybea1lowedasl.05 kgs/kg8,9`%111uctingCOmpoundmaybea1lo、

ved as

Sl.No.42%7 to 10.

PVC Resin may be a1lowed as  l.05 Kgs./Kg.

&Qualllf積』蝋:111点蹴や(」
・
;・晟:ギ
器‖ふl継)悛 dbwedぉ .05KぃノK3

) QualllII'llttlillfよ
:llζ )lit∫ :i:::illイ

::ξ II碁
・
bc a1loWed as ●01 Kgsノ Kg.

&7to 10.

Ю・
:る実覇cHttil稚畿ふ漁『黒l鮒首呪∫割lWtt mり

晩洲°W山

Norms committee maY take a view

ノ多
ノ イ 所 t―ノた

(S. K. Jain)
Development Officer

Norms Committee H
DIPP No.12/57/2017-TSW/91 dated 25/07/2017

7́5″



FXPOR lTEM LIST(ADVANCE AUTHORiSAT10N N0 0310810938 DT 03 02.201
Ｓｒ
．
Ｎ。

Size & Type 0f Cables
Ｓ

Ｑｔｙ

ＭＴＲ

Tota:Cable

Wt(MTS)

1 Copper Cond. ZHFR lnsulated Unarmoured Cables Below 1000 V'

101 l Core X 25 Sq MM
”
十 0.098

l Core X 16 Sq MM
2400 0376

l Core X 4 Sq MM
4000 0182

l Core X 2 5 Sq MM
11600 0360

l Core X1 5 Sq MM
10100 0212

l Core Xl Sq MM
8500 0138

Alumlnium Cond XLPE insulated PVC Sheathed Unarmoured Cables Below 1000 V

4 Core X 25 Sq MM
3823 2103

rbles Below
Copper Conductor PVC lnsulated Cu Vヽ ハre Screened with Cu Tape PVC Sheathed Unar

1000∨

moureoし a

l Core X 240 Sq MM
OЭЭ∠  |    144Э

Copper Cond. Covered with Semi. Cond. Compound

Cables 11 KV.

XLPE lnsulated Cu. Tape PVC Sheathed Al. Wire Armoured

4
月
十 l Core X 300 Sq MM

825 1  3168
3168

402 l Core X 300 Sq MM

C Cond XLPE lnsulated P∨ C Sheathed Armoured Cables Below lU00 V

7 Core X 2.5Sq MM
6000 2982

4000 5228
502 19 cOc X 21剛
7 Core X 2 5 Sq MM
40ハ ^r^Vり 民 QAヽ 月ヽ 1

18000 8946
503

20001 2614
504

9000 | 4.473

4000 5228
506 19 Core X 2.5Sq MM         _
27 Cα e X 25 Sq MM

3Cα e X 25 Sq MM

2 Cott X 35 Sq.MM         _
5 CoЮ X35 Sq MM        _
2C∝e X 25SqMM         _
4 Core X 70 Sq.MM              ____
4 Coe X 95 Sq MM

4 Cα e X 120 Sq MM

3 CoЮ X185 Sq MM       _
員ハ
^r△
Y7∩ QA RЛ 1ヽ

6000 | ro ozo
507

34000 52360
508

4000 6120
509

6000 16080
510

8100 8991

18000 70740

13000 65780
513

10000 64800
514

7270
515

2000 9780

3 CoЮ X25 Sq MM       _
2 Core X 35 Sq MM             ____
5 Core X 35 Sq MM             _
2 Cole X 25 Sq.MM

34000

4000

52360

6120
517

5.18
6000 16080

8000

18000 70740

1000

3000

7270

14670
523

ずャ駐 P
II I. :1 ., ,r、 ,,Ⅲ →

０

●

-76´

3 Cα e X 185 Sq MM

5 CoЮ X 70 Sq.MM



Copper Cond XLPE lnsulaled ZHFR Sheathed AI.Wre Arhoured Cables Below 1000

∨                                _

l Core X 300 Sq MM
7500 24848

602 l Core X 500 Sq MM
16104

公
０ l Core X 500 Sq MM

16104

l Core× 300 Sq MM
24848

605 l Core X 300 Sq MM
7500 24848

606 l Core X 400 Sq MM
5000 21300

7

Aluminium Cond COVered wlth Semi Cond

Cables ll KV

O rAra Y O氏 Q^RЛ 1ヽ

Compound XLPE lnsulated Cu. Tape PVt) ineatnec ArmOu「eo

3000  1    14070

I3 Core X 185 Sq.MM 
,

c.pp"r cb"d-c."."d with semi. cond. compound XLPE lnsulated cu. Tape ZHFR Sh

Armoured Cables 11 KV. 
-

1 Core X 500 Sq.MM I

19470

eathed AI VVire

3000 叫

9
19200

Copper Cond Covered wlh Seml Cond Compound

ll KV

Qr^rO Y OA SA MM

XLPE lnsulatedじ u lape∠ H「 K bnealneo

3 CoЮ X 120 Sq MM
22293

902

Dured Cables

18968

Copper Cond Covered with Seml COnd COmpound XLPE lnsulated Cu lape PVじ
bnc

ll KV                                    _                   r

)alneoハ「rI

1001 R rnro x l■oso MM

1002
3000 19140

0しυ:じ ′ヽυυ OЧ iVi:V;

3 Core X 95 Sq MM               ______一 一―一一―一
4000 25520

003

Copper Cond XLPE insulated ZHFR Sheathed Armoured Cab!es UeloW lUUU V

3 CoЮ X 150 Sq MM

2r^ro Y lへ nsn MM

1000 6109
11.01

1000 6109
1102

coppei ё5F3:叉こ戸E iFここi5i55戸▼こ3F35iF550narmouredCablesBelow1002V
4 rAra Y/1n∩ qn hЛ hЛ

1000 3746
1201

I COle X 400 Sq MM                                     一
ИrハrO Y 19n qn MM

3746
1202

500 4505
1203

4 CoЮ X95 Sq MM
ｎ
υ 1835

1204

Copper Cond XLPE lnsulated PVC Sheatneo Al VⅥ
re A「 mOurじuし dり lυ b DO:υ  VV :

V  _
l coЮ X185 Sq MM

icoЮ X 185 Sq MM

lcOЮ X 120 Sq MM

4耐 %脚
3 Cott X 1 5 Sq.MM

1 3CO「 eX2.5 Sq.MM_____―
一 一 ― 一 一 一 ― ― 一 ―

― 一 一 ― 一 ― 一 一 ―
一 一 ― ― 一 ―

Ｏ
υ 6408

1301
3000

4500

6408

61651302

1303

14
3000 0885

1401
3000 0600

1402
5000 1,225

1403

_マト
lT slliGH
乱r島署浩d・
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滝
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3 Core X 075 Sq MM
1000 0155

1404

1405 4 Core X 6 Sq MM
2000 1060

1406 4 Core X 10 Sq MM
1000 0740

3000 1 260
1407 4 Core X 4 Sq MM

Иρハra Y 2R qnヽ 1、 A 1000 1840
1408

4 Core X 50 Sq MM
500 1 300

ｎ
υ

_78´



1z

Department of lndustrial Policy & Promotion
(rsw)

NC Meeting dated z1l07l20t7- Case No. 30/3/81 (M/s Polycab Wires Pvt. Limited)

(Advance Authorization No. 0310810940 dated 03'02'2017)

Advance Authorisation may be ratified as under:

1. Description, sizes, quantities and net weight of export items at Sl' No' 1 to 20 under the

Advance Authorization may be specified as per enclosed Annexure.

2. euantity of import item at St.No.l i.e. Copper Wire Rod may be allowed as

t .o t rgs.lrg. content in the exporl items at Sl. No. 1 to 18 &. 19.

3. Quantiiy of import item at 3t. No. 2 i.e. Aluminium Ingots may be allowed as

t.Ot fgs./Kg. content in the export items at Sl' No' 18 & l9'
4. Quantity of import item at S1. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1 .05 Kgs./kg content in the export items at Sl' No. 1,2, 4 to 16, I 8 & 19'

5. euantity of import-iteri at Sl. No. 4 is.ZUpn Compound may be allowed as 1.05 kgs/kg

content in the export items at Sl. No' 2,7 ,8 ,12 & 14 to 16'

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as

t.OS tgs.ltg content in the export items at Sl' No' l8 & 19'

7 . euantity of impo6 item at Si .No. 6 i.e. PVC Resin may be allowed as 1'05 Kgs'/Kg'

content in the.*port products at Sl. No. l, 3 to 6, 9 tol l, 13,17 &19.
g. euantity of import item at Sl. No. 7 i.e. PVC Plasti cizer may be allowed as 1'05 Kgs'/Kg'

content in the 
"*port 

items at Sl. No' l, 3 to 6, 9 tol l' 13' 17 &'19'
g. Quantity of import item at Sl. No. 8 i'e. Copper Tape may be allowed as 1'01 Kgs'/Kg'

content in the export items at Sl' No' 18 & 19"

10. Quantity of import item at SI. No. 9 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg conient in the Export items at Sl. No. 1,2,4,5,9 to 11, l3 to 16 & 19 '

ll.Quantity of import item at Sl. No. 10 i.e' Glass Mica Tape may be allowed as

1.02Kgs'/Kg.contentintheexportitemsatSl.No.6,T,S,l0to]l2&141o16.
12.Quantity of import item at Sl. No. 11 i.e. Lead Ingot may be allowed as l'01 Kgs'/Kg'

content in the export item at Sl' No' 13

Norms committee maY take a view

zg'7'2ot7

_..,- _6+,6t)_

(S.K.Jain)
Development Officer

Norms Committee II
DIPP Nt 12lr/201 7-TSW 192 dated 25107 12017
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「
Yp∩PT IT M IISTr ADVANCE A∪ THORISAT10N N0 0310810940 DT.03.02.2

Sr No Size & Type Of Cables
Ｓ

Ｑｔｙ

ＭＴＲ

Total Cable

Wt(MTS)

1

copper Cond XLPE lnsulated PVC Sheathed Armoured Cables

Below 1000∨

3 Core X 25 Sq M哩
55440

4 Core X 25 Sq MM
32000 59840

27 Core X 1 5 Sq MM
6000

2 Core X 16 Sq MM
0440

0448
4 Core X4 Sq MM

3 Core X4 Sq M哩
0408

3 Core X 25 Sq MM
ス
”
ス
， 0174

0850
2 Core X 50 Sq MM

Rr^ro x4 sO MM 0552

5 Core X 2 5 Sq MM

スρハro Y 10 qrl、 lAЛ

0240

2200 2244

2 Core X 10 Sq MM
0375

2 Core X 35 Sq MM

2 Core X 240 Sq MM

2 Core X 185 Sq MM

9∩ nro X lら O So MM

2000 13560

2900  1   15863

4700 19975

っ∩qn、ストЛ 3200 11424

Y10 qnヽ1、1 0602

2 Core X 25 Sq MM
500 0570

6363
‐００〇

一
‐００〇

一
５００

1010

1470
4 Core X lU bq lⅥ lvl

4 Core X 16 Sq MM

′rハro x,Asn MM
0890

型
4 Core X 95 Sq MM

′
”

6000 2310
122

1330 翻一価
1 23 4 Core X 3b bqJⅥ IⅥ

生COre X 40 Sq型旦
0ハ
^′^V4n Qn、 lhЛ

1500

12000

2000 2940
4 Core X 16 Sq MM

2314 27699

YO氏 Rnヽ1ヽ1
И
十

4 Cα e X50 Sq MM

4 Core X 25 Sq MM

11001 3113
６５〇

一
８７０

1 157

8265
4 Core X 185 Sq MM

4 Core X 120 Sq MM

12 Core X 2 5 Sq MM

2 rnro x,5sn MM

ス
， 6802

43000 40420

22000 33880
134

4^qn、 1、 1 3200 3520
l

5 Core X 35 Sq MM

６０〇

一
５０００

1662

7250
3 Core X 25 Sq MM

ИハAra Y 2民 Rn卜Л卜Л
500 1 120

望9盛 1野91Ш
3 Core X 4 Sq MM

３５０〇

一
‐３５００ 剛一榔

n_財
Vll■   ‐l   ,.,、 ●5ド vAP
,=  ,,111111.llil'.::lt.f

:11■111111111,1..111:
L'●、′じ」111::、 ■1:ltl↓ |;_,hi
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3 Core X 6 Sq MM
20000 11600

Copper Cond XLPE insulated ZHFR Sheathed Armoured Cables

Below 1000 V

7 Core X1 5 Sq MM
20000 7500

37 Core X 25 Sq MM
6120

3

Copper Cond P∨C lnsulated PVC Sheathed∪ narmoured Cables

Below 1000∨

2 Core X 6 Sq MM
2500 1000

4

copper cond. XLPE lnsulated lndividualy & overall shielded PVC Sheathed Armoured

lnstrumentation Cables Below 1000 V' , ,

401 10 Pal「 X05Sq MM 40000 35600

402 20 Pal「 X05Sq MM
”
十 57190

403 5 PalrX 0 5 Sq MM
1100 0627

404 10 PairX 0 5 Sq MM
0824

5

c.ep., c.rd}LPE lnsulated overall Shielded PVC Sheathed Armoured lnstrumentation

/-al..lac Flalntr ln0n \/
89000 1   53400

10 PairX 0 5 Sq MM

5 PairX 0 5 Sq MM
57000 21945

lTX15Sq MM 7000 1960

504 5Par X1 5 Sq MM
1095 0712

10 PairX 1 5 Sq MM
ハ
Ｖ
０
０ 0968

20 Pai「 X15Sq MM 1730 3235

5 PairX 1 5 Sq MM
0618

ハ
υ 0173

l Pal「 X25Sq MM

CoppelConduiio-Irupf lnsulated Glass Mica Tape PVC

Sheathed Unarmoured Cableq Below 1000 V'
7400trハ ro x lo AWG

3 Core X 12 AVVG
42000 12180

602
α
υ 2 Core X 14 AWG

14000 3360

604 5 Core X 10 AWG
0.265

605 5 Core X 14 AWG
1700 0553

606 nΔ Aヽ′∩
Ａ
υ
ハ
υ 4320

31000 24180
17 Core X 14 AWG

608 R4rハ ro X lo AWG 4266

31 Core X 14 AVVG
12000 15000

609

Copper Cond COVered wllh Glass Mica Tape XLPE lnsulated ZHFR Sheathed∪
narmoured

Cables Below 1000∨7

2 Core X 2 5 Sq MM

Ａ
υ
ｎ
υ 0550

1000 0277
氏p●ir X O■ Sn MM

20 ParX 0 5 Sq:哩

lo Par x o5 Sq MM

ハ
υ 0610

703
1032

0275
704

705 ,r^ro x,ら sO MM
1000

篠

●′.

_8′″

ii), ir:r
慶



8

Coppe「 Cond XLPE lnsulated Glass Mica Tape ZHFR Sheathed∪ narmoured

lnstrumentalon Cables Below 1000∨

20 Palr X 0 5 Sq.MM 1000 0440

5 PairX 0 5 Sq MM 1000 0134

803 10 Pal「 X05Sq MM 1000 0242

804 l PairXl Sq MM 9000 0945

805 lT X15Sq MM 3000 0480

20 Pal「 X05 Sq MM 2500 1 100

5 PairX 0 5 Sq MM 0737

Copper Cond XLPE lnsulated lndi輛 dual and Overa‖ Shielded P∨ C Sheathed Armoured

lnstrumentalon Cables Below 1000 V

2 PairX 1 5 Sq MM 1000 0460

10 Pal「 ×15Sq MM 1000 1 350

903 2T X15Sq MM 1000 0540

904 7TX15Sq MM
ハ
υ 3600

905 10T X15 Sq MM 9840

906 5 PairX 0 5 Sq MM 53000 25440

907 20 Pal「 ×05Sq MM 6000 7980

5TX15Sq MM 37000 37000

909 2 PairX 1 5 Sq MM 26000 11960

910 10 Pal「 X15 Sq MM 10000 13500

2TX15SqMM 1620

912 7T X15Sq MM 6500 7800

10T X15Sq MM 89000 145960

-pp.r cond covered with Glass Mica Tape XLPE Insulated overall Shielded PVC

Sheathed Armoured Cables Below 1000 V.

1001 20 Pal「 X05 Sq MM
ｎ
ｖ
ｎ
ｖ 2820

1002 2 PairX 0 5 Sq MM
18130

1003 5 Pal「 X05Sq MM 2500 1 300

1004 10 Pal「 X05Sq MM 4100

1005 20 Pal「 X05Sq MM 2820

1006 5 Pal「 X05 Sq MM
（
υ 19760

copp"r c".o covered with Glass Mica Tape XLPE lnsulated lndividual and or

PVC Sheathed Armoured Cables Below 1000 V.

rera‖ Shieided

1101 20 Pal「 X05Sq MM 19000 33440

1102 5TX15SqMM
Ａ
υ
ｎ
υ 12300

1103 10TX15SqMM 15000 30150

1104 5T X15Sq MM 34000 41820

1105 10T X15Sq MM 型 上   4020
| 上

Co[pJ Cond. XLPE lnsulated , Glass Mica Tape Overall Shielded

Unarmoured Cables Below 1000 V.

乙HFR She〔】thed

1201 2 PalrX 0 5 Sq MM
1000 0422

1202 5 Pal「 X05Sq MM 6000 0804

1203 10 Pal「 X05Sq MM 3000 0726

礎名 4

命七 T,マ賽

tidソ .・ .こ チl,11.
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copper Cond XLPE lnsulated PVC,Lead lnner Sheathed P∨ C Outer Sheathed Armoured

Cables Below 1000∨

1301 3 Core X 6 Sq MM
Ｏ
υ 6670

1302 4 Core X 6 Sq MM 1050

1303 2 Core X 10 Sq MM 1000 1700

1304 4 Core X 10 Sq MM
И
十 5040

1305 2 Core X 6 Sq MM 2948

1306 4 Core X 95 Sq MM 5369

1307 4 Core× 50 Sq MM 2465

1308 4 Core X 70 Sq MM 500 3135

1309 4 Core X 120 Sq MM 670 6492

1310 4 Core X 185 Sq MM 2150 29928

Copper Cond.Covered wth Glass Mica Tape XLPE lnsulated ZHFR〔

Cables Below 1000 V

43 Core X 2 5 Sq而

「

~~三
三正三正三三正三IIコ

〕heathed A

40951

rmoured

1 344
1401

1402 3 Core X 25 Sq MM 0287

1403 13 Core X 10 Sq MM
465 1240

1404 5 Pal「 X05 Sq MM 3000 2190

1405 3 Core X 4 Sq MM
1000

И
■

1406 3 Core X10 Sq MM
1000 0938

14.07 3 Core X16 Sq MM
1000 1 166

1408 2 Core X 25 Sq MM
1000 1255

I

c.pp., C."o a.
Sheathed Armoured lnstrumentation Cables Below'1000 V'

Shlelded ZHFR

1501 2 PalrX 1 5 Sq MM
450 叫

1502 5 Pal「 X15 Sq MM 900 0729

1503 l Pal「 X15 Sq MM 1400 0476

1504 lT X25Sq MM
И
■ 0211

| L
Copper Cond Covered With Glass Mica Tape XLPE lnsulated lndivic

ZHFR Sheathed Armoured lnstrumentation Cables Below '1000 V'

lual And Olげera‖ Shielded

1601 5T X25Sq MM
０
０ 1320

1602 10T X05Sq MM
1100 1727

1603 20T X05 Sq MM
1793

Copper ConOuc-tor pVC tnsutateO Unarmoured Cables Below 1000

V.

1701 l COre X 35 Sq MM
1000 0350

1702 l Core X 6 Sq MM
8000 0544

1703 l Core X16 Sq MM
4000 0664

1704 l COre X 25 Sq MM
4000 1040

1000 0473
1705 l CorLx50 Sq MM

l Core X 120 Sq Mト
1250 1426

1706

_33″

レ



Aluminlum Cond CoVered wlh Semi Cond Compound XLPE lnsulated C∪  Wire Screened

with Cu Tape MDPE Sheathed Unarmoured Cables 33 K∨

3 Core X g5 Sq.MM ( 3X1X95 SO MM) 2000 8600

A,^.',-r, c.rdrc*."d with Semi. cond. compound XLPE lnsulated cu. Tape PVC

Sheathed Armoured Cables 11 KV.

l COre X 400 Sq MM
4500 26010

l Core X185 Sq MM 3000 10530

Stranded Round Compacted Copper Conductor

2001 l Core X 120 Sq MM
6400 6566

″84´
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DepartIIlent of lndustrial Policy“ &PromotiOn

(TSW)

NC Ⅳleeting dated 25/07/2017-Case No.31/3/81(Ⅳ 1/S POlycab Wires Pvto Limited)

(Advance Authorization No.0310811235 dated 15.02.2017)

N慮鷺轟∬胤TTピ1為ili鼻∫::胤厳江精織Ittytty露」鳳麗∫
f

l. Description,sizes,quantities and net、 veight of export items at Sl,No.l to 12 underthe

Advance Authorization may be specifled as per enclosed Annexure.
3opper Wirc Rod  may be a1loWed as
l.No. l to ll.

Aluminium lngOtS may bc a110WCd as
l.No.1,3,4&6.
LDPE Compound( CrOSSlinkable)may be
tems at Sl.No.lto 7.

' Qua:‖II)II蝋 11111:ちiよ_・ミ。liζi:]}C°
mp°und may be allowed as L05 kgs/kg

,7.

6:躍鑓躙IⅧ濯∬鷺」∫f襲酢増睡TttltilIIttg・・ Q‖晨:III‖llき、1::1lI:IIc11」):i.ヽ ::blIlfl:[tll::||ム
ay be allowed as  ■05 Kgゝ /Kg.&∬

肥 ‖IfttJ蹄:1:僣黒 ゝ 普 (」
・
;・ 】 :縛

乳 ユ

・
may be dbWed as■ 01 KgsK多)服

鳳 螺 1場W肝 ざ 鶏∫ llttdm“

…

d MК mt t al10W山
No.2,5&7 to 9.
e.HDPE Compound may be a1loWCd as
,No.8 to10.

Norms committee rnaY take a view

/´
鷲 レ !らフュ

(S.K.Jain)
Development Officer

Norms Committee Ⅱ

DIPP No.12/57/2017-TSW/93 dated 25/07/2017
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EXPORT ITEM LIST(ADVANCE AUTHORiSAT10N NO.0310811235 DT,15.02.2017)
Size & Type Of Cables UOM QTY Total Cable

Wt(MT→Sr.

No.
athed AI VVire

1

Copper Cond. Covered with Semi. Cond' U0mp0un0 xll'tr lnsulaleu dνυ

MTR 2000 4400

Coppeiこ5F5:又こ戸Ei再 55面te5戸▼ここF55iR35 ArmOured CaЫ eS Bd9W 400Q∨

3 Cα e X 185 Sq NIlvl

3CoЮ X25 Sq MM

3 Cα e X25 Sq MM

Below 1000 V

2
MTR 1500 10905

MTR 10000 15400

MTR 12000 18480

4496
3

MTR И
■

しore∧ vo 2望
MTR 16140

しOl e OЧ
MTR 16140

copper Cond XLPE lnsulated PVじ

1000V

l cOre X 240 Sq MM
4ハ
^r△
 Y ttnn qn、 111

ハI VVl「e

MTR 4500 12105

10680

8070

401
MTR 2000

ス
，

4ハAra Y民 ∩∩Rn AЛ卜Л

MTR
4.03 MTR 16020
И
十

:蘊糀需酬[聰
i需面mpOu雨刈PE lnsulated m■印e

3 CoЮ X70 Sq MM

Armoured Cables ll K∨

16260Ш 壁

:HFR Sr

而

3000

lonihod AI Wire

2000 3740
l Cae X IZU bqJⅥ M

洲∝ Bdow 4000

4 Core X 400 Sq M
18990MTR 1000

MTR ｎ
υ 31000

18990
QA RARЛ

4 Core X 400 Sq MM

Copper ConduCtOr HDPE lnsulated PVC Sheathed ArmOured Cables Be10W

1000■

2 PAIR X 24 AWG

MTR 1000
703

MTR 6000 1896

2400

copper ConduCtOr HDPE lnsulated PVC Sheatneo ArmOu「
eo l:lsu

Cables Below 1000∨
MTR 5000

4 PAIR X09 SQ MM

6000

cOpper ConduCtOr HDPE lnsulateo rVし bneal口
eu

CableS Below 1000∨ MTR 6000
1001 25 PAIR X 09 SQ MM

,'

ψc`ソⅢOし ■t. 、‐■wお =`,o.:
_3`″

…レ,. .,r, D



Sheathed Unarmoured CAT-6

Cables.
MTR И

， 0550
1101 4 P CAT‐ 6

Optical Fiber Cable ( Various Types)

OFC SM G 652D 4F MULIT∪ BE P∨ C OUTER」 Ag≦ET
KM 2340

KM
1202 OFC SM G 6基 D24F M∪ LITUBE P∨ CO∪ TER」 ACに三二

KM
1203

Fをi.Ъ
"ι

`y」
J・れ、ヽふし=ち

饉"

′87´
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 25t0712017- Case No. 2613/81 (M/s Polycab Wires Pvt. Limited)

(Advance Authorization No. 03f081 1519 dated 01.03.2017)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl' No. 1 to 7 under the

Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

l.0l Kgs./Kg. content in the export items at Sl. No. 1 to 7 '

3. Quantity oi irnport item at Sl.No.2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export item at Sl. No.5'
4. euantity of import item at Si. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 Kgs./kg content in the export items at Sl. No. I to 5 & 7 .

5. euantity of inpJrt iGm at Sl. No. 4 i.e. ZHFR Compound may be allowed as

1.05 Kgs./kg content in the export item at Sl. No.5.
6. euantiiy of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as

1.05 Kgs./kg content in the export items at Sl' No' 3 to 5'

7. euantily of-import item at Sl.No.6 i.e. PVC Resin may be allowed as 1.05 Kgs'/Kg'

content ir-r the export products at Sl. No. I to 3, 6 & 7 '

g. euantity of imporl item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg'

content in the export items at Sl. No. 1 to 3,6 & 7 '

g. Quantity of import item at Sl. No.8 i.e. copper Tape may be allowed as l.0l Kgs'/Kg'

content in the export items at Sl. No. 3 to 5.

10. euantity of import item at Sl. No. 9 i.e. Galvanised Steel Wire may be allowed as

L02 kgs/kg content in the Export items at SI' No' 1,6 & 7 '

Norms committee maY take a view

./-
(S.K.Jain)

Development Officer

+E
t-f, ,t t-r)_

Norms Committee II
prpp No. 1215712017-TSW/96 dated 2510712017
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Ｓｒ
．
聞

Size & type Of Cables 町
ＭＴＲＳ

Total

Cable

Wt

(MetriC

tons)

Copper Cond XLPE lnsulated PVC Sheathed Armoured Cables Below

1000V.

101 37 Core X 2.5 Sq.MM

3 CoЮ X 25 Sq.MM            _

4500 9180
（
υ
ハ
υ
ハ
υ
И
■ 6.160う

乙
ｎ
ｖ

う
ι

ured Cables Below

1 0  () 0  /ヽ                                _

l Core X 630 Sq.MM
1000 6.250

201
（
υ
０
４ l Core X 150 Sq MM

ｎ
ｖ
ｎ
υ
ハ
υ
う
乙 2648

Copper Cond Covered wnh semi.Cond Compound XLPE lnsulated Cu.丁 ap

∪narmoured Cables 24 KV.

lr¨ Y』∩は n爾           |

le PVC Sheathed

¨ 6

り
０

ｎ
）
０
０

l CoЮ X240 Sq MM         _

Copper Cond Covered wth Seml.Cond.Compound XLPE lnsulated Cu.Tap

AI.Wire Armoured Cables 33 KV

lrハr.Y19n sn MM

4

Screened wth

円
5.362

401

le ZHFR Sh eathed

5

（
υ
晨
υ

100012580

Below 1000 V

7 ParX18 AWG(1丁 X14 AVVG+7PX18 AVVG)

会
υ

3000 5508
6.01

Sector ShらOed ё61                hed Armoured
Cables Below 1000 V.7

701 3 Core X 25 Sq MM
6000 8100

EXPORTI丁 EM LIS丁 (ADVANCE AUttHORISAT10N NO.0310811519 DT.01.03.2017)

r卜ぅマ

′31′
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affiot

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510712017 - Case No. 1/26181 M/s KEI Industries Limited) (Advance

Authorization No. 0510401832 dated 02.03.2016)

Advance Authorisation may be ratified as under:

L Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Exporl
Weight
Kss./Knr

l 97.06
つ
４ 123.91

3 123.98

4 162.55

Ｌ

　

ｏ

Ｓ

Ｎ

Net Export

Wcight

Kgs./Knl

Ｓ‐
．
Ｎ。

Net Expotl
Weight
Kss./Krn

Sl.

No.

Net Export
Weight
Kss./Krn

5 826.92 9 162975
つ
０ 4059.08

6 903.43 10 2338.38 14 5860.9

7 1367.58 216.72

8 196054 つ
ん 1830.81

つ
４ Quantities of inporl item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

For Export products mentioned at Sl. No. I to 4, as per Engineering Table-4.

For Export products mentioned at Sl. No. 5 to l0 as 462.3 Kgs./Km, 437 .92 Kgs'/Km,

684.5 kgt.if,r. 1155.7 Kgs./Km, 822.1Kgs.lKm & 1368.8 Kgs'/Km respectively,

taking clue fi'or-n Engineering Table 4.

For Exporl product mentioned at Sl. No. 11, as per Engineering Table-5.

For Export products mentioned at Sl. No. 12to 14, as l.0l Kgs./kg content in the

export products.

Quantiiies of iprport item at Sl. No 2 viz. XLPE Compound of relevant grade may be

allowed as I .05 Kgs./kg content in the export products at Sl. No. I to 14'

Quantities of imporiitem at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No' 12 & 14.

euantities of imporf item at Sl. No 4 viz. Antimony Trioxide may be allowed as

1.05 Kgs./kg content in the export products at Sl' No. 12 & 14'

euantities of import item at Sl. No.5 i.e. Galvanised Steel Wire/G.l Wire may be allowed

as 1.02 kgs/kg content in the Export product at Sl. No. l3'

euantities of import item at Sl. No 6 viz. Aluminium Wire Rod(EC Grade)/ Copper

iathode (99.99% purity) (Electrolytic grade )may be allowed as under:

For Export product mentioned at Sl. No. 12, as per Engineering Table-5.

For Export proclr-rct mentioned at Sl. No. l3 as applied for i.e. 1138.50 Kgs./Km, taking

clue from Engineering Table 5.

For Export pioduct mentioned at Sl. No. 14, as l.0l Kgs./kg content in the export

products.

Quantity of import item at Sl. No. 7 viz. HDPE may be allowed as l'05 Kgs'/Kg'

content in export products at Sl. No. I to l1 & 13 .

euaptity of iprpoit item at Sl. No. 8 i.e. Semi Conducting Water Blocking Tape/Water

fitoct ing Tape(Cable grade) may be allowed as 1.02 Sq.Mtrs./Sq.Mtr. content in the

ａ＞

Ｄ

ｃ＞

の

3.

4.

6.

7.

ａ＞

り

5.

C)

8.

9.

帥・
尚 … …

/`リ

メ90″



10. Quantities of irr-rport item at Sl. No. 9 viz. Glass Mica Tape may be allowed as

t.Ot fgs.ltg content in the export products at Sl' No' I to I 1 '

1 l. Quantities of import item at Sl. No. l0 viz. Wooded drum may be allowed as per packing

policy.

Norms committee maY take a view

Norms Committee II
DIPP Nt t2lr12017-TSW/97 dated 25107 12017

,/ --- -

(S.K.Jain)
Development Officer

-11-
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7

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 25t0712017 - case No.3/3/81 (M/s Maharashtra Seamless Limited )

(Advance Aluthorization No. 0510401821 dated 02.03.2017)

Advance Authorisation may be ratified as under:

l. words " wall thickness 8.90 mm" may be suffixed with the description of export

items at Sl. No. 1,2 & 5'

2. Words ., wall thickness 6.70 mm" may be suffixed with the description of export

item at Sl. No. 3.

3. Words " wall thickness 9.90 mm" may be suffixed with the description of export

item at Sl. No. 4.

4.Words..ofrelevantgrade,,maybesuffixedwiththedescriptionofimportitemsat
Sl. No. I to 5 and their quantities may be allowed as l '0-5 MT/MT content in the

export iter-ns at Sl. No. I to 5 respectively'

Norms committee rnaY take a view

(S.K.Jain)
Development Officer

-ffyr-rL

Norms Committee Ⅱ

DIPP No.12/57/2017-TSヽV/98 dated 25/07/2017

9́2‐
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 25t0712017- Case No. 2513/81 (M/s Polycab wires Pvt' Limited)

(Advance Aithorization No. 0310g1l6g4 dated 07.03.2017)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl' No' 1 to 5 under the

Advance Authorizafion rnay be specified as per enclosed Annexure'

2. euantity of irnport item at dt.No.l i.e. Copper Wire Rod may be allowed as

i.Of fgs./Kg. content in the export items at Sl' No' 1 to 5'

3. Quantity of import item at Sl. No. 2 i.e. LDPE Compound( Crosslinkable) may be

allowedasl.05Kgs./kgcontentintheexportitemsatSl.No.lto5.
4. Quantity of imporl item at Sl .No. 3 i.e. PVC Resin may be allowed as 1'05 Kgs'/Kg'

content in the export products at Sl' No' I to 5'

5. Quantity of imporl item at Sl. No. 4 i.e. PVC Plasti cizet may be allowed as 1'05 Kgs'/Kg'

content in the export items at Sl' No' I to 5 '

6. Quantity of import item at Sl. No. 5 i.e. Galvanised steel wire may be allowed as

t.OZ t<gslt<g cor-rient in the Export items at Sl' No' 1 to 5'

7. Quantity of import item at Sl' No. 6 i.e. Glass Mica Tape may be allowed as l '02 Kgs'/Kg'

ctntent in the export items at Sl' No' 2' 3 & 5 '

Norms committee maY take a view

/多 ″ ■`場 2りた
(S.K.Jain)

Development Officer

Norms Committee lI
DIPP No.12/57/2017-TSヽV/102 datcd 25/07/2017

¢
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EXPORTITEM LIST(ADVANCE A∪ 丁HORISAT10N N0 0310811684 DT.07.03.2017)

Size & Type Of Cables Qty(MTRS) Total

Cable wt

(MTS)

Ｓｒ
．
聞

1

Copper Cond. XLPE lnsulated Overall Shielded PVC Sh

lnstrumentation Cables Below 1000 V.

eathed Armourec

（
Ｖ 5 PairX 2 5 Sq MM

掲54 1 1.965

う
４
（
υ 10 PairX 2 5 Sq MM

1272 2112

103 20 PairX 2 5 Sq MM
3660 10541

”
十
ハ
υ l Pair X 215 S亜型 _____
5 Pai「 Xl Sq.MM _

624 0218

3852 2196民
υ
ハ
υ

食
υ
ｎ
υ 10 PairX l Sq MM

1956 2015

７
′
（
υ 20 PairX l Sq MM

4908 7656

０
０
Ａ
υ l PallXlJユ Sq.Mu

l PairX 1 5 Sq.MM

5 PairX l Sq MM

7776 2216
ｎ
υ
７
′ 0226ｎ

υ
ｎ
υ

ｎ
ｖ

6366 3629

10 PairX l Sq MM
1140 1 174

う
乙
つ∩Dぅ irY l qnヽЛヽ1 8880 13853

Copper Cond. Covered with Glass Mica Tape XLPE lns

Sheathed Armoured Cables Below 1000 V.

;ulated Overa‖ Shl elded PVC

l pnir x,Aso MM 3600 1.422

12871

5916

（
υ
う
乙

5 Pal「 X2.5Sq MM
10908

202
ｎ
υ
う
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Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance
Authorization (AA) No 0310812779 dated 25.07.2017 - M/s lndian Steel
Corporation Pvt Ltd, Mumbai.

DGFT may refer to their UO No 011811501182 /AM-18|DES-2121 dated
20.07.2017 whereby the application of M/s lndian Steel Corporation Pvt Ltd,
Mumbaihas been foruuarded to Ministry of Steel for our comments/views.

ln the above connection, DGFT is requested to ask the applicant for furnishing
the breakup of thicknesses to be exported and quantity thereof and calculation of the
quantity of import items strictly as per SION under the aforesaid AA.

ffi-uc.------"/'a2

(S.K.Bhatnagar)
Deputy lndustrial Adviser

Shri Vinod Kashyap, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(12)12017-TD dated 21.07.2017
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(rsw)

NC meeting dated 25t0712017 - case No.2319/81 (M/s. welspun corp Limited) (Advance

Authorization No' 3410043128 dated 25'04'2011)

Advance Authorization may be ratified as under:

l.Quantityofexportitemmayalsobespecifiedasunderinadditiontoits
weight.

(i) OD 1066.80 mm x 31'75 mm WThk - qty 21470 mtrs'

2. Word ..Relevant,, may be prefixed & word ..thicknesss 31.75 mm,' may

be suffixed with the description of import item at-Sl' )o'' T1.11:
quantity may be allowed u, i gzzo MT each as I .05 Kgs./Kg. content tn

export item.

3.TakingcluetionrSIoNatSl.No.C-5g3,quantityofimportitemmayat
Sl. No. 2 v\2. Welding Wire may be allowed as applied for i'e'

71 863.2 Kgs.

4. Quantity of import item at Sl' No' 3 viz' Epoxy Powder may be allowed

ai applied for i.e. 52836'7 Kgs inclusive of 5 %o wastage'

5.Quantityofimportitematst.No.4viz.ARoPowdermaybeallowedas
Jpplied for i.e. 86021'6 Kgs inclusive of 5 o/o wastage'

6. euantity of import item ai Sl. No. 5 vrz. Roug5 Powder (coat) may be

u]to*.d u, uppfi"d for i.e. ll5l7 .56 Kgs inclusive of 5 oZ wastage'

7. Quantity of import item at SI. No. 6 v:rz. Internal Epoxy Lining may be

,lto*.d as I 1877 Kgs' inclusive of 5 0/o wastage'

g. Quantities of import items at sl \o. 7 may bi allowed within 6 % of fob

,atue of exportsiaking clue from SION C-1292'

Department of lndustrial Policy & Promotion

Norms cOnllllittee may take a vie、
v

TsM И ほ
…

Ю7Ⅲ 7

4■需 レ`ノた
Development OfflCer
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Department of Industrial Policy & Promotion

(rsw)

NC meeting clated 25t07t2017- Case No. 2419/81 (M/s' welspun Corp Limited)

(Advance iuthorization No. 3410043126 dated 25.04.2017)

Advance Authorization may be ratified as under:

l.Quantityofexpor.titematSl.No.lmayalsobespecifiedasunderin
addition to its weight.

(i) OD 1066.80 mm x 15'67 mm WThk - qty 53262:8-85 mtrs''

iiil op 1066.80 mm x 18.80 mm wThk - qtv 190163-8 mtrs"

iiiipn 1066.80 mm x 22.56 mm WThk - qtv 13730'02 mtrs'

2.QuarrtityofexportitematSl.No.2mayalsobespecifiedasunderin
addition to its weight.

(i) OD 1066.80 mm x 18'80 mm WThk - qtv 3842 m]rs''

iiil Op 1066.80 mm x 22.56' mm WThk - qrv 2401'21 mtrs"

3. word "Relevant" may be prefixed with the description of import item at

Sl.No.landitsquantitymaybeallowedasallowedasappliedfori.e.
144122.7 MT as per SION C-593 & C-509'

4.TakingcluefromSloNatSl'No.C-Sg3,quantityofimportitemmayat
Sl. No. 2 v\2. Welding Wire may be allowed as applied for i'e'

517377.9 Kgs.

5.Quar-rtityofirrrportitematSl.No.3viz.EpoxyPowdermaybeallowed
Js applied for i.e. 705576'8 Kgs inclusive of 5 7o wastage'

6.QuantityofirnportitematSl.No.4viz.ARoPowdermaybeallowedas
40002 Kgs inclusive of 5 o% wastage'

T.QuantitiesofimportitenrsatSl.No.5maybeallowedwithin6%offob
value of expotls taking clue from SION C-1292'

-../ -/ GYtl-)L-
Norms committee may take a view VO.K. 

Jain)
DeveloPment Officer

Norms Committee II
iffiTsw/ll5 dated 2sloll2or7
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Department of Industrial Policy & Promotion

、1ぶri篤1翼lI鴛L朧3b::縄f:」鵬滞;聰
pun c∝p hm逸0

Advance Authorization rnay bC ratifled as under:

1.Quantity ofexportitem at Sl.No.l may also be specifled as underin

addition to itsヽVeight.

(i)OD 1066.80 mm x15.67 mm WThk一
qty 53262.885 mtrs.,

(ii)OD 1066.80 mm x18.80 mm WThk一
qty 190163.8 mtrs.,

(ili)OD 1066.80 mm x22.56 mm WThk―
qty 13730.02 mtrs.

2.Quantity Ofexportitem at Sl.No.2 may also be specifled as undcrin

addition to itsヽVcight.

(i)OD 1066.80 mm x18.80 mm WThk一
qty 3842 mtrs.,

(ii)OD 1066.80 mm x22.56.mm WThk―
qty 2401.21 mtrs.,

3. VVord``Relevant''rnay be preflxed with the description ofimport item

at Sl.No.l and its quantity may be a1loWed as a1lo、
ved as applied for

i.c.144122.7 MT aspCrSION C-593&C-509.

生
脂せI=き■■_潔 iヽ亀鶏単:・鳥:9::畷需LttTttlel』τ
517377.9 Kgs.

5.Quantity Of import itCm at Sl.No.3 viz.Epoxy PoWder may bc

a毬IXil,ali:ギ::rPili ryFR:.TS幡
lul=視鷺∬当碁
・
be

.毬Ⅷ:l∬ ll路話電c‖Tよ:鋭:欝淵
ti:llЮ

wed宙血n6%of
fob value of eXportstaking clue from SION C-1292.

/´
菊 吻 2り4

Norms conllllittec nlay take a vie、 v

(S.Ko Jain)

Development Ofrlcer
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Departllllent of lndustrial Policy`&PromotiOn

(1｀SW)

螢ll滞:舞inlや:「:5fill:劣 :aiefl:i)illtl,(9/81 (Ⅳ
1/S Bharat Exports )(Advance

Advance Authorisation may be ratifled as undcri

l. WordS``Containi1lg 49091 Kgs.of Stainless Steel''rnay be suffixed with the description

2. :;:Fr::llltilntthickncssandgrade''may be sufflxed、
vith the description of import

item and its quandty may be a1lowed as apblicd for i.C.54000 Kgs.as l.10 Kgs./Kg.

contentin the expon items.

Norllls cOmlllittee nlay take a vie、 v

れて辞り
Development OfflCer

TsM鯰 伽 ¨ Ю7Ⅲ 7
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2sr0irz0r7 - case No. 3/9/g1 (M/s Apar rndustries Limited) (Advance

Authorization No. 3410043184 dated l6'05'2017)

Advance Authorisation may be ratified as under on repeat basis as per firm's Advance

Authorization No. 3410040576 dated 25.09.2014 ratified in NC meeting No' l3l81 dated

19/11/2014:

1.Net wci t of export items maY be1 ified as under :

EXPOrt 19Jり1甲C   _
All Aluminutn Corrductor

(AAQ
All Alunrinurn AlloY Conductor

獄
Reinbrced(ACSR)__
Alloy Alumittum Conductor

Steel Reinforced (AACSR

Alunrinium Wire Rod(AWR

2. Ta ttl        ttt」 h"■畿ms
be allowed as undernla

Ｌ

　

ｏ

Ｓ

Ｎ

mport item Natne

l Aluminium
Sheets/

Siabs

ｅ

＝

Ｐｌａｔ

Ｃ。

０
４ High Carbon Steel

Wire/Rod

3 Zillc

4 Magnesium

Silicon5

ド(

([

l.

C
E

uncer:

'Or AAC

「
P No 1ヽ

For AAAC
(EP No.2)

For ACSR
(E.P.NO.3)

For AACSR

(E.P.N吐

For AWR
(E.P.Nに _

.041く gs./Kg。

lontent    ‖1

1P

l.02 Kgs./Kg.

Content   in
E.P.

l.04 Kgs./Kg.

Content   in
E.P.

1.02 Kgs./Kg

Colltent  :n
E.P.

1.03 Kgs./Kg.

Content   in
E.P.

l.02 Kgs./Kg.

Contellt   in

EP.

l.02 Kgs./Kg.

Colltent  in
E.P.

Upto 4% of
weight of steel

content

Upto 4% of
weight of
steel content
I .10 Kgs./Kg.
Content itl

E.P.

1.10 Kgs/Kg.

Contcnt   in
Fp

l.075 Kgs./Kg.

Conte:lt   in
ED

l.075 Kgs./Kg

Content  in
E.P.

Basis:

S10N C― l

Basis:

S10N C-1394

Basls:

SION C-7

Basis:

SION C-1479

Basis:

sloN C-24

Norn s committee n-raY take a view rz:- - -fifnr-,,
(S.K.Jain)

Development Officer

∬ Ⅷ 餅 嗣 25/07/2017
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Sl.No。
01lnntitvr in Kms。 ) Ouantitv in MTS

300 1494.9
―

　

一
２ 1000 979

8000 16032

500 721.55
4
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Dcpartl■ ent of lndustrial PoliCy t&PrOmotiOn

(′
1｀SW)

Nc Meeting dated zst[Trzlri - case No. 4/9/g1 (M/s Ashish Foils pvt. Ltd.) (Advance

Authorization No. 0510402580 dated 16'05'2017)

Advance Authorisation may be ratified as under:

l.Words..containinggs300Kgs.ofColdRolledStainlessSteel,,maybesuffixedwiththe
descriPtion of exPort Product'

2. Words "of relevant thickness and grade" *uV.bt suffixed with the description of import

item and its quantity may be urroi"J ffi uppli"d for i'e' 108130 Kgs' as 1'10 Kgs'/Kg'

content in the export items'

Norms committee rnaY take a view

./-.- ffi-)4 t2t r
VIS.K. Jain)

DeveloPment Officer

Norms Committee Il
iffiTSW/I25 dated 2sto7t2or7
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Departl■ ent of lndustrial Policy`&PromotiOn

(′
1｀SW)

NC Meeting dated 25t0712017 - Case No. 10/9i81 (M/s HIM Enterprises) (Advance

Authorization No. 0510402581 dated l6'05'2017)

Advance Authorisation may be ratified as under:

l. Export item to contain 98200 Kgs. of clold Rolled Stainless Steel" '

2. Words "of relevant thickness and' grade" may be. suffixed with the description of import

item and it, ql.,u,riity may be urroi"J u. upplita for i'e' 108020 Kgs' as 1'10 Kgs'/Kg'

content in the exPort items'

Norms committee maY take a view

/多
′ 蓋1ヽラ2リニ

(S.K.Jain)
Development OfflCer

TsⅧ %ぬ
…

Ю7Ⅲ 7
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 25t0712017- Case No. 4619/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310813355 dated L7.05.2017)

Firm uray be asked to submit the following information:

1 . Size of conductors in cables alongwith quantities of cables in Meters, conductor size

wise.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of exporl product.

5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee rnay take a view

lTnL-,)-(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1215712017-TSW/128 dated 2510712017

てマ
0`'_.■
■1■ ‐■■'1′

′

事
…fl甘Lir呉需疑

"穐

do職葬寡    =瞬 i:等曇r警罐i驚震繋黒郡・運霧f瀞憮昴゙

Joキ_



ノろl

′5・ 7ヽ 26ノ7

Departlnent of lndustrial PoliCy`&PromotiOn

(TSW)

螢atti繊鷺∫篤%::椒:::::結ち摺:.イ
βl弾たAnkit Mdds P宙。hOいdVance
117)

Advance Authorisation may be ratifled as undcr:

1, VVOrds``containing 25.834 MT of Cold Roned Stainlcss Stcel''lllay bc SufiXed with the

2需調ξl::出∬l網恩ad gど瑞龍課 1で獄」:常壕1曜¶::躍itcm and its quantity may be an。 、ved as

content in the export item.

Norms committee uraY take a view
′ て
=所
り ,

(S.Ko Jain)

Development OfflCer

Norms Committee II
iffiTsw/l3l dated 2sloTlzotl

0● V[´ ■     ・ ・1.ム
ニ●1■

'

― ′θ.「―

:;,]
?

'- 
' '!c



7
Departlnent of lndustrial Policy 2&PromotiOn

(′
1｀SW)

NCMeetingdated2'l0Tt20]r1-CaseNo.13/9/81(M/sKunal
(Advance Airthorization No. 0310g13602 dated 26.05.2017)

Advance Ar'rthorisatioll may be ratified as under:

l. Export item to contain 35000 Kgs. of cold'Rolled Stainless Steel" '

2. Words .,of relevant thickness and grade" may be suffixed with the description of import

item and its qr.rantity may be allowed u, uppli"d for i.e.38500 Kgs' as 1'10 Kgs'/Kg'

content in the exPort items'

llousewares Pvt. Ltd.)

Norms committee maY take a view

Norms Committee H
E)IPP No.12/57/2017-TSヽV/135 dated 25/07/2017

r'--*6;btL_
(S.K.Jain)

Development Officer
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated z5r0ir20r7 - case No.5r/9/g1 (M/s prestress steel LLP) (Advance

Authorization No. 0310813654 dated 30'05'2017

Advance Authorisation may be ratified as under:

1. Word -'Relevant" may be prefixed with the description of import item and its

quar-rtity may be allowed u, t 'oz Kgs./Kg' content in the export product taking

clue fiom SION C-1626'

Norms committee maY take a view

Norms Committee II
OIPP No. 121 57 12017-TSw/140 dated 25/07/2017
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(S.Ko Jain)

Development OfflCer
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Departl■ ent of lndustrial Policyど L PromotiOn

(1｀ S｀V)

NC Meeting dated 25/07/2017-Case No。
32/9/81(M/S

Pvt.Limited)(Advance Authorization No。
0410163180

Firm may be asked to Subnlitthe t)110、
ving details:

Diamond Engineering(Chennai)
dated 02.06.2017)

1. Infbrmation in respect of Sl' No' 1' 3'4'5 &' 11 of Standard Deficiency

Format. exPort item wise'

Norms committee nla)I take a view

ギsⅧ
“

ぬ

…

Ю7劉 7

(S.K.Jain)
Development Officer
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Departlnent of lndustrial Policy`&Promotion

(′
rsw)

2537・ 7117

NC Meeting dated 2510712017- Case No. 4719/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 03108f3868 dated 08.06.2017)

Finn may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Meters, conductor size

wise.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

Norms comrnittee may take a view

./ ---a1

Development Officer

Norms Committee ll
DIPP No.12/57/2017-TSW/151 datcd 25/07/2017
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Department of Industrial Policy & Promotion
(l'sw)

NC Meeting dated 25t07t2017 - Case No. 5/9/81 (M/s BBM Accoustic India Pvt'

Limited) (Advance Authorization No. 3l10066779 dated 09'06'2017)

Firmmaybeaskedtosubmitthefollowingdetails:

l. Irrfbrnration in respect of Sl. No. 1 ,3, 4, 5 & l l of Standard Deficiency

Forurat. exPort item wise.

Norms committee maY take a view

Z_,_Ai->jL_,\
(S.K.Jain)

DeveloPment Officer

Norms Committee I
M-TSW/152 dated 2510712017
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I)epartment of Industrial Policy & Promotion
('t'sw)

NC Meeting dated 2510712017 - case No. 33/9/81 (M/s Eversendai construction Pvt'

Limited) (Advance Authorization No. 0410163236 dated l5'06'2017)

Firm may be asked to submit the tbllowing details:

2. Infbrmation in respect of Sl' No' I ' 3' 4' 5 &' 1l of Standard Deficiency

Forrnat. exPotl item wise'

3. Clarification about the net weight of exporl item i'e' whether 2335'244 MT or

2021.85 MT.
4. Correct description of exporl item as the current description namely' Fabricated

Structural Steet, is not clear and may be elaborated'

Norms committee rrraY take a view

Development Officer

Norms Committee I
DIPP No.12/57/2017-TS｀V/154 dated 25/07/2017
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(S.K.Jain)
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I)epartment of lndustrial Policy & Promotion

(TSW)

NC Ⅳleeting dated 25/07/2017-Case No。 34/9/81(ル 1/S Eversendai ConstructiOn Pvt.

Lilrlited)(Advance Authorization No.0410163235 dated 15.06.2017)

Fillll rnay bc askcd to sublnit thc folloヽ Ving dctails:

l. Infbrmation in respect of Sl. No. l, 3' 4, 5

Forurat. exPort item w'ise.

2. Clarification about the net weight of export

1135.65 MT.

3. Correct description of export item as thc current description namely,

Fabricated Structural Stecl,is not clcar and may be elaborated.

Norrns comrllittee lllay take a vie、 v

&. I I of Standard DeficiencY

item i.e. whether 1312 MT or

/雪 鋼 し
'2

(S.Ko Jain)

Development Oflicer

Norms Committee l
DIPP No.12/57/2017-TSヽ /ヽ/155 dated 25/07/2017
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DepartIIlent of industrial Policy“ &PromOtiOn

(′
rsw)

温蝋撫t認銚t酬10::138蹴 8｀hettξ::.∬特
P“dゞ°nⅧ“s hda h0

Advancc Aut1lorization nlay be ratiflcd as underi

items at Sl.No. 1, 2 & 3

2100 Kgs. & 1200 Kgs.

―
′

′

`'"“ L
(S.Ko Jain)

Development OfflCer

Norms Committee ll
DIPP No.12/57/2017-TSヽV/156 datcd 25/07/2017

1. Taking clue fron-r SION C-1422, quantities of i-rynort

*uy b. allowed as applied for i'e' 300000 Kgs''

resPectiveli'

Norms committee nlaY take a view
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DepartIIlent of lndustrial PoliCy`&PromOtiOn

(TSW)

温器鷺t認晩tttK:0::138腑;9｀he7:閣
側だPredJOn Wirs hdh Ldう

,.06.2017)

Advance Authorization l■ lay bc ratifled as undCr:

1. Taking clue fiom
may be allowed
resPectivelY

SION C-1422,quantities of import

as applicd for i.e. 700000 Kgs.,

itcms at Sl.No. 1,2&33
4900 Kgs. 2ヽ  2800 Kgs.

Norms committee nlaY take a view
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Development OfflCer
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♪/仁

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/57/2017-TSヽV/161 dated 25/07/2017

Ittξlケ豆17
f)epartment of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2510712017 - Case No. 54l9l8l (M/s Vishal Steels) (Advance
Authorization No. 0310814181 dated 21.06.20t7)

Firm may be asked to submit the following information:

l. OD and WT of export item.
2. OD and Wl' of import item.
3. Manufacturirrg process with reduction in diameter and wall thickness at each stage

of pilgering/drawing and wastage claimed at each stage with compleie
justification.

Norms committee rnay take a view

ĺノ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510712017-Case No. A/R-145( M/s Perma-Pipe India Private Limited
(Advance Authorization No. 3710001977 dated 16.08.2012)

Advance Authorisatioll nlay be ratifled as under:

1. Total insulation volume for export items at Sl. No. I & 2 may be
specified as 3048 Cubic meters & 154.9 cubic meters respectively.
Quantities of import item at Sl. No. I & 2 may be allowed as

1,s0452 Kgs. & 100304 Kgs. respectively as 1.05 Kgs./Kg. content in
export items.

3. lmport items at Sl. No. 3 & 5 may be deleted as not imported by the
firm

4. Quantity of import item at Sl. No. 4 may be allowed as 3 15651 Kgs.
as 1.05 Kgs./Kg. content in export items.

Norms committee rrray take a view

,"#*{,ffiu.''
Norms Committee II
DIPP No.12/57/2017-TSW/145-A/R datcd 25/07/2017
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Ministry of Heavy lndustry

丁SNA/(B)SeCtiOn

DGF丁  ID 1/81/50/261/AN/1-16/DES‖

AA NO.310797468-M/s Alstom lndia

丁he reply to letter of even number dated

provided to exarnine the app‖ cation.

1.9/7/201,6 (copy enclosed), may please be

(K.K. Tiwari)

lndustrialAdviser

Encl:a/a

Dv.DG Ftt DES― ll

F No.3/190/2015-TSW(B)´″ t1,-7 ":lL-ol1

F:‰
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section
Subject: Application of M/S Alstom for ratification of norms of AA no

o3LO79746Bdt 21-09-15

DES-II, DGFT may kindly refer to the above mentioned licence
M/S Alstom. The firm's reply of 26-05-16 is incomplete. It may be
asked to submit following information/clarification.

1. The firm has stated that weight of export product as 128.28
MT/set. So total export weight comes to 256.56. But net
weight of first two items with 27o/o wastage as claimed by the
firm comes to 267 MT.In addition there are other items. The
firm to clarify the same with material balancing of the export
product.

2. The firm has taken higher size raw material. Firm to submit
calculations based on the technically justifiable size.

3. Use of import item 3 to 6, The firm had earlier sought wastage
in the raNGE OF 3 TO 60/o. Now it has stated that it is to be
used on net to net basis. Firm to submit the placement of
items with justification of quantity of import.

Development Officer
19-07-16

DG「F′ FttDOr DES― II
Deptt,of HI′ UO No 3(190)/15-TSⅥ ノ(B) dated
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Department of Heavy:ndustry

Udyog Bhavan,New De:hi

Ret AA No 3410041508 Alstom(|)VadOdra

DGF丁 :D Note 01/81ノ 50/345ノ AM-16ノDES― |:ノ 18

!nputs

hem no l‐ 135MT wlh 18 6%net wastage

NC maytake a view

/+<-tq7

^a7'2o11

い
(K K Tiwan)

lndustrial Adviser
Dy DGFT DES‖

TSWB 3(216)/2015  datedl16/2017
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h<- t52ffi
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2510712017- Case No. A/R-152 ( M/s. Jindal SAW Limited ) (Advance
Authorization No. 0510340521 dated 10.12.2012)

Norms may be modified as under:

1. Net weight of export items at Sl. No. | &.2 may be increased as 42454.27 MT &
4464.1 8 MT respectively.

2. Quantity of import item at Sl. No. 2 viz. Epoxy Powder may be rnodified as 98.672 MT
inclusive of 5 oh w'astage.

3. Quantity of import item at Sl. No. 3 viz. Adhesive may be modified as 52.107 MT
inclusive of 5 oA wastage.

4. Quantity of irlport item at Sl. No. 4 viz. Polypropylene(PP)may be modified as

623.39 MT inclLrsive of 5 oZ wastage .

5. Quantity of irnport item at Sl. No. 7 viz. Wire Mesh may be modified as 10842 Rolls
inclusive of 2.5 %o wastage as clairred by the firm.

6. Import item No. 24(GI Mould) rnay be allowed on net to net basis

Norms committee may take a view

-/ _- ==:--:-
(S.K.Jain)

Development Officer
Norms Colllmittee II

DIPP No.12/57/2017-TSW/152-A/R dated 25/07/2017

記.
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25'7.2^17
Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance
Authorization (AA) No 5610004971 dated 08.08.2016 - M/s National Steel &
Agro lndustries Limited; lndore.

DGFT may refer to the UO Note No 01lB1l50l251lAM-17iDES-ll/14 dated
07.06.2017 whereby the request of M/s National Steel & Agro lndustries Limited;
lndore was forwarded to Ministry of Steel for ratification of the above mentioned
Advance Authorization.

The aforesaid case for ratification of Advance License has been examined in

the Ministry of Steel based on the quantity exported by the applicant against the

aforesaid AA. The required quantity of items of import has been calculated as per the
revised norm published by DGFT vide PN No 33(RE:2012)12009-2014 dated
30.11.2012. However, NC decided that that the quantity required for per tonne of
export product may be given instead of total quantity. Accordingly the required import
quantity to be allowed for per tonne of export product has been calculated as per the

aforesaid Public Notice and enclosed herewith for consideration of Norms

Committee.

(趾新
Deputy lndustrial Adviser

Telefax: 011-23062490

Encl: as above

Ministry of Steel U O No 2(6)ノ 2017-TD dated 05 07 2017

Shri Vinod DGFT, Bhawan, New Delhi.
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S:No Advanced
Authorisation

No. & Date

Description of ltem of Export Thickness Zinc

Coating in

(gms′m2)

Quantlty ofinput pertOn of expo□ LEroduct

ExpOrt MT (MM) Hot Rolled
Alloy Steel

Sheets/
Strips/ Wide

Coils of
relevent

orade IMT)

Zinc in ingot

form(Kg)
Ro::ing

Mi::Ro:Is

(Kg)

Rol:ing

Oi:(Kg)

Pickling

Oi:(Kg)

Stee!

Strapping

(Kg)

vct
Rusto -

Paper
(sq

Metre)

Guard
Film(Kg)

Appiicato

r Ro!ls

(Kg)

Paint

P‖mer

O■re)

Paint

Backer

(litre)

Paint Top

COat(:itrel

1 5610004971

dated

08082016

3old Rolled Galvanised Colour Coated Alloy
Steel Sheets/Hoops & Strips/vvide Coils

lPlain/Corrugated) having coating thickness of
)rimer 4-10 Micron, Backer 4-14 Micron and Top
3oat 12-28 Micron

6433.4340

778750 030C 103C 5381 125 035 045 200 500 2047 11691 14092 25052

1826320 034C 1047 4374 125 035 200 500 1663 11444 2034〔

2577080 035C 1 047 4374 035 200 500 1663 9494 11444 2034〔

201 1570 038C 1 020 721C 125 035 045 200 500 1520 8679 10461 1859〔

764720 040C 105ε 125 035 045 200 500 1400 013 7993 17127

3674020 040C 1 058 3684 125 035 200 500 140C 013 7993 9634 17127

5735720 043C 1 062 3414 045 200 500 1297 013 7407 8928 15871

505940 045C 1 062 3414 045 200 500 1297 7407 8928 15872

9313510 047C 225 1027 7025 03[ 045 200 500 120C 6901 8318 14788

1868946C 1040 5741 03〔 045 200 500 120C 013 6901 8318 14788

50308C 1 070 2979 03〔 045 500 11 31 646C 7787 13843

98795C 0500 1045 5374 035 045 1131 646C 7787 13843

698869C 0500 1039 5974 035 045 20C 1131 646C 7787 13843

51770C 0600 1 072 3002 035 045 200 50C 542C 6534 1615

413480C 0600 1057 4509 035 04[ 200 94〔 542C 6534 1615

379381C 0680 1065 3884 035 045 200 50C 818 466⊆ 562ε 10005

153122C 1200 1 086 2418 1 2[ 04[ 200 261〔 3152 5604

lilillft   
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Government of lndia
Ministry of Steel

Technical Division

Ratification of norm in terms of Para 4.7 of HBP (Vol) Advance Authorization
No 0310802445 dated 10.02.2016- M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to UO No of even number dated 22.12.2016 whereby this Ministry
recommended description of the item of export, import and quantity export and import
thereof for ratification of the above mentioned AA of M/s Phoenix Foils Private
Limited, Mumbai. ln this connection, it is informed that there is some typographical
error in the description of item of import, which may be replaced as under:

6酒漁斜)
Deputy lndustrlal Adviser

ｌ

　
ｏ

Ｓ

Ｎ

Existing description of item of
import

Amended description of item of
import

1 Cold Ro‖ed Stainless Steel coils of

thickness above O.30 rnrTl and above

of width above 250 rrlrTn to 500 rYlrYl

of Grade 410S.

Cold Rolled Stainless Steel coils of
thickness 0.30 mm and above, width
250 mm to 500 mm of Grade 410S.

Shri Vinod Kashyap, FTDO, DGFT, UdyogBhawan, Ne\M !e[[
Ministry of Steel U.O No.2(10)/2016-TD dated 08.05.2017
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